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INTRODUCTION 

J, the Chairman of the Estimates Committee having been authorised by 
the Committee to submit the Report on their behalf, present this Second 
Report on action taken by Government on the recommendations contained 
in the Ninety-eighth Report of the Estimates Committee (Fifth Lok Sabha) 
on the Ministry of Finance (Department of ExpenditUre \-Delegation of 
Financial Powers.,' 

2. The Ninety-eighth Report was presented to Lok Sabha on 27 April, 
] 976. Government furnished their replies indicating action taken on the 
recommendations contained in that report during October to December, 1976. 
Further information called for by the Committee was furnished by Govern
ment during March to April, 1977. The replies were examined by the Study 
Group 'G' of Estimates Committee (1977-78) at their sitting held on 
24 November, 1977. The draft report was adopted by the Estimates 
Committee (1977-78) on 3 December, 1977. 

3. The Report has been divided into the following Chapters :

I-Report 

II-Recommendations which have been accepted by Government. 

Ill-Recommendations which the Committee do not desire to pursue 
in view of the Government's replies. 

IV-Recommendations in respect of which replies of Government have 
not been accepted by the Committee. 

4. An analysis of the action taken by Government on the recommendations 
contained in the 98th Report of the Estimates Committee (Fifth Lok Sabha) 
is given in Appendix XXVIII. It would be observed therefrom that out of 
58 recommendations made in the Report, 38 recommendations i.e. 65·5 per 
cent have been accepted by Government and the Committee do not desire 
to pursue 4 recommendations i.e. 7 per cent in view of Government's replies, 
Replies of Government have not been accepted by the Committee in respect of 
16 recommendations i.P. 27.5 !,er cent. 

5. The Committee place on record their appreciation of ~hc commend
able WOl k done by the Action Taken Study-Group of Estimates Committee 
(1976-77) in obtaining additional information on the points arising from 
the Government's replies. 

NEW DELHI; 

December 12, 1977 

Agrahayana 21, 1899 (Saka) 

SAn-ENDRA NARAYAN SINHA. 

Chairman. 
Estimates Committee. 

(vii) 



CHAPTER I 

REPORT 

This Report of the Committee deals with the action taken by Government 
on the recommendations contained in their Ninety-eighth Report (Fifth Lok 
Sabha) on Delegation of Financial Powers. 

1.2. Action taken notes and further information called from Govern
ment have been reCeived in respect of an the 58 recommendations contained 
in the Report. 

1.3. The action taken note on the recommendations of the Committee 
hav~ been categorised as follows : 

(i) Recommendations/observations that have been accepted by 
Government: 

I, 3, 4, 6, 7, 9, 11, 13, 16, 17, 19, 20, 22, 23, 24, 25, 
2~ 27, 29, 3~ 31, 32, 33, 34, 35, 3~ 37, 38, 39, 44 to 46, 
50 to 55. (Chapter II) 

(ii) Recommendations/observations which the Committee do no desire 
to pursue in view of Government's replies : 

8, 15, 18, 28 (Chapter III). 

(iii) Recommendations/observations in respect of which Government's 
replies have not been accepted by the Committee. 

2, 5, 10, 12, 14, 21, 40 to 43, 47 to 49, 56 to 58. (Chapter IV) 

1.4. The Committee will now deal with the action taken hy Govern
ment on some of their recommendations. 

Forward Looking Budget-Recommendation No. 2 
(Para 2.13-2.14 of 98th Report) 

1.5. The Committee had observed that in order to \!nable the administra
tive ministries/public undertakings to undertake long term planning of men 
and materials etc. in regard to their projects/schemes on a realistic basis, it is 
essential that they should have broad indications of the funds likely to he 
available over a reasonable period of time, say, for the next five years. The 
Committee, therefore, desired the Ministry of Finance to pay earnest atten
tion to the Committee's recommendation in their 24th Report to frame a 
forward looking budget. According to the Committee, it should give broad 
indications of the likely availability of the resources and estimated expendi
ture for the next three to five years. The Committee considered that if this 
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exerci~e is done on an yearly basis it would not only provide Government 
with basic data and material to refine their budget proposals but would also 
bridge the gap and the period of suspense which invariably intervenes between 
the cessation of one Plan and the commencement of the next plan. 

1.6. In their reply, the Ministry of Finance have stated that the need for 
forward looking budget cannot be denied. In this context it may be stated 
that the Five Year Plan Document prepared by the Planning Commission 
providec! an estimate of likely availability of resources and their allocation to 
different ~ectors. With the sector, the outlays for various projects included 
in the Plan are also mentioned. These projects are reviewed every year and 
Jaecessary allocation of funds is made in the light of progress of the projects, 
plan priorities, availability of resources, etc. Provision is also made in the 
Annual Plan for projects having long gestation periods spilling over to the 
next Plan. In the closing year of the Plan, funds are allocated for under
taking advance planning for projects proposed to be taken up in the next five 
year plan period. 

1.7. From the social cost point of view, however, every effort h3S to be 
made to restrict the phasing of investment to the shortest practicable span of 
lime, consistent with the feasible speed of implementation so that the returns 
to the economy start accruing without avoidable loss of time and public 
investments do not remain idle on account of unduly long gestation periods. 
It has also to be ensured that investment time phasing is strictly adhered to 
and matching outlays in annual budgets provided. This could be possible 
orJy if projects planning is donc with full regard to a realistic assessment of 
!he availability of resources over a given period of time. 

US. The Committee are not satisfied wi,th the reply furnished by the 
Ministry. While the need for forward looking budget has been accepted, 
the Ministry have not intimated the steps taken for implementation of the 
recommendations of the Committee. In the opinion of the Committee, 
the Five Year Plan can hardl} serve the purpose of a forward looking 
budget as suggested by the Committee. The Secretary of the Ministry 
of Finance (Department of Expenditure) in his evidence before the Esti
mates Committee (1975-76) had admr1ed "We do not have a rolling plan 
sJstem and our quinquennial plan is essentially different." He had also agreed 
that tbe general proposition that every year we sbould look forward at -least 
(or 5 years was sound although its acceptance would involve some changes 
In the planning process. The Committee, therefore, reiterate their recom
mendatioD that Government should pay serious attention to the framing of 
forward looking budgets every year, giving broad indications of the likely 
avalb.bl1ity of reso1ll'1Ces and estimated expenditUl'e for the next 3 to 5 years. 
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Sanctioning of Plan schemes-Recommendation No.5 (Para 2.40) 

1.9. The Committee pointed out that in the ease of plan schemes the 
administrative Ministries are required to furnish to the Planning Commis
sion th:: broad details of the schemes induding the estimates for obtaining 
their approval. These schemes are discussed in the annual plan discussions 
at which the Ministry of Finance is also represented. On the basi'S of the 
information furnished by the Ministries and after taking into account the 
priority of the 'Schemes, the Ptanning Commission accepts these schemes 
in principle and fixes the total outlay thereon. These schane~ are required 
tu be submitted to the Ministry of Finance for sanction. The Committee 
considered that there should be an integrated examination of the broad 
details of the schemes, including the financial implications before these arc 
dpproVt'd and outlays fixed therefor by the Planning Commission. The 
detailed scrutiny and the sanctioning of expenditure on these schemes there
after should be the responsibility of the administrative Ministries concerned. 

1.10. In their reply, the Ministry of Finance have stated that the pre
hlidgetl Annual Plan discussions do not always afford sufficient time for 
scrutiny by EFC/PIB. With the Ministries forwarding the schemes in out
line just a few days before the discussions, the scope for integrated examina
tion belore inclusion in the Annual Plan/Budget was contingent upon the 
nature of formulation by the Ministry. Besides, programmes are considered 
for !nclusion in the Plan generally based on an overview whereas investment 
approvals involve scrutiny of the reasonableness of the cost estimates, and 
\~xamination of the actual phasing of investment in relation to other projects. 
Jt wou~d not be .appropriate to leave the scrutiny and sanctioning of expendi
ture to the administrative Ministries subject only to the inclusion of projects 
and programmes in the Plan. 

1.11. The Committee are not convinced by the reasons advanced by 
the Ministry for SlCrutiny and sanctioning of each project even after its inclu
"ion in the Annual Plan. They see no reason why the Ministries should 
forward their schemes in outline for approval by the Planning Commission 
just a few days before the discussions on the Annual Plan resulting in inclu
sion of the schemes in the Annum Plan without their proper scruHny and 
necessitating their re-examination by the Ministry of Finance for sanction. 
The CommHtee reiterate {bat the Ministries should forward their schemes well 
in time with aU the broad details required by the Planning Commission and 
there should be an integrated examination of the schemes by the Planning 
Commission and the Ministry of Finance before these are approved and out
lays fixed therefor by the Planning Commissio.. The detailed $Crutiny and 
"anctioning of the expenditure on these schemes thereafter should be the 
rcsponsibilHy of the administrative Ministries concerned. 
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Parameters for evaluation-Rec:ommendation No. 10 

(para 2.46) 

1.12. The Committee suggested that the Ministry of Financ'e should deve
lop suilable parameters for the evaluation of the programmes after their comp
letion to determine the efficiency and economy in execution and to see how 
far the objectives have been fufilled as envisaged. On the basis of such evalu
ation useful points of general application could be culled out which could be 
gainfully utilised to update the guidelines for the preparation a'nd execution 
of projects/schemes. 

In their reply, the Ministry of Finance has stated' that determination of 
"parameters" for evaluating the implementation of projects and program
mes for general application over different sectors of the economy would be 
difficult. In respect of matteT'S such as construction, the BPE alrc-ady 
e'X=imine~ the proposal in relation to the experience of other projects. 
Programmes are also evaluated by the PEO of the Planning Commission, 
Thus, there is already a system which takes care of the objective in view. 

1.13. The Committee are unable to appreciate as to how the projelcts and 
programme can be uniformly evaluated without having any general para
meier::: for their evaluation. They see no reason why suitable parameters in 
broad terms C'IlIlDot be evolved for the evaluation of the programmes after 
their completion. 'I'he Committee would like such parameters to be evolved 
on the basis of experience gained to determine the efficiency and economy in 
i:xecufion as also to see how far the objectives underlying the projec:ts! 
ftchemes have been fulfilled as envisaged. 

Evolution of work norms--Rec:ommendation Nos. 12 and 14 
(paragraphs 3.1S and 3.17) 

1.14. The Committee were concerned to note that although in pursuance 
o[ the delegation of orders issued in June, 1962, internal work study units 
had been set up in 34 MinistriesjDepartments, progress 'made in regard to 
evolution of work norms by these units even after a lapse of 13 years bad 
been tardy. The Committee urged that scientific work norms studies should 
at least now be carried out according to a time bound programme by all 
the MinistriesjDeptts. 

1.15. In their reply, the Ministry of Finance have inter alia stated that 
lhough orders were issued by the Ministry of Finance in June, 1962 for the 
setting up of internal work study units, it was only after the orders issued in 
October, 1968 that the erstwhile 0 & M units in Ministries/Dcptts. wcre 
strengthened and converted into internal work study units to attend inter-alia 
to work measurement studies and fixation of norms for jobs peculiar to 
their Ministries/Dcpartments. 
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1.1 f\. The slow progress for the evolution of work norms is mainly due 
to internal work study units having been busy in 0 & M work and in carry
ing out staff studies during the earlier years of their formation. Government 
are already seized of the importance of evolving norms for proper assess
ment and control of staff requirements. The need for expeditious action 
in thc matter has been emphasised vide Ministry of Finance O.M. dated 
the 19 March, 1977. The Committee have also been informed that keep
ing 10 view a number of far reaching changes that have beer introduced in 
the Secretariat system of working in the recent past, an Hiter departmental 
l'tudy team was set up on 23 December, 1976 in the Cabinet Secretariat (De
partment of Personnel and Administrative Reforms) to conduct a compre
hensive review of the functioning of the 0 & M/lnternal Work Study Unit!; 
in various Ministries/Departments. The team was likely to complete its 
work by middle of May, 1977. As soon as the report was submitted by 
the Team, immediate action would be taken to consider it and obtain Gov
emmen!'s orders thereon. 

1.17. The Commi~e regret to note that inspire of their recommendation, 
tbe prowess made in carrying out the work norm studies by the Internal 
Work Study Units in various MinistriesjDeparfments has not been satisfactory 
and no time bound programme has been prepared for carrying out these 
stadies in respect of the various jobs as recommended by the Committee. 
The Committee hope that expeditious steps would be taken to improve the 
working of Internal Work Study Units on the basis of comprehensive review 
undertaken by the Department of Personnel and Administrative Reforms to 
make tbem effective units for carrying oot work norm studies. A time 
bound programme may be drawn up for carryin~ out such studies in respect 
of various jobs to develop norms/standards whicb would he objective and 
serve as yardsticks for staff requirements for various jobs and thereby belp 
in prop('1' assessment and control of staff requirements. 

Delay in implementation of tbe recommendations of the Working Group on 
Financial Roles-Recommendation No. 21 (Paragraph 3.49) 

1.18. The Committee pointed out that it was in June, 1969 that the 
Administrative Reforms Commission submitted its Report on Delegation of 
Financial Powers commending for consideration by Government, the sugges
tions of the Working Group on Financial Rules. However, even after the 
lapse of six years, no significant progress had been made to implement even 
those wggestions of the Working Group which had been accepted by Gov
ernment long ago. The Committee desired that the reason for the delay in 
implementing the decisions should be investigated and the responsibility fixed. 

1. 19. In their reply, the Ministry of Finance have narrated various stages 
through which the recommendations rontained in the Report of the Working 
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Group were processed, and it has been stated that the delay in implementing 
the c{'commendations of the working group was inherent since the decisions 
concerned a variety of rules and various Ministries/Departmennl had to be 
consulted. The necessary orders for implementing the recommendations 
could be issued by various authorities only after detailed procC'Ssing of the 
recommendations through various stages. 

1.20. The Committee are not satisfied with the reply furnished by the 
Mini<;try. There are no convincing reasons advanced for the inordinate delay 
in holding the meeting of the Committee of Secretaries, obtaining the approval 
of Group of Ministers and of Cabinet and in issuing orders, for actual imp
lementation of the accepted recommendations of the Working Group. The 
Committee hope that the Ministry will guard against the recurrence of such 
i.,stam;t>;). 

Reporting System-Recommendations Nos. 46--43 (Paragrapbs 4.34, 
4.35, 5.11 and 5.12) 

1.21. The Committee pointed out that if the reporting system was to 
serve any useful purpose it should be such that the essential data on the fin-
ancial as well as physical progress of the schemes/programmes was contempo
raneously available to the administrative Ministries/Departments. The 

Ministries should evolve ~ system which would enable them to keep a special 
watch on crucial and strategic points and to take prompt remedial action. 
The Committee also considered that a detailed review of the reports pre-
8:!ntly obtained from various tier.> of management was called for so that 
standl.lrd forms as to the contents for reporting, frequen..:y of reports anti 
their originating and destination points could be laid out to meet the requin:
ments of a developing economy. 

1.22. In their reply, the Ministry have stated that the recommendations 
of the Committee have been noted and brought to the riotice of the Minist
riesjDeptts. concerned. The Committee have, however, been informed that 
no standard format has been evolved for reporting the financial and physical 
progress of the schemes/programmes. Eaeh Ministry /Department has, how-

. ever, devised statements/proformae for collecting information from the exe
cuting agencies to suit their own requirements. The frequency of the reports, 
viz. monthly, quarterly or half yearly has also been fixed by the Ministries/ 
Departments keeping in view the nature of the schemes and the outlay 
involved. Generally the statement'S showing physical and financial progress 
of schemes are prepared on monthly basis. The originating point of the 
progress statements is the author:ty agency responsible for cxecu:ing the 
schemes/projects and the destination point is the Secretary or Head or tr,c 
Depart ment/Division. 
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1.23. The Ministry of F:nance have also stated that the various Minist
TJ,::,,/Departments have expressed the view that the reporting s}'l>tem devised 
by then. is by and large adequate for monitoring the progress of the schemes! 
pro'Jgrammes. 

1.24. lbe Committee desire that the formats evolved for reporting the 
financial nnd physical progress of the schemes/programmes be pcriadicaUy 
reviewed in the 6gbt of past experience. It should be «SSt. red that the 
reporting system really serves the purpose of providing esse.tia. information 
on crul'ial and strategic points to enable the management to effectively 
monitor the physical and financial progress m~de in the execution of 
projects/schemes against physical/fioancial targets and to apply 'on course' 
correctives as required. 

Perfol'lll8lK!e budgeting-Recommendation Nos. 47--49 
(Paragraphs 5.24-5.29) 

1.25. The Committee recommended that the ,cchniquc of performance 
budgeting was deficient in various vital matt~rs as pointed out in paragraph 
5.21 of their report. The Committee recommended that meaningful per
formance budgeting should be introduced in all Ministries/Departments 
and lower formations charged with the execution of various programmes 
under a time bound programme. 

1.26. In their reply, the Ministry of Finance have intimated that the re
commendations of the Committee regarding performance budgeting have been 
noted. The deficiencies pointed out in the report of the Estimates Com
mittee have been brought to the notice of the Ministries/Departments for 
necessary action. It was also stated that during 1976-77 certain structural 
changes in financial administration, such as integration of fin.anciai advisers 
and departmentalisation of accounts, have been introduced in all the Minis
tries/Departments of Govt. of India. It is hoped that the system that will 
be developed over a period of time after the in,troduction of these structural 
changes will enable the Ministries/Departments to make further refinements 
in performance budgeting, though no precise time schedule for this purpose 
can be drawn up as most of the new techniques contemplated like manage
ment accounting and management information system are still in a formative 
stage. 

1.27. The Committee find that although various steps have been taken 
to improve the contents of performance budget dojcumeats, these are .,till 
deficient in various vital matters. The Committee have breD informed 
that the various deficiencies pointed out by them have been brought to 
the notice Qf Ministrics/Deptts. for necessar)' action. Tiley hope that 
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elledive steps would be taken by the Ministries/Departments t~ overcome 
8Iese dificiencies expeditiously and to refine the technique of performance 
budgeting so as to develop it into a useful management tool for administrative 
and financial control for evaluating performance and for implementation of 
development programmes efliciendy and economically. The performance 
badget ducuments should be such as would be useful to Parliament in review
ing ad appraising activities and performance of various MinistriesfDepart
meats of Goverument in a proper perspective and would thereby act as means 
of accountability to Parliament. 

Codiicatioa of Rules and Regulations-Recommendation Nos. 56-58 
(paragraphs 6.8-6.10) 

1.28. The Committee pointed out that one of the factors which discou
rages the Ministries from using their powers is multiplicity of rules and regu
lations which are changed so often that it is difficult for officers of the 
Ministries to keep a track of these rules and know them fully. Moreover, 
the rules and procedures have a tendency to grow in volume and complexity. 
It is, therefore, necessary that rules and procedures are reviewed and up
dated periodically with a view to their simplification so that they do not 
become combersome in course of time resulting in undue delays. The Com
mittee desired that immediate steps should be taken for setting up of a 
cell as suggested by the Administrative Reforms Commission for keeping 
up-to-date the rules and regulations etc. having a financial bearing. The 
copies of manuals of such up-to-date rules and regulations should also be 
made easily available to the officers concerned and the Members of the 
Public. 

1.29. In their reply, the Ministry of Finance have stated that the rules 
and regulations required to be codified are being identified in consultation 
with the Deptt. of Personnel and Administrative Reforms. Staff proposals 
for setting up a codification cell have also been formulated and are at an 
advan,ced stage of consideration in the Department of Personnel and Admi
nistrative Reforms. 

1.30. The Commit1lee regret to note that in spite of their recommendation 
to take immediate steps for setting up of a cell to keep up to date the 
rules IUld regulations, such a cell has not been set up so far even after a 
lapse of more tIuin one year since the rerommendation was made by the 
Conuuittee. 'lbey urge that the ceH be set up without any further delay 
IUld a time bound programme drawn up to codify and/or bring up to date 
aI' raIeJ aad regulations governing delegation of financial powers, etc. 
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Implementation of recommendations 

1.31. The Committee would like to emphasise that they attach the greatest 
importance to the implementation of the recommendations accepted by 
Govergment. They w~ld, therefofe, .. rge that (;overnment should keep 
a close watch so as to ensure esp' .... tious iavJlement~tion of the recom
mendations accepted by them. In cases where it is not ,ossible to imple
ment the recommendations in letter and spirit for any reason, the matter 
should be reported to the C~m~1eein ~ ~~ ~QfiOIJli 'Ilt .... -imple-
mentation. ,.; 

18 LSS/7 7-2 



CHAPTER II 

RECOMMENDA TJONS WHICH HAVE BEEN ACCEPTED BY 
GOVERNMENT I:' 

Recommendation (S. No. 1 Paras 2.5-2.6) 

The Committee note that according to Government's own admission 
contained in the draft Fifth Five Year Plan, the slow progress in the pace 
of investment in the Fourth Five Year Plan in respect of some of the 
sectors had been due to inadequate preparatory work i.e., non-preparation 
of feasibility studies, etc. The Committee regret to observe that in spite 
of these observations, the administrative Ministries have not been able to 
prepare a shelf of projects in several sectors like Drugs and Pharmaceuticals 
etc. for expediting investment decisions during the Fifth Five Year Plan. 

The Committee conl'ider that with the devolution of powers to the 
administrative MinistrieiC: and the introduction of the scheme of Integrated 
Financial Adviser, it should be possible for the administrative Ministries 
to expedite the preparation of shelf of projects/schemes. In fact, the Com
mittee expect that the administrative Ministries should carry their thinking 

.beyond the formal preparation of schemes/projects, keeping in view the 
requirements of the developing economy, the constraint of resources both 
money and material, availability of expertise and know-how etc. so that 
coge!}t proposals are put forward for implementation. 

Recommendation (S. No.9, Para 2.45) 

The Committee would suggest that the points about the feasibility an,d 
economics of the project which are taken into consideration at the time 
of scrutiny by the Public Investment Board may be specifically brought to 
the notice of the Ministries and Integrated Financial Advisers,' so that these 
are kept in view ab initio while projects schemes are being processed in 
the administrative Ministries. This would not only save time but would 
make for meaningful examination of the projects/schemes. 

Reply of Government 

The above recommendations have been considered carefully in con,-
sultation with the representatives of the Planning Commission, Bureau of 
Public Enterprises, Financial Advisers of the various Ministries/Depart
ments and the views/decisions taken are indicated below. These views/ 

10 
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aeclslons have been circulated among various Ministries/Departments vide 
O.M. No. F. 1(17)-PF. 11176 dated 20-11-1976 (Appendix I). 

RecontJDeIIdation (S. No. 1 Paras 2.5 & 2.6) 

The importance of preparing a shelf of projects has already been 
impressed upon the various MinistriesjDepartments vide Ministry of 
Finance, Department of Expenditure O.M. No. F. 1O(~)-E(Coord)!75 

dated the 25th July, 1975 (copy en,closed). The instructior.. contained 
therein also provide for a mechanism as well as a frame wotk within which 
feasibility studies can be carried 0ut in advance with or without reference 
to the Finance Ministry. These instructions have again been brought to 
the notice of the various MinistriesjDepartments vide O.M. No. F. 13(27)
E(Coord)/76 dated the 9th December, 1976. (Appendix J1). 

In the light of the above the preparation of Shelf of Projects as cOBceived 
by the Estimates Committee could be carried out within the frame work of 
existing instructions on project formulation. 

Recommendation (S. No.9, Para 2.45) 

Guidelines for preparation of feasibility reports have already been 
formUlated and circulated among the various Ministries/Departments. 

The Institute of Economic Growth and the Indian Institute of Public 
Administration are conducting courses in project formulation/appraisal and 
the Administrative Ministries are deputing their officers for attending these 
courses to build up the requisite expertise. 

The Department of Personnel and Administrative Reforms has also been 
provided with a sum of Rs. 15 lakhs during the current financial year to 
organise courses of training to enable the officers of the various Min~striesl 
Departments to acquire the requisite expertise. 

The overall projections of the Planning Commission made for sectoral 
planning purposes are taken as datum for investment planning. The 
Government have also emphasised that there should be an objective assess
ment of demand and supply of products/services in specified relation to 
the proposed time phase of implementation of the project and also justifica
tion for location of projects in terms of regional pattern of demand. 

It would be seen from the above that necessary mechanism already 
exists for formulation/scrutiny of schemes/projects an ;mtio. 

[Ministry of Finance, Department of Expenditure O.M. No. F. 13(21)
E(Coord)/76, dated the 9th December, 1976]. 
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Recommendations (S. Nos. 3 and 4 Para 2.32 {10 2.34) 

The Committee note that no expenditure can be incurred on a new 
scheme/project at present without the Ministry of Finance having scrutinised 
and accepted it. They regret to note that there have been inordinate 
delays in the scrutiny and sanctioning of the schemes by the Ministry of 
Finance resulting in delay in their implementation. Although the Adminis
trative Reforms Commission suggested a time limit of three months for 
the approval of the schemes by the Ministry of Finance, which was accepted 
by 'Government, the schemes have in several cases remained under considera
tion of the Ministry of Finance for more than a year after the first sub
mission,. A large number of back references -had been made by the Min:stry 
ot'Finance at various levels to the Administrative Ministries. In some cases, 
these reference hacf been made g & 9 times calling for additional informa
tion on various points instead of raising all points in one con,solidated 
reference. I! may be that some of these back references were due to -the 
Ministry of Finance going into matters of details which could have been 
better left to the Administrative Ministries con,cemed. 

The Committee would like Government to bring it home to all officers 
responsible for processing proposals/sChemes that delays can prove very 
costly and can act as a drag to the development process. It is, therefore, 
ilnperative that an proposals are processed and finalised with due ~xpedition 
and prudence. 

The Committee have been informed that in, regard to industrial projects, 
new detailed guidelines have been formulated for the preparation of feasi
bUity Reports to reduce the large number of back reference to administra
tive Ministries calling for additional information. The Committee consider 
that the introduction of the system of Integrated Fin,ancial Adviser will 
enable the Ministries to undertake themselves the detailed financial scrutiny 
that hitherto had been done in the Department of Expenditure. The Com
mittee need hardly point out that mere laying down of guidelin,es or intro
duction of the system of Integrated Financial Adviser are not by themselves 
going to achieve the objective of speedy f>rocessing and scrutiny of projects 
unless there is a purposeful and close sense of involvement by all con,cemed 
from the initial stages to work out meaningfnl details and finalise the pro
jects which will be in the best national interest. The Committee hope 
tlnlt the revised system will expedite the process of formulation and imple
mentation of the projects/schemes. They would, however, like to judge 
the revised system by the results achieved. 

Reply of Government 

The recommendations/observations of the Committee have been noted 
and suitable instructions have been issued to the Ministries/Departments & 
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the Integrated F. As. vide O. M. No. F. 13(23)-E(Coord)j76, dated 
8-7-1976 (Ap,pcndix III). 

[Min. of Fin. Deptt. of Expenditure O.M. No. F. 13(23)-E(Coord)/76, 
dated 8-7-] 976] 

Recommendation (S. No.6, Para 2.42) , 

The Committee emphasise that there should be meani~u. and speedy 
scrutiny of the programmes/schemes. Tn undertaking the scrutiny the 
following aspects should be prominep.tly kept in view :-

(a) the purpose/objectives which are proposed to be served by the 
schemes and their relative importance keeping in view the 
planned targets and priorities. 

(b) whether the programme/scheme serves best the objectives in 
view on the basis of the cost-benefit analysis or whether alter
native programmes could serve the same objectives with less 
expenditure within the same time frame. 

(c) whether suitable norms/standarcs or other performance indi
cators have been included as an integral part of the scheme 
to provide the basis for effective management control and 
evaluation of the programme/scheme after its completion. 

Reply of Government 

The recommendations/observations of the Committee have been noted 
and <;uitable instructions have been issued to all the Secretaries of the 
Ministries/Deptts. of the Government of India vide O.M. No. F. 1 (17) /PF-
11/76, dated 27-9-1976 (Appendix IV). 

[Ministry of Finance, Department of Expenditure, O.M. No. ] 3(27)
E(Coord)/76, dt. 13-10-76] 

Recommendation (S. No.7, Para 2.43) 

In recent years it has come to be recogmsed that {he ultimate respon
~ibjlity for hath economy and efficiency must be placed squarely on the 
shculders of administrative MinistriesfDepartm~nts. Centralisation of 

_ authority in regard to eetailed scrutiny and, approval of individual schemes 
in the Ministry of Finance leads not only to delays but also results in 
escalation of costs of schemes/projects. The Committee, thereforc, consi
der that the Ministry of Finance should retain functions in conformity with 
their responsibility for providing broad guidelines anc overall financial 
control through sanctioning of funds and making budget allocations to the 
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administrative ministries, taking into consideration the availability of resour
ces, the competing demands of the various Ministries/Departments and 
plan prioritie<; and the progress of the on going schemes/projects both in 
physical ane financial terms. 

Reply of the Government 

The powers of the administrative Ministries are being enhanced from 
tIme to time. In the case of Ministries/Departments where the system of 
Integrated Financial Advisers has been introduced, their power to sanction 
expenditure has recently been enhanced from Rs. 50 lakhs to Rs. 1 crore 
vide this Ministry'S a.M. No. F. 1O(26)-E (Coord) /75, dated the 4th 
May, 1976 (Appene-ix V). The pre-budget scrutiny, however, continues 
to be carried out in the Ministry of Finance. Once a scheme ha's been 
included in the budget, the administrative Ministry /Department has full 
powers to sanction expenditure under its delegatcd powers, except where 
at the time of accepting the budget provision, it has been indicated that 
further details would be required to be given before issuing expenditure 
sanction 

[Ministry of Finance, Department of Expenditure O.M. No. F-13(21 )-E 
(Coord)/76, dated the 6th December, 19761 

Recommendation (S. No. 11, Para 3.14) 

The Committee cannot over-emphasises the need for rationalisatIOn of 
methods of work adopted by the various Ministries/Departments and of 
evolving scientific work norms. Rationalisation of methods and fixing of norms 
is essential not only for effecting economy and improving overaU efficiency in 
the Departments but for setting targets ane- measuring performance also. 
MOieover, it would be in the interest of Ministry/Department themselves to 
have such norms to dispel a gencral feeling that. the Government Depart
ments are over-staffed. 

Reply of Government 

The recommendation of the Estimates Committee emphasIZes the use
fulness of rationalisation of methods of work and evolution of work norms. 
We arc in agreement with this recommendation. However, rationalisatIOn 
of methods as a specific task is undertaken by the Department of Admini
strative Reforms and the Internal Work Study Units and the norm studies 
connected with staffing are undertaken by the Staff Inspection Unit in this 
Department. A list of norms studies completed by S.l.U. during the years 
197~-75 and another list showing the programme of norms studies for 
1976-77 is enclosed (Appendix VI). 

[Ministry of Finance, Department of Expenditure, O.M. No. F. 13(28)
E(Coord) /76, dated 2nd November, 1976] 
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Reconunendations (S. No. 13, Para 3.16) 

The Committee consider that evolution of norms is a pre-requiSite to 
the delegation of further powers to the Ministries/Departments for creation 
of posts as the existence of suitable work norms could serve as a parameter 
fnr judging the requirements of the Ministries/Departments for additional 
staff. 

Reply of Government 

The recommendation/observation of the Cormmttee has been noted and 
suitable instructions have been issued to the Ministries/Departments vide 
O.M. No. F. 13(38)-E(Coord)/76, dated 19-10-76 (Appendix XI). 

[Ministry of Finance, Department of Expenditure, O.M. No. F. 13(38)
E(Coord) 176. dated 19-10-1976] 

Recommendation (S. No. 16, Para 3.19) 

The Committee find that the Administrative Reforms CommISSIOn sug
gested in September 1969 the introduction of the 'Desk Officer' system as 
a part of the scheme for re-organising the internal pattern of work in 
Ministries. They regret to note that it was only in January, 1973 i.e. after 
a lap!'e of five years that the Government accepted in principle the recom
mendation of the Commission and c!ecided to introduce the scheme in a 
phased manner. The Committee also find that although it was decided that 
the 'Desk Officer' system should be effectively installed in at least one wing 
of :."l Ministry IDepartment by 31st March, 1974, the progress made in this 
regard has not been satisfactory. It is now proposed to introeuce the 
system in various Ministries/Departments in a phased manner in a period 
of five years during 1975-1979. The Committee desire that the 'Desk 
Officer' system should be extended expeditiously to cover all the wings of 
tIle Secretariat that can be brought under it to effect rationalisation in 
staffing and to make the aeministration more action-oriented. The Com
mittee suggest that this system should be particularly introduced in Depart
ments having public dealings or where schemes/projects have to be 
executed with expedition and according to a time-bound programme. 

Reply of the Government 

The introduction of the Desk Officer system throughout the Secretariat 
is a big change in the internal pattern of working in the Ministries. It has 
vario\1S implications particularly in regaT<~ to personnel as large number of 
staff in various categories like Section Officer, Assistant, Stenographer, 
UDC/LDC are affected. Accordingly the various aspects had to be care-
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fully considered at different levels in the Government before a final decision 
in this regard could t.e. at:e&. 11\ view ~ aft! tffts, tlJe processing of thl:: 
recommendation of the Administrative Reforms Commission for introduc
tion of the Desk Officer system took sometime. (The perioe was 3 years 
and 5 months and not five years). While accepting this recommendation 
it was also decided that the scheme should be phased over a period of time. 

During the initial stages various problems lik~ identification of areas 
suitable for introduction of the Desk Officer system, training of officers for 
the new system, framing and revision of relevant rules, incentive for desk 
functionaries etc. had to be res.llved. Keeping all these in view the 
Ministries were asked to draw up a five year phased programme (1974-79) 
fer switching over of all suitable areas of work to the Desk Officer system. 

So far the Desk Officer system has been introduced in 100 Sections in 
26 MinistriesfDepartments and it is expected that the Ministries will be 
able to implement the scheme over the five period. 

The suggestion of the Committee that the system shClulc be particuJady 
introdl1c'~d in Departments having public dealings or where schemes/pI 0-

jects ht, e to be executed with expeclition and au:ording to a time-bound 
programme will be brought to the notice of the various Ministries/Depart
ments and they will be asked to keep this in view when determining the 
arras suitable for introcuc:ion ot the Desk Officer system. 

[Ministry of Finance, Department of Expenditure O.M. No. F. 13(36)
E(Coord) /76, dated 31st August. 1976] 

Pm1ber informa60n caBed for by the Co~ 

Please furnish a copy of the instructions issued in regard to introduction 
of Desk Officer System in Departments having public dealings or where 
schemes/projects have to be executed with expedition and according to 
the time bound programme. Please also intimate the action taken by the 
various Ministries on these instructions. 

[Lok Sabba Sectt. O.M. No. 5/8/EC/76. dated 24th February, 1977] 

F .... het' IlepIy of Government 

The need for speedy introdU'ction of the Desk Officer system on a tlln\::
bOtlOd programme is being emphasised on the various Ministries/Depart
ments from time to time. In tbis c01lBOCtioD., a copy of Cabinet Secretary's 
D.C. letter No. K-IlO11/5/75-AIR(B), dated 23-10-1976 to all the 
Secretaries requesting them to draw up a time-boWld programme for con
v.er!liOll of aH suitable areas into the Desk Officer system is enclosed. 
(Appendix XlI). The progress in the implementation 01 the: Desk Dffi.:_', 
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-system is also reviewed in the O&M Officers' meetings taken by the Deptt. 
d Personnel and Admittish'ative Reforms. The recommendations of the 
Estimates Committee have specifically been btoaght to the trotice of all 
Q&\1 Officers attending these meetings. 

2. A statement showing the Ministries/Departments in which the Desk 
Officer system has bees installed and also the number of Sections actually 
converted into the Desk Officer system is also attached (AppeIK!oix XII). 
It would be seen therefrom that the system is now operating in 32 Mini
~triesfDepartments (as against 25 reported in August, 1976) with 166 
Sections (as against 100 reported in August, 1976) functioning on DeSJk 
·Officer system. 

fMinistry of Finance (Department of Expenditure) C.M. No. F. 13 
(1) -E(Coord) /77, dated the 18th March, 1977] 

Recommendation No. 17 (Para 3.22) 

The Committee are su~ed to find that in spite of recommenclations 
made by the Group of Ministers as early as 1973 no action has heen taken 
by Government to enhance the powers of the indenti.ng Departments in 
respect of direct purchase of stores and the matter is awaiting consideration 
by another high powered Committee set up in December, 1974. The 
Committee regret to note the inordinate delay in this regard. If any dis
cussior. at high level was required, it should have been compJeted well in 
time and concrete proposals for delegation of enhanced powers in regard 
to direct purchase of stores etc· evolved by now. 

The Committee would like to point out that genuine difficulties are 
being experienced by the Ministries/Departments .lue to lack of adequate 
powers in regard to purchase of stores and spare parts for machinery. For 
example, in Border Roads Organisation, vehicles and equipment of the 
value of Rs. 2.46 crores were lying unutilised as on 31 "t March, 1975 
for want of spares. This is by no means an exceptional case. The Com
mittee need hardly point out that the essential criteria In delegation or 
financial powers is the cost-benefit factor. It is obvious that if the 
Administrative MinistriesjDepartments have the authority to procure re
quisite stores, spares, etc· not only will they be able to maintain thl! equip
ment and machinery in fully operational cOllditiOB but thi., would also 
greatly bring down the heavy inventOliies which are built up by the Govern
ment organisations due to a feeling of uncertainty aoont the' timLly ~\·~iI

ability of stores and spares. The Committee desire that with the introduc
tion of the system of integrated Financial Adviser, suitable procedure'! 
should be evolved wbereb-y it is possible for the MinistriesiDepartments to 
purchase expeditiously essential stores and spare parts for machinery and 
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equipment as per the procedure to be prescribed in this behalf to safe
guard public interest. The Committee would like to be informed of the 
concrcte action taken in this regard. 

Action Taken by Government 

Government do realise the importance of suitably determining the 
direct purchase powers to be given to the various Ministries/Departments 
in order to ensure that their responsibilities are discharged smoothly. 
In this connection, it is pointed out that the normal direct purchase powers 
in respect of items centralised for purchase with the' Central Purchase 
Organisation are limited to indents not exceeding Rs. 50,000/- in value in 
normal course and to purchases not exceeding Rs. 3,000/- in value in 
each case (subject to an annual limit of Rs. 25,000/-) where it is proposed 
to make purchase of an item available on Rate or Running Contract from 
sources other than the Rate or Running Contract sources. However, in 
certain specific cases, some special relaxations/special limits have been fix
ed as indicated in the Annexure enclosed (Appendix. XIII). 

The Government decided on 24th December, 1974 that there was 
need to set up a high level committee under the Chairmanship of the 
Minister of Supply and Rehabilitation to examine in depth the existing 
organisations and the methods and procedures adopted in purchasing stores 
by the Central Government Departments. The principal spending Minis
tries, three eminent members of industry, the Finance Secretary, the Com
ptroller and Auditor General, the Planning Commission etc. are repre,ent
ed in the Committee. The scope of the Committee's investigations covers 
the working of different MinistriesfDepartments of the Government with a 
view to achieving efficiency and economy in procurement and includes in 
its scope the optimum degree of centralisatiorr of purchase as well. There
fore, though at one stage it was considered that a doubling of the powers 
enjoyed by the MinistriesfDepartments for direct purchase might be made. 
since this important aspect of policy also figured in the scope of High 
Powered Committee, it was decided not to anticipate the conclusions of 
that Committee by implementing any significant enhancement of direct 
purchase powers at this stage. 

The Committee is, however, assured that no clearly desirable change 
is being deferred on this account. It is only the general and uniform en
hancement of powers that is not being decided upon in anticipation of the 
High Powered Committee's deliberations. On the other hand, as would be 
observed from the Annexure, the necessary flexibility required for meet
ing thc special circumstances of certain users/con~uming Ministries is ac
commodated through appropriate powe~/relaxations. Similarly, no re
queSt for direct purchase authorisation in any individual Ministry /Depan-
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ment is turned down without due examination. The Committee would 
appreciate that the envisaged improvement in pocurement procedures, 
will profoundly affect the assessment of the optimum level of centrahsation 
on cost benefit basis and any long-term policy decisions would be possible 
only when the scope for improvement in procedures both in the Central 
Purchase Organisation and in the consuming Ministries/Departments are 
investigated thoroughly, spelt out and implemented. Pending this the Gov~ 
emment would ensure that no legitimate enhancement/amendment of powers 
necessary in the interests of efficient functioning is postponed or turned 
down merely on the ground that the High Powered Committee has not 
yet given its recommendations. 

Referring to the specific case of Director General Border Roads, as 
may be seen from entry 11 of the Annexure, emergency powers do exist 
for purchase of urgently needed spares. From entry 2 ibid, it can be seen 
that Director General BIorder Roads also enjoys higher powers than other 
Departments for purchase of MT spares in particular. Arising out of the 
ohservations of Estimates Committee in their recommendation under con
sideration, a meeting was held in the room of Secretary, Border Roads 
Development on 15-4-1976 and based thereon necessary steps to ensure 
timely coverage of DGBR's indents and to hold periodical review meeting 
between the DGBR and DGS&D in order to ensure that timely action is 
taken for prompt execution of supply orders, have been agreed upon. 

[Ministry of Finance, Department of Expenditure, O.M. No. F. 13(37)
E(Coord) /76, dated 4th November, 1976]. 

Recommendation (S. No. 19, Paras 3.36-3.38) 

The Committee note that at present the Administrative Ministries/De
partments have generally the powers to sanction and write off losses of 
stores upto Rs. one lakh provided the loss is not due to theft, fraud or 
negligence and upto Rs. 25,000 in other cases. All cases above the5c 
amounts are sent to the Ministry of Finance for sanction. The Committee 
feel that in the matter of loss of stores, the responsibility should be placed 
squarely on the administrative Ministrie~/Departments to make a thorough 
and searching investigation of such cases, to sanction wrile off of losses 
and to apply the lessons learnt therefrom to prevent the recurrenc(': of such 
cases in futUre. 

One of the reasons advanced for retaimng powers by the Ministry of 
Finance in this regard is that they have to see whether such a loss was not 
due to any basic lacuna in the system itself. The Committee consider that 
this objective can be achieved by calling a periodical statemen~ of losses 
together with reasons therefor and examining them to see jf they reveal allY 
defect.. in the system of work or any lacuna iB the fIlJes etc. Thereafter 
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~uitable action can be taken by the Ministry of Finance to devise rem!!dial 
measures in the shape of issuing. guidelines or the amending of rules etc. 

The Committee recommend that in the light of the above and the 
introduction of the system of Integrated Financial Adviser, Government 
may consider the question of suitably enhancing the powers of the admi
nistrative ministries to write off losses of stores. This should, howev~r, 
not preclude any thorough investigation or probe being conducted by 
Ministries/Departments, where there are heavy los~cs, to pin-point res
ponsibility and to obviate the chances of their reCl\rrence. A periodical 
stalement should be submitted to the Ministry of Finance showi'ng the rea
sons for the losses and the remedial measures taken to ensur~ that such 
losses de not recur· 

Reply of tbe Government" 

The recommendation/observation of the Committee has been noted and 
the powers of the Ministries/Deparrmems of the Central Government for 
write off of losses have since been enhanced upto R;;. 10 lakhs in respect 
of losses of stores not due to theft, fraud or negligence and upto Rs. I lakh 
in other cases, vide this Department's O.M. No. F. 1(5)-EII(A):/76, dated 
the 30th October, 1976 (Appendix XV). Provision ha~ been included in 
the ~aid O.M. for the submission of a quarterly stalement of write off of 
losses by the Ministries/Departments to their Associate/Integrated Finance 
indicating the reasons for the loss, nature of the loss and the remedial mea
sures taken to prevent the recurrence of that type of loss. It has also 
been stipulated in the said O.M. that wherever the loss reveal" some basic 
defect in the rules or procedures requiring amendment of the Delegation of 
Financial Powers Rules, 1958, andJor the General Financial Rules, 1963, 
the Financial Advisers will bring the same to the notice of the Departmel1t 
of Expenditure for further necessary action. 

[Ministry of Finance, Department of Expenditure O.M. No. F. 13(13)
E(Coord)lf76, dated the 22 November, 1976] 

Rec:omnendation (S. No. 20, Para 3.48) 

The Committee note that it was in June, 1969 that the Administrative 
Reforms Commission submitted its Report on Delegation of Financial 
powers commending for consideration by Government the suggestions cf 
the Working Group on Financial Rules. It is regrettable that even after 
the lapse of six years, no significant progress has been made to implement 
even those suggestions of the Working Group which had been accepted by 
them long ago which included inter alia the suggestions for delegating en
hanced powers to some of the MinistriesfDepartments like C.P.W.D., 
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DGS&D, and Department of Printing and Stationery etc. In the opinion 
of the COOlmittee, such inord'irratedelay in the actnal implementation of 
their own decisions, do not speak well of the functioning of the adminis'tra
tive machinery. The Committee stress that the :;uggestiom of thl.! Work
ing Group which have already been accepted by Government should at 
least now be implemented without any further delay and action taken in 
this )l"ga1'd intimated to them. 

Reply of tile Government 

The recommendations of the Working Group on Financial Rules, which 
have been accepted or those which have becn acc~p~ed With modifications, 
have ail since been implemented as indicated in the statements appended 
(Appendix XIV). 

[Ministry of Finance, Department of Expenditure a.M. No. F. 13(23)
E(Coord) /76, dated the 21st October, 1976.] 

Recommendation (S. No. 22, Para 3.50) 

The Committee expect that Government would c{f(;nJ tht! principle of 
delegation of enhanced powers to all cJreClIting ag:!ocies in the interest of 
speedy execution of schemes/projects. 

Reoonuneudation (S. No. 23, Paras 3.58-3.69) 

The Committee need hardly emphasise that for a system of d:legation 
of powers to be effective, there should not only be subs;antial devolution 
of financial powers from the Ministry of Finance to til.: administrative 
Ministrie~ but there should be further delegation of power" to the field 
agencie~ which have the primary rcsp:.msibility for execution of schemes 
and attr.ining set targets. It is ess.:ntial that they should have adequate 
powers, commensurate with the responsibility to :1': disch"rg.::u by them. 

Further, the powers once delegated need to be reviewed -periodically to 
see that these suit the changed circumstances and situations and are being 
exercised prudently. For instance financial powers delegated in regard to 
purchases, award of contracts, contingent expenditure, wnte olI losses etc. 
may cease to be realistic after some time on account of changes in 
price level etc. Ignoring such changes means serious hinder~nce to prompt 
and effective administrative action. 

The Committee regret to note that in spite of .the emphasis laid down 
in the liuccessive orders issued in 1962, 1968 and 1975 that the admini
strative Ministries should delegate to the ma.:dmum extent admin
strative financial powers to the heads of Departments and other subordi
nate authorities. there has not, been adequate delegation of powers to these 
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authorities. This is a sad state of affairs and calls for strict vigilence in 
ensuring actual implementation of the orders issu.;:d. Tbe Committee re
.commwd that a time-limit of not more than 6 months should be fixed for 
re-delegation of adequate powers to the subordinate./field authorities COll.I

mens urate with the responsibility to be discharged by them. Complete and 
up-to-date schedules/statements of powers delegated to the subordinate/ 
field organisations should also be prepared. The Committee also recommend 
that the powers delegated to subordinate organisations should be regularly 
reviewed once a year to see that these suit the changed circumstances. 

Recommendation (S. No. 24, Para 3.61) 

The Committee further suggest that a comprehensive review shduld be 
.ouried out in the last year of the Five Year Plan to identify constraints and 
difficulties which may have IK)me in the way of speedy implementation of 
the schemes/projects with a view to suitably enhance the powers so that 
these difficulties are not experienced in the ensuring plan period. 

Reply of the Government 

The above recommendations have been accepted by Government. 

In order that the powers are delegated to the actual executing agen(.ies 
as envisaged in this Ministry's O.M. No. 10(13)-E(Coord) /75 dated 
10-4-197 5, all the MinistrielijjDepartments, including those who have already 
completed the review in pursuance of the Department of Personnel and 
Administrative Reforms O.M. No. K. 12011/14/75-Cy. dated 4-9-1975, 
have been requested in this Department's O.M. No. F. 13(31)-E(Coord)/ 
76 dated the 12th August, 1976 to review the powers of the executing 
agencies, sub-Ministry formationsj1evels and to send a report to this De-
partment by 30-11-1976 at the latest, on the implementation of the re
delegations of powers. 

2. All the MinistriesfDepartments have also been requested to pre
pare complete and up-to-date schedules/statements of pewers delegated to 
the subordinate/field organisations. A report to the effect that this has 
been done has also been called for from all the MinistriesjDepartments by 
30-11-1976. 

3. All the MinistriesfDepartments have also been instructed to reVICW 
the powers delegated to the executing agencies in the month of May every 
year to see that the existing delegated powers suit the changed require
ments. The first review may thus be made in May, 1977. In addition, 
MinistriesjDepartments have been requested to carry out a comprehensive 
review of the delegated powers in the last year of the Five Year Plan to 
identify constraints and difficulties which may have come in the way of 
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implementation of the schemes/projects. The annual review to be taken 
in May, 1977 may therefore, be comprehensive. A report to the effect 
that tht comprehensive review of the delegated power" has been carried 
.out is required to be sent by alI the Ministries/Departments to this Depart
ment by 30th June, 11977. vide this Department's O.M. No. F. 13(31) 
E(Coord) /76 dated the 12th August, 1976 (Appendix XVII). 

Further information caUed for by tbe Committee 

Recommendation (S. Nos. 22-24, Paras 3.5~3.61) 

Please intimate the progress made in carrying out the review of the 
powers of the executive agencies, Sub-Ministry formation/levels by the 
various Ministries and action taken in pursuance thereof. The progr~ss 
,made b} the MinistriesjDepartments in the preparation of complete and 
upto date ~chedule/statements of powers delegated to subordinate/field 
.organisation may also be intimated. 

[Lok Sabha Secretariat O.M. No. Sj8/EC/76 dated 24-2-1977] 

Further reply of the Government 

The following MinistriesJDepartments have reported that : 

(a) Powers of executive agencies, sub-Ministry formations/levels 
have been reviewed and such additional powers as are consider
ed necessary to match their requirem::nts h~ve been delegated 
to them. 

( {b) A complete and upto date schedule/statement of powers delegated 
to the subordinate/field organisations has been compiled ~nd 
kept on record by them. 

Ministry/Department 

1. Prime Minister's Secretariat 

2. Ministry of Petroleum 

3. Ministry of Chemicals & Fertilizers 
4. Department of Space 

5. Department of Justice 

.6. Department of Atomic Energy 
7. Planning Commission 
8. Department of Power 

9. Ministry of Supply 
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10. Ministry of Civil Supplies & Cooperation 

11. Department of Agriculture, Research & Education 

12. Department of Statistics 

13. Department of Food 

14. Legislative Department 

15. Ministry of Labour 

16 Department of Electronics 

17. Ministry of Communications 

18. Ministry of Finance (Defence Division) 

19. President's Secretariat 

2e. Department of Parliamentary Mairs 

21. Bepartment of R.evenue & Banking (Banking Wing) 

22. Ministry of Home Affairs 

23. Department of Irrigation 

24. Department of Mines 

25. Ministry of Works & Housing 

26. Ministry of Shipping & Transport _ 

27. Ministry of External Affairs 

28. Department of Industrial Development 

29. Department of Economic Affairs 

[Miqistry of Finance (Department of Expendi.ture) O.M. No. F. l3(I)
E(Coord) /77 dated the 9th March, 1977]. 

Recommendation (S. Ne. 15, Para 3.66) 

The Committee empha~ise that while it is essential that there should 
be adequate delegation of powers to avoid deJays, it is equally necessary 
to ensure that the powers delegated to various Ministries/Departments and 
subordinate offices are actually exercised by the officers at various levels. The 
unwillingness among officers to accept responsibility and to refer up the cases 
should be discouraged by the higher officers refusing to entertain cases 
where the lower authorities have adequate powers to take decision. The 
officers at all levels should be made to realise that they will not be allowed 
to play safe and shift the responsibilities 00 others but would have to take 
decision on matters falling within their jurisdiction. The Committee would 
like to point out that one of the ways to ensure that the delegated powers 
are actually exercised is to create a proper atmosphere for it. The 
delegation of powers should be in clear and precise terms and the 
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decisions. It is essential that the officers are instilled with confidence that 
methodical and conscientions carrying out of duties and exercise of powers 
entrusted to them, will bring recognition and omissions and mistakes made 
bona fide, in the normal course, would not be held against them. 

Reply of tile Government 

The recommendation of the Committee has been accepted. The con
tents of the recommendation have also been brought to the notice of all 
Ministries/Departments of the Government of India vide copy of O.M. No. 
I3(36)-E(Coord)/76 dated 25th November, 1976 (Appendix XVlII). 

[Ministry of Finance, Department of Expendifure O.M. No. F. 13(36)
E(Coord)/76, dated 25-11-1976]. 

RelCommendation (S. No. 26, Para 3.67) 

The Committee need hardly suggest that proper training with the help 
of case studies would promote undertaking and exercise of powers with 
due prudence in the larger public interest at all authorised levels. 

Reply of the Govenunent 

The recommendation has been accepted. Training programmes in this 
connection will be organised by the Department of Personnel and Adminis
trative Reforms (Training Division) in consultation with the Ministry of 
Finance. 

[Ministry of Finance, Department of Expenditure, O.M. No. F. 13(32)
E(Coord) /76, dated the 29th September, 1976]. 

RecolllllleDdation [SO No. 35, Para 4.31(vi)] 

<..:omprehensive schemes should be drawn up for organising proper 
training and orientation cdurses for the Integrated Financial Adviser as 
well as the other officers and staff of the Division particularly in area.c; 
like long range planning, capital budgeting, management accounting etc. 
Regular refresher cdurses should also be provided for them. 

Reply of tH GeveDlllent 

The recommendation has been accepted. Training programmes for the 
Integrated Financial Advisers as well as other otIicers and staff of the 
Division will be arranged by the Department of Personnel and Administrative 
Reforms (Training Division) in consultation with the Ministry of Finance. 

[Ministry of Finance, Department of Expenditure, O.M. No. F. 13(32)
E(Coord) /76, dated the 29th September, 1976]. 

18 LSS/77-3 
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Further iDformation called (or by the Committee 

(i) Please intimate the action taken by the Department of Personnel 
and Administrative Reforms in arranging the training programme. 

(ii) Please intimate the action taken to arrange the training programmes 
by the Department of Personnel aod Administrative Reforms. 

[Lok Sabha Secretariat O.M. No. 5/8jECf76 dated 24-2-1977]. 

Further reply of Government 

An informal Group consisting of the Controller General of Accounts 
and one Additional Secretary and one Joint Secretary from the Ministry of 
Finance (Department of Expenditure) and one Joint Secretary and one 
Director from the Department of Personnel and Administrative Reforms has 
been formed to look into the training requirements of the officers and staff 
of the Ministry of Finance (including staff of the Controller General of 
Accounts) and to oversee organization of necessary training programmes. 
Action is being taken to arrange two kinds of training programmes ;-

(i) a series of weekend programmes for senior levels (Financial 
Advisers, Deputy Financial Advisers, Controllers of Accounts) 
on important topics of financial and general management like 
performance budgeting, network techniques, financial decision
making, etc. Arrangements are being made to start these pro~ 
grammes sometimes during the latter half of April. 

(ii) CompreMnsive training programmes for the senior and junior 
level officials in general financial management. Before these pro
gramames can be organised, the training needs have to be 
assessed precisely. The Administrative Staff College, Hyderabad, 
has been requested to study these needs. The project proposal 
received from the College is Under examination and a decision 
is expected to be taken shortly. As launching of these program~ 
mes will require substantial preparation, ,it is anticipated that 
the actual courses will be starting only from about August, 1977. 

[Ministry of Finance (Department of Expenditure) O.M. No. F. 13(1)~ 
E(Coord)/77, dated the 19th March, 1977]. 

Recommendation' (s. No. 27, Para 3.68) 

The Committee also desire that specific mention should be made in the 
confidential reports of the officers about their capabilities and performance 
in the exercise of authority entrusted to them in the interest of timely and .. 
speedy d~posal of work. 
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Reply of the Government 

The recommendation of the Committee has been accepted. The form of 
confidential report is being revised and it is proposed to include in a column 
the general comments, among others, on application of knowledge, delegated 
authority and conceptual and professional skills on the job. 

(Ministry of Finance, Department of Expendifure O.M. No. F. 13(31)
E(C~ord) /76, dated 1st September, 1976]. 

Recommendations (S. No. 29, Para 4.30) 

The scheme of Integrated Financial Adviser is claimed to be an im
provement on the earlier scheme of Internal Financial Adviser. The success 
of this scheme would, however, depend on the manner and the spirit in 
which it is implemented. The Committee need hardly point out that in the 
implementation of this scheme, the Secretary, Ministry of Finanace, the 
Secretary of the Administrative Ministry and the Integrated Financial Adviser 
have to play an important role. It is they who have to devise suitable mea
sures for the implementation of the scheme in latter and spirit so as to 
achieve the desired resWts. The Committee stress that the Government 
should put to effective use the experience of the working of such schemes 
since 1958 and keep a contemporaneous and vigilant watch, on the imple
mentation of the new scheme of Integrated Financial Adviser so as to 
resolve speedily difficulties/problems which may be encountered in the 
interest of achieving the objectives underlying it. 

Recommenda1ion [So No. 30, para 4.31(i)] 

The success of the scheme would depend largely on the attitude, orien
tation and lead given by the Officers selected as Integrated Financial Advisers. 
Such Officers should have wide experience of administrative matters in the 
field as well as of finance and accounts so that they can really play an 
effective and constructive role and bring their expertise to bear in assisting 
the Secretaries of the Ministries in carrying out the developmental programmes 
with economy and efficiency. They have to assist the administrative Minis
tries in planning, budgeting and reviewing their schemes. In fact, those 
officers have to involve themselves fully in the activities of the Ministries 
concerned. They should help in removing the inhibiting factors to the 
fully exercise of delegated powers by the Administrative Ministries. 

Recommendation [So No. 31, Para 4.31(ii)] 

The Integrated Financial Adviser should help in selecting the best suited 
and most viable schemes out of various alternatives or shelf of schemes. He 
is not merely to point out the shortcomings and lacunae in the schemes but 
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has to play a positive and constructive role in advising and assisting the 
administrative Ministries in the formulation and finalisation of their schemes 
expeditiously and on sound economic principles. His advice/suggestions 
should be based on objective criteria such as cost-benefit analysis. He should 
also help on development of management techniques based on evaluation of 
financial implementations/effects. 

Reply of the Government 

The above recommendations/conclusions of the Committee have heen 
noted and have also been brought to the notice of all the Ministries/De
partments of the Government of India in the Department of Expenditure 
O.M. No. F. 13(25)-(Coord)/76 dated 28th July, 1976 (Appendix XXX). 

[Mimstry of Finance, Department of Expenditure, O.M. No. F. 13(25)
E (Coord/7 6, dated 17th August, 1977]. 

Fm1her information called for by the Committee 

The details of officers selected as Integrated Financial Advisers and 
their experience in administrative matters as well as of finance and accounts 
may be intimated. 

[Lok Sabha Secretariat O.M. No. 5/8/EC/76 dated the 24th February, 
1977]. 

Further reply of Government 

The officers appointed as Integrated Financial Advisers have held senior 
posts in the respective Services to which they betong and during the cdUrse 
of their service have dealt with various types of administrative, etc. matters. 
The details of officers, the Service to which they belong and the Ministries/ 
Departments where they have been posted as Financial Advisers are given 
in the Appendix XX. 

[Ministry of Finance (Department of Expenditure) O.M. No. F. 13(1)
E(Coord)/77, dated the 17th March, 1977]. 

Recommendation [So No. 32, para 4.31(iii)] 

Suitable accounting and reporting system should be devised in each ad
ministrative Ministry to ensure sound financial management. The reporting 
system should be such that delays are reported for immediate attention and 
adoption of remedial measures. There should be an effective organisation 
for monitoring the progress of schemes to see that the actual 
progress made is in accordance with the targets therefor. In cases 
of variation the reasons should be analysed and bottlenecks, if any, removed. 
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Performance appraisal techniques should also be devised to ensure that the 
results achieved are commensUrate with the expenditure incurred. 

Reply of the Government 

The recommendation/observation of the Committee has been accepted 
and brought to the notice of the Ministries/Departments of the Government 
of India and their Financial Advisers vide Department of Expenditure O.M. 
No. 13(l3)-E(Coord)/76 dated the 13th December, 1976. (Appendix XXI) 

[Ministry of Finance, Department of Expenditure O.M. No. 13(13)
E(Coord/76 dated 13-12-1976J 

Further inIormatioll caUed for by the CoIIImitfee 

Please intimate the action taken by the Ministries!Departments to set 
up suitable organisation for monitoring and evaluation of the schemes. 

[Lok Sabha Secretariat O.M. No. 5/8/ocj76 dated 24-2-1977J 

Furdter reply of Goverament 

The monitoring and evaluation of schemes is carried out in the Minis
tries/Departments generally by a reporting system and discussions in perio
dical meetings under the Chairmanship of Secretary /Head of Division. The 
periodicity of such meetings, viz., monthly, quarterly and/or half yearly. 
is detennined by the nature and outlay involved in the projectsJprogrammes~ 

2. Some of the Ministries/Departments have set up Steering Committees, 
Monitoring and Evaluation Cells, Research and Development Panels, Cons
truction Monitoring Organisation etc. to monitor the progress of important 
projects/schemes. 

[Ministry of Finance (Department of Expenditure) O.M. No. F. 13(1}
E(Coord}'f77, dated the 26th April, 1977} 

Recommendation [So No. 33, Pura 4.31(iv)J 

Quarterly reports should be submitted to the Ministry of Finance regard
ing the progress made in the execution of major schemes and expenditure 
thereon vis-a-vis the targetg/estimates originally fixed therefor so as to keep 
the Ministry of Finance· informed about the pcogress of the scl¥!mes both 
in physical and financial terms to enab~ them info alia to have an overall 
view of public expenditure. 

Recommendation [SO No. 44, Para 5.13] 

The Committee also stress that the implementing agencies should also 
periodically evaluate their programmes/schemes to s.ee whether the results 
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achieved and benefits accrued are in accordance with the objectives aimed at 
and are commensurate with the expenditure incurred. With the introduction 
of Integrated Financial Advisers, it shduld be possible for the Secretary of 
the Ministry /Department to have periodical reviews, say once in a quarter 
but not less than once in six months, to see how far the physical progress 
made is in consonance with the flow of expenditure. For example, it should 
be possible to prepare a meaningful memorandum to bring out how cash, 
draw back of duties and other incentives given in the interest of stepping up 
export of manufactured and semi-manufactured commodities have resulted in 
actual increase (in physical as well as monetary terms) and how far the 
contribution made from the Exchequer to earn more foreign exchange is 
justified. To take another exemple, the price of different types of fertilisers 
has been varied from time to time by Government with a view to encourage 
its off-take in the interest of incrcreased agricultural production and for 
ensuring balanced nutrient inputs for the soil. It should be possible by suit
able accounting methodology to produce a flow chart showing the actual 
off-take, the burden borne by the public exchequer by way of subsidy and 
the results achieved by way of increased agridultural production so as to 
apply "on course" correctives without loss of time. The Committee stress 
that important schemes and projects should be so prepared and finalised, with 
the assistance of Integrated Financial Advisers, as to throw up identifiable 
parameters to judge the effectiveness of regulated expenditure and direction 
and enable the management of meaningfully monitor the actual progress 
made in the field and apply "on Course" correctives, as required. 

Reply of the Government 

The above mentioned recommendations have been accepted by Govern
ment. All the Financial Advisers have been requested to periodically evaluate 
the programames/Schemes pertaining to the MinistriesfDepartments with 
which they are associated to see whether results achieved and benefits accured 
are in accordance with the objectives aipled at and are in commensurate with 
the expenditure i.ncurred. They have also been requested to submit quartely 
reports to the Ministry of Finance in this regard so as to keep them informed 
about the progress of the schemes both in physical and financial terms to 
enable them, inter alia. to have an overall view of public expenditure. 

[Ministry of Finance, Department of Expenditure O.M. No. 13(27)
E(Coord)/76 dated the 3rd December, 1976] 

Recommendation [So No. 34, Para 4.31(v)] 

Suitable measures should be devised to see that the expenditure is evenly 
distributed throughout the year so that there is no rush of expenditure 
towards the end, which usually results in wasteful expenditure. 
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Reply of the Govel'lllDellt 

It has been laid down in the Ministry of Finance O.M. No. F. 10(3)
E(Coord)/67 dated 18-10-1968 that the Internal Financial Adviser in each 
Ministry /Department will watch and review the progress of expenditure 
against sanctioned grants through maintenance of necessary control registers 
and to issue timely warning to Controlling Authorities where the progress of 
expenditure is not even. With the introduction of the scheme of "Integrated" 
Financial Advisers and the transfer of the responsibility of maintenance of 
accounts to the Ministries/Depar'tments, it is felt that the function to watch 
and review the progress of expenditure can be discharged more effectively. 
The intergrated Financial Advisers (Internal Financial Adviser where the 
scheme ·has not yet been introduced) have been asked to conduct monthly 
review so that a close watch is kept over the trend of expenditure against 
sanctioned grants. In this connection a copy of this Ministry O.M. No. 13(29)
E(Coord)/76 dated 8th September, 1976 is abo attached. (Appendix XXII) 

[Ministry of Finance, Department of Expenditure O.M. No. F. 13(29)
E(Coord) /76 dated the 8th September, 1976] 

Recommendation [So No. 35, Para 4.31(vi)] 

Comprehensive schemes should be drawn up for organising proper train
ing and orientation courses for the Integrated Financial Adviser as well as 
the other officers and staff of the Division particularly in areas like loog 
range planning, capital budgeting, management accounting etc. Regular re
fresher courses should also be provided for them. 

Reply of the Govenunent 

The recommendation has been accepted. Training programmes for the 
Integrated Financial Advisers as well as other officers and staff of the 
Division will be ananged by the Department of Personnel and Administrative 
Reforms (Training Division) in consultation with the Ministry of Finance. 

[Min. of Fin., Deptt. of Expenditure, O.M. No. 13(32)-E(Coord) /76 
dt. 29th September, 1976] 

Recommendation [So No. 36, Para 4.31(vii)] 

There may be periodical inter-change of officers between the financial 
wing and other wings of the administration. This will not only enrich the 
experience of those who are thus inter-changed but the financial advice given 
by persons having administrative experience, win be more practical as they 
will have necessary perspective to appreciate the difficulties of officers in 
charge of administering and executing programmes. 
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RepI)' of tbe Govel'lll8ellt 

The above recommendation has been accepted by Government. 

2. The Staff of the Associate Finance Divisions in the Department of 
Expenditure has for the present been transferred to administrative Ministry/ 
Department under the Integrated Financial Advice Scheme on the following 
basis ;-

(i) Officers of services other than the Central Secretariat Service are 
treated as on deputation to the Administrative Ministry instead 
of to the Finance Ministry ; 

(ii) Officers of the Central Secretariat Service including GraJe I and 
Selection Grade are treated as transferred to the administrative 
Ministry; 

(iii) Members of the deeentralised cadres of various grades of Cen
tral Secretariat Service are transferred on loan basis from th,:ir 
present cadre to the cadre of the administrative Ministry on a 
purely temporary basis. 

Thus the Integrated Finance Divisions are at present manned hy ollkcrs 
having varied experience. 

3. The scheme also provides that the officers and staff of the integra'led 
Finance Division would be required to have a background and training in 
Finance and Accounts and would be appointed in consultation with the Fman
cial Adviser. The Ministries/Departments are free to have their officers/ 
staff with administrative experience trained in Finance and Accounts works. 
This would provide for the necessary inter-change of officers/staff from ad
ministration wings to the Finance Wing and vice-versa. Besides this, some 
officers would continue to be drawn on deputation from other All India and 
Central Services as at prescot. 

fMinistry of Finance, Department of Expenditure O.M. No. F. 13(25)-E 
(Coord) /76 dated the 3rd December, .1976] 

Further iIIfonnation called for by the ColllR1iffee 

Please intimate the specific action taken by the Ministries (including IOS-

tructions, if any, issued) in regard to periodical interchange of ofticers bet
ween financial \\<ing and other wings of the Administration and the re<;ults 
achieved. 

(LaIc Sabha Secre'tariat O.M. No. 5/8/EC/76 dated 24-2-1977] 

FlQiheI' reply of Govel'alUeat 

As the Integrated Finance Divisionll have come into being only recently 
the necessity for periodical inter-change of officers between financial' wing 
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and other wings of the Administration has not arisen so far. The question of 
manning these Divisioos in future is under active consideration. The reco
mmendation of the Estimates Committee will be borne in view while taking 
a final decision in the matter. 

[Ministry of Finance (Department of Expenditure) O.M. No. F. 13 (1 )
E(Coord)/77 dated the 9th March, 1977] 

Recommendation [So No. 37 (para 4.31 (viii)] 

One of the criticism against Internal Financial Advisors was about making 
reference to the Ministry of Finance even where the Internal Financial Ad
visers had the necessary authority to clear the case. The Committee would 
like to stress that to make the new scheme of Integrated Financial Adviser.5 
a Sl:ccess. it should be ensured from the very beginning that the delegated 
powers are fully ;:xercised and making of unnecessary references to the 
Ministry of Finance should be considered as a sign of unwillingness to shoul
der the responsibility. 

Reply of the Government 

The recommendation/conclusion of the Committee has been brought to 
the notice of all the Ministries/Departments of the Govt. of India vide De
partment of Expenditure O.M. No. F. 13 (25) -E (Coord) /76 dated the 28th 
July, 1976. (Appendix XIX). 

[Ministry of Fmance, Deptt. of Expenditure, O.M. No. F. 13(25)-£ 
(Coord)176 dated 17th August, 1961). 

Recommendation [So No. 38 (Para 4.32)] 

The Committee have been informed that the new system wru. expected 
to start functioning in 12 Ministries/Departments by the 1st April, 1976 and 
would be extended to all the Ministries/Departments during the course of the 
year 1976-77 except in the case of some miscellaneous group of Ministries/ 
Departments where it is felt that these are too small to have separate finan
cial adivsers. The manner in which the financial advise work for these Depart
ments'lMinistries should be handled have not yet been decided· The Commit
tee would stress that effective measures should be taken by the administrative 
Ministries/Ministry of Finance to ensure that the scheme is actuall!}' introdu
ced in the 12 Ministries, from the 1st April, 1976. They would also like that 
specific timt: schedules are fixed for introducing this scheme in the remain
ing major ministries/departments during the course of the year 1976-77. 
The Committee would also like Government to take an early decision re
garding the manner in which the financial advice work in the smaller depart-
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ments would be handled where the scheme of integrated financial adviser is 
not proposed to be introduced so as to remove uncertainty in this regard. 

Reply of Government 
The scheme of integrated financial advisers has already been introduced 

in the MinistriesfDepartmen:s shown below annexure. The scheme will be 
introduced in the Department of Power as soon as the Financial Adviser has 
joined. As regards the Departments of Economic Affairs and Expenditure, 
the Department of Personnel and Administrative Reforms have been reques
ted to suggest a suitable set-up for the purpose. The question of the finan
cial advice work of the smaller Departments is also under review. In the 

;. tpeantime, the work is benig looked after by an Additional Secretary in the 
f'Department of Expenditure in addition to his other duties. There is thus 

no uncertainty in this regard. 

Ministries/Department .. where Integrated F As arc in position 

S. No. Ministries 
1. Tourism & Civil Aviation 
2. Industry & Civil Supplies 
3. Supply 
4. Information & Broadcasting 
5. Health & Family Planning 
6. Works & Housing 
7. External Affair8 
8. Science & Technology 
9. Shipping & Transport 

10. Commerce 
11. Steel & Mines 
12. Rehabilitation 
13. Coal 
14. Defence Production 
15. Defence Supplies 
16. Home Affairs & Personnel 
17. Labour 
18. Fert. & Chemicals 
19. Revenue & Banking 
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20. Food 

21. Education 

22. Irrigation 

23. Agriculture 

24. Petroleum 

[Ministry of Finance, Department of Expenditure O.M. No. F. 13(34)-E 
(Coord)/76, dated 26-11-1976]. 

Recommendation (S. No. 39 Para 4.33) 

The Committee further desire that the Finance Secretary should hold a 
meeting with the Integrated Financial Advisers after three months of the 
introduction of the scheme i.e. in July, 1976 to review the progress of the 
working of the scheme and to remove bottlenecks, if any. experienced by 
the Integrated Financial Advisers in t~e implementa'tion of the scheme. 
Thereafter, such meetings may be held every quarter till such time that the 
scheme is successfully implemented. 

Reply of Government 

A meeting with the Integrated Financial Advisers was taken by the Fin
ance Secretary on 15th July, 1976 for reviewing the progress of the working 
of Integrated Financial Scheme. Such meetings will be held in future also at 
suitable intervals. 

[Ministry of Finance, Departmoo't of Expenditure O.M. No. F. 13 (24)
E(Coord) /76, dated the 26th July, 1976]. 

Further information called for by the Committee 

Please intimate the number of meetings held by the Finance Secretary 
with the Integrated Financial Advisers since July, 1976. 

[Lok Sabha Secretariat O.M. No. 5/8jEC/76, dated 24-2-1977]. 

Further reply of Government 

The Finance Secretary has held three meetings with the Integrated Finan
cial Adviser since July, 1976. These meetings were held on 23-8-1976. 
25-10-1976 and 29-11-1976. 

fMinistry of Finance (Department of Expenditure) O.M. No. F. 13(1) 
E(Coord)/77 dated the 9th March, 1977). 

Reico...aeaclatioas (s. Nos. 45 and ofIi, Paras 5.14 and 5 .. 15) 

"The Committee would further stress that for proper evaluation of sch
emes/programmes it is essential to have an effective orgacisation for moni
toring and evaluation. They regret to note that in spite of stress laid in the 
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draft Fif'(h Five Year Plan, the progress in this regard has not been satis
faeory. Many of the Central Ministries have not yet set up these monitoring 
cells. Similarly, many of the State Governments have also not set up these 
cells, although under a central scheme, the State Governments ar~ reimbursed 
two-third of the expenditure incurred on the setting up of these mODltoring 
Cells. The Committee recommend that urgent steps should be taken for 
setting up effective cells ,-staffed with suitably trained personnel for monitoring 
and ev~Juation of the schemes/projects at various levels. 

The Committee also recommend that the Planning Commission should 
also make a regular periodical evaluation of the on-gomg programmes to see 
how far theplanncd targets have been achieved and served the desired ob
jectives. The deci~ions in regard to further investment in these programmes/ 
schemes should be taken on the basis of such evalua·.ion." 

Reply of Government 

The Planning Commission have advised the Central Ministries and the 
State Governments to set up monitoring and evaluation cells at different 
levels. Board guide-lines regarding the set up and functions of these cells 
have al~o been circulated. In contmuation of this action, discussions were 
held with a number of Central Ministries regarding their monitoring set up. 
Specific proposals for manning these cells received from Ministries of Energy, 
Petroleum and Chemicals and Fertilizers were examined and cleared by the 
Planning Commission. Provision was also made in the Annual Plan for moni
l'Oring cell in the Department of Power (Central Electricity Authority). 

As far as the States are concemed, detailed discussions were held in 
1975-76 with representatives of number of States where their existing moni

toring set-up was reviewed. Requirements of funds for monitoring set up 
have al~o been reviewed during the Annual Plan discussions, and funds 
have also been allocated to States which came up with weU-formtllated sch
emes, as a part of the Centrally sponsored scheme for s!rengthening of Plann
ing Machinery at the State level. Monitoring and evaluation Cells have 
thus been approved in most of the major States as per list attached (Appen
dix XXIV). Besides, a number of training programmes have also been or
ganised for State Officers in respect of the monitoring and evaluation sys
tems to be established at various levels. 

The Planning Cotmnission have already fdrmulated a proposal fOr streng
thening their monitoring set up and establishing a Centralised Data Bank for 
making regular periodical evaluation of the on-going programmes with a 
view to comparing the progress with the Plan targets, indentifying areas of 
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short-fall and as a result of these monitoring and evaluation exercises, pro
viding the necessary inputs for the Plan formulation process. 

rMini~try of Finance, Department of Expenditure, O.M. No. F. 13(21)
E(Coord) /76 dt. the 23rd June, 1976}. 

Further iRfonnatioll called for by the CHlmittee 

Please furnish the following information :-

(i) the guidelines issued by the Planning Commission regarding the 
set up aod functions of the monitoring and evaluation cells; 

(ii) the names of the Ministries/Departments which have not yet set 
up such cells and the reasons therefor; 

(iii) the action taken by the Planning Commission for strengthening 
their monitoring set up and establishing a Centralised Data Bank 
for making periodical evaluation of the on-going Programmes. 

[Lok Sabha Secretariat O.M. No. 5/8fECf76 dated 24-2-1977]. 

Further reply of Government 

( i) The guidelines on Monitoring & Evaluation were included in the 
Draft Fifth Five Year Plan which was circulated to all 
Ministries on 4-12-73. Later, attention of Secretaries of Minis
tires of Steel & Mines/Petroleum & Chemicals/Irrigation & 
Power/Heavy Industry /Industrial Development/Chairman, 
Rly. Board was drawn to these guidelines and they were 
specifically requested to set up Monitoring & Evaluation 
Cell vide Shri B. D. Pande, Principal Planning Secretary's 
D.O. letter No. O-lfOI8/1/73-EMO dated 10-12-1973. (Ap
pendix XXV). 

(li) All the Ministries dealing with the core-sector who were advised 
by the Planning Commission to set up Monitoring and Evalua· 
tion Cells, have either established such cells or have taken action 
to ensure that the functions envisaged for these cells are perfor
med effectively by the existing in the Ministries; 

(iii) The Monitoring & Information Division is coordinating and integ
rating the Monitoring and Evaluation effort in the Planning 
Commission and additional expertise has been inducted to streng
then this activity. A Status Report is being prepared every 
quarter evaluating the progress and achievements in' respect of 
major plan schemes in the core sectors. Structure for Data 
files for two sectors has been developed on a pilot basis as 
a part of the Centralised Data Bank. A more advanced Compu
ter System is being installed which will facilitate the development 
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and operation of the Centralised Data Bank and help in better 
monitoring and evaluation of Plan Schemes. 

[Ministry of Finance (Department of Expenditure) O.M. No. F. 13(1)
E(Coord),/77, dated the 25th March, 1977}. 

Recommendation (S. No. SO, Para 5.30) 

The Committee feel that this opportunity of separation of Accounts 
from Audit should be put to effective use by proceeding with the process 
of rationalisation, modernisation and mechanisation so as to take the ac
counting units result oriented and forward looking. In fact, the accounting 
units to be set up under administrative Ministries being the latest should 
be models of efficiency and compactness. These should be well-knit orga
nisations where accent right from the very beginning is on quali~y a~d 
minimum staff. 

Reply of Government 

The recommendation/observation of the Committee have been noted 
and suitable instruc~ions have been issued to the Integrated Financial Ad
VIEers of the various MinistriesjDepartments vide O. M. No. 11 (9) 176-
S.C. dated 25-8-76 (Apendix XXVI). 

[Min. of Fin., Deptt. of Expenditure, O. M. No. F. 13(33)-E (Coord)/ 
76 dt. 14th September, 1976] 

Recommendation (S. No. 51, Para 5.31) 

The Committee note the decision of the Government that each Minis
try/Department should be made responsible for maintenance of its own 
accounts and for effecting payments which means the Secretary of each 
Mini,>try /Department would virtually be the Principal Accounting Officer 
also. The Committee attached great importance to the objective underly
ing the separation of accounts and a'udit and stress that this opportunity 
should be put to full use by rationalising the accounting heads so as to make 
performance budgeting meaningful as an aid to management to achieve 
hest results for ~he money expended. 

Reply of Government 

The observations of the Committee have been noted. An Advlsory 
Committee has been appointed under the Chairmanship of Finance Minis
ter to consider and make recommendations regarding Management Accoun
tancy Concepts and Management Information System. One of the terms 
of reference of the Committee is to evalua:e the present status of perfor
mance budgeting in the Central Government and State Governments and 



39 

assest the scope for utiIising performance budgeting techniques at various 
administrative levels for setting up standards and norms for measuring per
formance and for evolving procedures for comparison of actual performance 
with budgetary targets. It is expected that as part of the examination of 
the information base and in order to make performance budgeting mean
ingful as an aid to management, the Committee will consider the need for 
rationalising the Account Heads while also keeping in view the needs of 
Parliamentary control. 

[Ministry of Finance, Department of Expenditure O. M. No. F. 13(26)
E(Coord)/76, dated the 13th December, 1976.]. 

Recommendation (S. No. 52, Para 5.32) 

The Committee note that Government have recently rationalised to a 
considerable extent the procedure and modalities for determining and effec
ting payment of salaries, ~llowances, increments, pensions, gratuities, provi
dent Fund, etc. to the staff. The Committee feel that there is scope for simi
lar rationalisation in other accounting procedures so as to provide significant 
flow charts which corr~late expenditure to the actual physical progress made 
in the filed, facilital monitoring and help application of "on course" 
correctives. 

Reply of Government 

The observations of the Estimates Committee have been noted. These 
are being kept in view in finalising the Schemes for DepartmentaIisation of 
Accounts for the various Ministries/Departments. Suitable instructions 
have been issued to the Integrated Finincial Advisers of the various Minis
tries/Departments, vide O. M. No. 11 (9) 176-S. C. dated 25-8-76. 

[Ministry of Finance, Department of Expenditure, O. M. No. F.13(33)
E(Coord/76 dated 14th September, 1976.]. 

Recommendation (S. No. 53, Para 5.33) 

The Committee need hardly recall that the objective of In:egrated 
Financial Advisers is to get the best value for the public money expended. 
It is therefore of the utmost importance that the modalities of work and 
procedures and accounting should be such as to suoserve this objective by 
cutting out waste and effecting economies consistent with operational 
requirements. 



~ply of GoyernDlellf 

The recommendation has been accepted and brought to the notice of all 
F. &. as also all the Ministries/Departments vide O. M. No. 13(24)
E(Coord) /76, dated the 25th November, 1976 (Appendix XXVII). 

[Ministry of Finance, Department of Expenditure, O. M~ No. F.13(24):
E(Coord) /16, dated 25th November, 1976.} 

Recommendation (S. No. 54, Paras 5.34-5.35) 

It is imperative that the accounts are not only prepared and presented 
in time but that they are kept uptodate and exhibit a meaningful correlation 
of expenditure with the units of performance. It is only then that the h~ad 
of the Department/Ministry would be able to exercise effective check on 
performance by comparing the quantum of anticipated work output with the 
financial provision asked for in the budget and identify the weaker links of 
the chain which need to be strengthened. 

In brief, accounting should become an effective aid to managem~nt of 
resources. The Committee would like to judge the success of the historical 
dtcision to separate the Accounts from Audit by the results achiev~d in 
beUer and more effective resources management and direction. 

Reply of Government 

The observations of the Committee have been noted. These are 'Jei.'1g 
kept in view in finalising the Schemes for Departmentalisation of Accounts 
for the various Departments/Ministeries. Suitable instructions have been 
issued to the Integrated Financial Advisers of the Ministries/Departments 
vide this Department's O. M. No. 11 (9) /76-S. C. dated 25-8-1976 (Ap
pendix XXVI). 

[Ministry of Finance, Department of Expenditure, O. M. No. F.13(33)
E(Crood) /76 dated 14th September, 1976.]. 

ReeollUllellution (S. No. 55, Para 6.7) 

The Committee find that besides the General Financial Rules and the 
Delegation of Financial Powers Rules which govern the powers available 
to the administrative Ministries, executive orders have also been issued from 
time to time which have the dIect of changing the Financial powers a'\aila
hIe to the administrative Ministries/Departments. This tendency tl) effect 
changes through executive orders in the delegation conferred by rules in
stead of through the amendments to the rules, was objected to by the Ad,;. 
ministrative Reforms Commission. In pursuance of the recommendation 
by ARC Government decided that whenever any modification or changes 
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have. to be made in the delegations these should be ordinarily done throuth 
amendments to the Rules themselves and not through executive instructions. 
The Committee regret to note that inspite of this decision by Government, 
changes have been made in the delegation of powers to the administrative 
Ministries/Departments through executive orders issued by the Ministry of 
Finance without, simultaneously making the necessary amendments to the 
Ruk.~. 

Reply of Govemment 

The A. R. C. has recommended inter alia that whenever modifications 
or chaoges are to be made in the financial Rules these should be done 
through amendments to 'the rules themselves and not through executive 
instructions. This recommendation was accepted by Government, <lS re
ported in the Report of the Estimates Commiuee, in the Cabinet S-ecret:uiat 
(Department of Personnel & A. R.)'s O. M. No. l1013j4/7I1CY-A dated 
24-6-1974. Prior to the issue of this O.M. and to some extent after the issue 
of this O. M. the amendments to the Financial Rules viz., General Financial 
Rules. 1963,and the Delegation of Financial Powers Rules, 1958 have been 
made in the form of executive orders amI not in the form of amendments 
ad initio for the reasons mentioned below against each of these rules. 

(I) General Fmancial Rules, 1963 

As indicated in the Preface to the first edition of these rules, the provi
sions contained in the Compilation of the General Financial Rules (Revised 
and Enlarged). 1963 are being treated as executive instructions to be ob
.,avcd in common by all Departments and authorities under Government. 
Certain instruction, which need not form part of the rules themselves and 
arc intended only for the guidence of the subordinate authorities and which 
explain the meaning of the rules, have been put in the form of Government 
of India's decisions wherever necessarybeJow each rule. Since these rules 
have no statutory force, the question whether the rule should be amended 
ab initio in the form of an amendment or executive order, explaining the 
Government decision, is perhaps of not much significance. In fact, the 
piece-meal amendments to these rules have not been found to be of ad
vantage as administrative Ministries are likely to lose traCt of such piece
meal· amendments. Further, due to urgency it sometimes becomes neces
sary to issue the decision in the form of an Office Memorandum. There
after all these executive instructions are confied, with necessary changes 
in the light of difficulties experienced in the administration of orders issued 
and thereafter the amendments are consolidated and are issued after con
SUlting the C. & A. G. and other concerned authorities in the form of a 
priced publication. Such consolidated lists of amendments have been found 
Ii> LSS'77-4 
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to be most suitable and convenient by the administrative authorities for the 
purpose of references. The consolidated lists are issued when there is ~ 
sufficient number of amendments to be carried out on these rules and 
sometimes, of course, there is a time lag of a year or so between two lists 
of amendments as the publications of the consolidated lists in the form of 
priced publications, with few amendments, have not been found h) be of 
advantage financially to Government. The decision taken by the Govern
ment 011 the A. R. c.'s r.;:commendations mentioned above will generally 
apply with some force to rules which are of statutory character and where 
non-issue of amendments to the rules themselves wduld not be legaUy in 
order. However, in view of the observations made by th~ Estimates 
Committee, the decision that may be taken hereafter from time t~ time, 
which may affect various provisions of the aforesaid rules would be issued 
in the form of amendments afj-initio. 

(ii) Delegation of Financial Powers Roles 

The Delegation of Financial Powers Rules, 1958 are statutory rules 
issued by the President in pursuance of Clause 3 of Article 77 of the Cons
titution. These rules inter-alia indicate financial powers of the authorities 
subordinate to the President in relation to creatiop of permanent posts, 
creation of temporary posts, appropriation and re-apprcpriation, 
incurring of contingent expenditure, incurring of miscellaneous 
expenditure and write off of losses as specified in various Sche
uules attached to the rules. After the promulgation of these 
rules in 1958, the decisions taken, which required amendments of any of 
the provisions of these rules, were invariably given effect to in the form of 
amendments to the rules, and as a result the Finance Ministry had to issue 
a large number of piece-meal amendments to these rules frequently. How
ever, it is also noticed that the drafting of the amendments, keeping in 
lIicw the legal requirements, was found to be a time consuming process, 
because of the consultation with the Law Ministry and the C. & A. G. etc. 
As a result, the decision taken by Government could not be brought to the 
notice of all authorities concerned immediately thereafter. This difficulty 
could not be met at that time because there was no inherent dispensing 
powers vested in the Government Under the aforesaid rule. With the issue 
of certain orders in 1961 delegating more powers to certain selected minis
tries on an experimental basis, and enabling provision was introduced in 
the rules enabling the President to relax the rule in a particular case. With 
the insertion of this enabling provision it was found possible for Govern
ment to issue further executive orders delegating more powers in 
1962 as well as in 1968. Since all these delegation orders were considered 
to be more in the nature of experiment, formal amendments to the rules 
on the basis" of those orders were not issued. However, where considered 
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necessary this Ministry had been issuing consolidated amendments to keep 
the rules up-to-date. In addition 5 compilations of the rules were 
brought out incorporating as Appendices the important executive orders 
issued in 1962 and 1968 for facility of reference purposes. Thus the main 
intention that the executive authorities should not lose track of the decision 
taken by Government has always been kept in view. However, in view of 
the observation made by the Estimates Committee, steps have been taken 
to issue new rules, incorporatin~ therein the orders which have been issued 
so far either in the existing rules themselves or by introducing new rules. 
The new draft rules showing the up-to-date position are in the process of 
being finalised in consultation with Comptroller and Auditor General and 
other concerned authorities and are expected to be promulgated within the 
current year. It is also proposed to bring out a compilation of the new 
rules immediately after the promulgation with Government of India's deci
sions. After the promulgation of the new rules, efforts will aIm 
be made to amend the rules ab-initio in the form of amendments and not 
through exedutive instructions. But in cases of urgency, it may be neces
sary to issue executive instructions to give effect to Government's decisions 
as the procedure which has necessarily to be observed in amending the rules 
may defeat the very purpose of the executive decisions. Nevertheless, the 
number of such executive instructions will be kept to the barest minimum 
ID'Id steps will be taken to ensure that there is no delay in carrying out 
necessary amendment .. to the relevant rules. 

[Ministry of Finance, Depanment of Expenditure, O. M. No. F.13(13)
E(Coord) /76, dated the 9th December, 1976] 



CHAPTER 01 

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT DESIRE 
TO PURSUE IN VIEW OF THE GOVERNMENT'S REPLIES 

Recommendation (S. No.· 8, Para 2.44) 

The Committee have no doubt that the introduction of the system of 
Integrated Financil Adviser will provide the requisite expertise to the ad
ministrative Ministries for detailed scrutiny of the projects. The Ministry of 
Finance, if necessary, could issue suitable guidelines to' ensure proper 
approach in scrutinising and sanctioning of the schemes. 

Reply of Government 

It is fcIt that since guidelines for preparation of feasibility report have. 
already been circulated, the Institute of Economic Growth and Institute 
of Public Administration are I;onducting courses in project formulation 
appraisal and the administrative Ministries could depute officers for attend
ing these courses, there should be no difficulty in scrutiny and sanction of 
~chemes. 

LMinistry of Finance Department of Expenditure O.M. No. F. 13 (21)
E(Coord) /76, dated the 9th December. 1976] 

Recommendation S. No. 15, Para 3.18) 

The Committee also consider that there should be a standing Committee 
of representatives of the Ministry of Finance and Department of Adminis
trative Reforms, not below the rank of Joint Secretary, which should re
"jew once in six months the progress made in the evolution of norms and 
standards and the rationalisation of staff. The Committee also consider 
that the evolution of norms/standards would be an effective instrucent 
for regulating staff strength of the DepartmentfMinistry for dealing with 
any proposals for additional staff· 

Reply of Government 

As already stated in reply to recommendation No. 12 (Para 3.15), the 
Deptt. of A. R. have stated that since the SIU as the central authority 
has all the necessary expertise in work measurement field, it may not be 

44 
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necessary for the Administrative Reforms Wing to get involved in such 
studies. Instructions have however been issued vide Deptt. of Expendi
ture O. M. No. F. 13(28)-E (Coord)/76 dated 19-10-76 for the progress 
made in the evolution of norms and standards and the rationalisation of staff 
heing reviewed by an officer not below the rank of Joint Secretary. 

[Ministry of Finance Department of Expenditure, O. M. No. F. 13(21D
E(Coord) /76, dated 19th October, 19761 

Recommendation (S. No. 18, Paras 3.30--3.32) 
The Committee are concerned at the inordinate delay in the issue of 

guidelines for the classification of expenditure as plan and non-plan. As 
early a's October, 1971, the Team appointed by Government to consider 
certain matters relating to Accounts and Budget Heads suggested laying 
down of suitable guidelines in this regard. The Committee also in 
their 24th Report (1972-73) as well as in their 48th Report (1973-74) 
stressed the urgency of fimdisation of these guidelines. It is unfortunate toat 
these guidelines hilVe not been finalised so far although the representative 
of the Planning Commission had informed the Committee in October. 1972 
that these were expected to be finalised by the end of the fina'ncial year, 
1972-73. 

The Committee arc unable to appreciate the reasons for the prolonged 
delay in issuing the guidelines when according to the Secretary of 
the Ministry of Finance, there is a 'practical working arrangement' regard
ing the items to be included under plan and non-pIa'll expenditure. They 
urge that the guidelines for classification of expenditure as plan and non
plan should be finalised without any further delay and issued for the gui
dance of the Ministries/Departments so that developmental work does not 
suffer because of the present ambiguity regarding classification. 

The Committee need hardly point out that a clear definition of plan 
and non-plan expenditure would also help in the proper classificatiun [or 
preparing the performance budgets and evaluation based thereon. 

Repl~· of Government 

The question of classification of expenditure as Plan and non-Plan has 
been examined further. Broad guidelines as to what constitute expendi
ture under the Fifth Five year Plan and what might be regarded as com
mitted expenditure were issued by the Pla:nning Commission in December, 
1972 and July, 1973 (Appendix XIV). It will be noticed from these 
guidelines that developmental expenditure of a capital nature is almo~t 
invariably classified as Plan. Further, new development expenditllr~ on 
revenue a:ccount is also classified as Plan. However, certain developmen
tal expenditure on revenue account which is regarded as committed expendi
ture is treated as non-Plan expenditure, Likewise certain items of dcf~nce 
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expenditure (particularly industries) have a developmental angie, but 
nevertheless have to be treated as non-Plan expenditure. It will not be feasi
ble to make Plan classification co-extensive with development classification in 
view of the incremental basis of our plans. Further, any attempt to en
large the scope of the Plan, to include all development expenditure, at 
this stage will, besides upsetting the blisic framework of the Fifth Five 
Year Plan, also disturb the scheme of devolution recommended by the 
Sixth Finance Commission. 

The team appointed by Government to consider certain matters relat
ing to accounts and budget heads, while riurking the recommendation 
about Plan/non-Plan classification, mainly sought to dispel the misunder
standing that non-plan expenditure is invariably non-developmental in 
character. To remove any such misunderstanding, now-a-days the budget 
documents, i.e. the Budget at a Glance and the Explanatory Memorandum 
show the amount of developmental expenditure, both Plan a'nd Non-Plan. 
Other documents like RBI's Report on Currency and Finance have also 
been exhibiting the developmental component of Public expenditure, irres
pective of whether it is classified as Plan or non-Plan. 

It may also be added that the existing arrangements regarding classifi
cation of expenditure as Plan/Non-Plan do not per se hamper developmen
tal activities or performance budgeting. Performance budgeting is with 
reference to the function/programme as a whole, irrespective of whether 
the specific function/programme is classified wholly as Plan/non-Plan or 
partly as Plan and partly as non-Plan. 

[Ministry of Finance, Department of Expenditure, O. M. No. F. 
13(23)-E(Coord)/76 dated 29th October, 1976] 

Recommendation (S. No. 28, Paras 4.26 and 4.27) 

The Committee note that with the introduction of the scheme of dele
gation of financial powers, it was decided in 1958 to appoint Internal 
Financial Adviser in all the Ministries to assist them in the proper exercise 
of their financial powers. In 1966 the Secretaries of the Ministries were 
given the discretion to decide about the need or otherwise of an Internal 
Financial Adviser. They were also given the powers to overrule their Inter
nal Financial Advisers including the officer of the Finance Ministry in 
matters falling within the field of delegated powers. In 1968 it was maGe 
incumbent on all the Ministries to appoint Internal Financial Advisers to 
ensure availability of competent financial advice internally within the adminis
trative Ministries for the proper exercise of delegated powers and to avoid 
unnecessary reference to the Ministry of Finance. The Committee note 
that the scheme of Internal Financial Advisers has not fully subserved the 
objectives with which it was set up. For instance, in regard to the 
proposals for submission to the Finance Ministry "either the Internal 
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Financial Adviser was not ~sociated at all with such proposals or his scrutiny 
was redundant and did not have any significance". Similarly, this system 
has not worked well in regard to the maintenance of up-to-date accounts 
and watching the progress of expenditure against sanctioned grants. The 
Commiittee consider that with their past experience of such schemes since 
1958. the Ministry of Finance should have taken necessary measure to 
ensure that this scheme as amplified in 1968 with high hopes, was actually 
implemented in letter and spirit so as to achieve the objectives in view. It is 
unfortunate that neither the administrative Ministries nor the Ministry of 
Finance kept a critical watch contemporaneously on the working of this 
scheme, and it is only after a lapse of seven years, that the Ministry of 
Finance have revised it in order to introduce the system of Integrated Fin
ancial Adviser. 

Reply of Government 
The process of delegation of financial powers by the Ministry of Finance 

started in a big way the issue of the Delegation of Financial Powers Rules, 
1958. In September 1961, an experimental scheme based on devolution 
of a great measure of financial responsibility to administrative Ministries and 
exercise of control by the Finance Ministry mainly through pre-budget scru
tiny and through random checks and work-studies was introduced in 
some of the selected Ministries. From .rune, 1962 this scheme was ex
tended to all the Ministries with further delegations of financial powers. 
Theo arrangements for budgeting and financial control and delega
tion on financial powers were again revised and in October, 
1968. the powers of Ministries, Heads of Departments and Heads of Offices 
for incurring contingent expenditure were liberalised and it was also made 
obligatory on each Ministry to have its own Internal Financial 
Adviser. The idea wa's to enable the Ministries to develop their own in
ternal financial competence for the e~ercise of powers delegated to them. It 
will be observed that side by side with the delegation of powers, the orders 
issued by the Ministry of Finance al'So covered the requirement of develop
ment of proper internal financial competence within the administrative Minis
tries for the exercise of the additional responsibilities vested in them. 

After the scheme of Internal Financial Advisers introduced in 1968 had 
been given a fair trial, the question of gearing up the financial administration 
again came up for consideration by the Sub-Group on Financial Administra
tion in early 1973. As a result of the deliberations of this Group, the system 
of Management Accounting as an internal part of cash Department and the 
system of Integrated Financial Advisers is being introduced with a view to 
improving the competence of the administrative Ministries in the field of 
financial management. 

rMin. of Fin. Department of Expenditure, a.M. No. F. 13(39)-E 
(Coord) /76 dated the 20th August. 1976] 



CHAPTER IV 
RECOMMENDA nONS IN RESPECT OF WHICH REPLIES OF 

GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE . 
COMMITTEE 

Recommendation (S. No.2, Paras 2.13-2.14) 

The Committee consider that in order to enable the administrative 
ministries/public undertakings to undertake long term planning of men, and 
materials etc. in regard to their projects/schemes on a realistic basis. it is 
essential that they should have broad indicat10ns of the funds likely to be 
available over a reasonable period of time, say for the next five years. 
The Committee, had therefore, stressed the need for preparing forward look
ing budgets in their 24th Report (1972-73) so that advance plan,n ing of 
schemes/projects both in financial and physical terms can be taken up 
seriously in time by the administrative Ministries and other authGrities 
concerned. This recommendation was reiterated by the Committee in their 
48th Report (1973-74) wherein they had urged Government to make every 
effort to improve the technique of forward planning of men and mat~rials 
to obviate any shorfall in the achievement of targets in the Fifth Five Year 
Plan. 

The Committee need hardly point out that the preparation of feas.oility 
reports etc. is both a time consuming and money consuming proce", 1t 
is, therefore, necessary that reasonable assurance of the projects !Sling 
through should be available a few years in advance to facilitate the work 
regarding projects/schemes being taken up in right earnest. The Com
mittee fin,d that though the Government accepted the recommendation of 
the Committee to have a forward looking budget, nothing substantial has 
been done in this behalf. This may well be due to reason that 
economic difficulties of an unprecedented magnitude had over
taken the country in, recent years. Now that conditions have been brvught 
to near normalcy, the Committee would like the Ministry of Finance to 
pay earnest attention to the Committee's recommendation to frame a forward 
looking budget. It should give broad indication of the likely availability 
of resources and estimated expenditure for the next three to five years. The 
Committee consider that if this exercise is done on an yearly basis, it 
would not only provide Government with basic data and material to refine 
their budget proposals but would also bridge the gap and the period of 
suspense which invariably intervenes between the cessation of one Plan and 
the commencement of the next Plan. 

48 
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Reply of Govemmeat 

The need for forward looking budget canpot be denied. In this context 
it may stated that the Five Year Plan Document prepared by the Planning 
Commission provides an estimate of likely availability of resources and 
their allocation to different sectors. Within the Sector, the outlays for 
various projects included in the Plan are also mentioned. These projects 
are reviewed every year and necessary allocation of funds is made in the 
light of progress of the projects, plan priorities, availability of resources 
etc. Provision is also made in the Annual Plan for projects having long 
gestation periods spilling over to the next Plan. In the closing year of the 
PJan, funds are allocated for undertaking advance planning for projects 
proposed to be taken up in the next Five Year Plan Period. 

From the social cost point of view, however, every effort has to be 
made to restrict the phasing of investment to the shortest practicable span 
of time, consisten,t with the-:feasibie speed of implementation so that the 
returns to the economy start accruing without avoidable loss of time and 
public investments do not remain idle on account of unduly long gestation 
periods. It has also to be ensured that investment time phasing is strictly 
adhered to an,d matching outlays in annual budgets provided. This could 
be possible only if projects planning is done with full regard to a realistic 
assessment of the availability of resources over a given period of time. 

[Ministry of Finance, Deptt. of Expenditure O.M. No. F. 13(13)
E(Coord)j76. dated 22nd November. 1976] 

Comments of the Committee 

Please see para 1.8 of the Report-Chapter I. 

Recommendation (S. No.5-Para 2.41) 

The Committee note that in the case of Plan Schemes, the administra· 
tive Ministries are required to furnish to the Planning Commission the 
broad details of the schemes including the estimates for obtaining their 
approval. These schemes arc discussed in the annual plan discussions at 
which the Ministry of Finance is also represented. 

On the basis of the information furnislted by the Ministries and after 
taking into account the priority of the schemes, the Planning Commission 
accepts these scheme!> in prin,ciple aad fixes the total outlay thereon. These 
schemes are required to be submitted to the Ministry of Finance for sanc
tion. The Committee consider that there should be an integrated examina
tion of the broad details of the schemes, including the financial implications 
before these are approved and outlays fixed therefor by the Planning Com-
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nusslon. The detailed scrutiny and the sanctioning of expenditure on these 
schemes thereafter shoUld be the responsibility of the administrative Minis
tries concerned. 

Reply of the Government 

The pre-budget/ ~ual Plan discussions do not always afford sufficient 
time for Scrutiny by BFC/PIB. With the Ministries forwarding the schemes 
in outline just a few days before the discussions, the scope for integrated 
examination before inclusion in the Annual Plan/Budget was contingent 
upon the nature of formUlation by the Ministry. Besides, programmes are 
considered for inclusion in the Plan, generally based on an overview, whereas 
investment approvals involve scrutiny of the reasonableness of the cost 
estimates, and examination of the actual phasing of investment in relation 
to other projects. It would not be appropriate to leave the scrutiny and 
sanctioning of expenditure to the administrative Ministries subject only to 
the inclusion of projects and programmes in the Plan. 

[Ministry of Finance (Deptt. of Expenditure a.M. No. F. 13(21)
E(Coord) /16 dated 9-12-1976)] 

Comments of the Committee 

Please see para 1.11 of the Report-Chapter I. 

Recommendation (S. No. to-Para 2.46) 

The Ministry of Finance should also develop suitable parameters for 
the evalution of the programmes after their completion to determine the 
efficiency and economy in execution and to see how far the objectIves hav:: 
been fulfilled as envisaged. On the basis of such evaluation, useful points 
of general application could be culled out which could be ga:nfully utilised 
to update the guidelines mentioned in earlier paragraphs. 

Reply of Government 

The determination of "parameters" for evaluating the implementation of 
projecls and programmes for general application over different sectors of 
the economy would be difficult. In respect of matters such as construction, 
the BPE already examines the proposal in relation to the experience of 
other projects. Programmes are also evaluated by the PEa of the Planning 
Commission. Thus there is already a system which takes care of the 
objective in view. 

[Ministry of Finance (Deptt. of Expenditure a.M. No. F. 13(21)
E(Coord/76 dated 9-12-76)] 
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Comments of the Committee 

Please see para 1.13 of the Report--Chapter l 

Recommendation (S. No. 12, Para 3.15) 

The Committee note that the staff Inspection Unit of the Ministry of 
Finance has evolved 193 norms, covering about 45 Lakh employees work· 
ing in house keeping sections which have been circulated for adoption to 
the various Ministries/Departments. The Committee are however concerned 
to note that although In pursuance of the delegation orders issued in 
June, 1962, Internal Work Study Units have been set up in 34 Ministries/ 
Departments, progress made in regard to evolution of work norms by these 
units even after a lapse of thirteen years has been tardy. They further find 
that although these Internal Work Study Units were required to draw cycli
cal programmes for conducting such studies and were to send copies of 
such programmes as well as their study reports to the Staff Inspection Unit 
of the Ministry of Finance the programmes and rcports are not being sent 
regularly by these Units. The Committee regret that the Ministry of Finance 
also did not keep a watch in regard to the receipt of such programmes and 
reports to ensure that suitable time-bound programmes for work studies 
are actually drawn up by the Internal Work Study Units and that studies 
carried out are in accordance with such programmes. The Committee urge 
that scientific work norms studies should at least now be carried out accord
ing to a time-bound programme by all the MinistriesfDepartments in respect 
of the various jobs. The Ministry of Finance and the Department of 
Administrative Reforms should help the Ministries in carrying out such 
studies by providing guidelines in regard to the methodology to be adopted 
and training personnel for conducting such studies. 

Reply of the Government 

Though orders were issued by the Ministry of Finance in June, 1962 
for the setting up of Internal Work Study Units it was only aftcr the orders 
issued in October. 1968 that the erstwhile O&M Units in MinistriesfDepart
ments were strengthened and converted into Internal Work Study Units to 
attood inter alia to work measurement studies and fixation of norms for 
jobs peculiar to their Ministries/Departments. The slow progress in thc evo
lution of worknorms is mainly due to the Intern,al Work Study Unit~ having 
been busy in O&M work and in carrying out staffing st"dies during the earlicr 
years of their formation. Government are already seized of the importance 
of evolving norms for proper assessment and control of staff requirements. 
Since. however the evolution of norms is a complex and time consuming 
process the Ministries/Departments were reCJ.uested inter alia to identify and 
list out the jobs in respect of which norms have to be evolved, indicating 
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the time schedule to which they propose to work and to furnish monthly. 
reports on the work completed to the SIU. In this connection copy of the 
Department of Expenditure O.M. No. 5(6)-SIU/74, dated 11-6-1974 is 
enclosed (Appendixe VII) Subsequently certain guidelines were also issued 
vide Department of Expenditure O.M. No. 5(6)-SIU/74 dt. 20-8-75 
(Appendix VIII) on the methodology to be adopted in the evolution of 
work norms. Th~ response from the Internal Work Study Units in this regard 
is good. Suitable observations are made on I.W.S. Us. reports and proper 
guidance is given whenever required. The observations/recommendations 
of the Estimates Committee have been brought to . the notice of all the 
MinistriesfDepartments vide Department of Expenditure O.M. No. F. 13-
(38)-E(Coord)/76 dated 18-10-76 (Appendix IX). As regards th(: asso
ciation of the Department of Administrative Reforms, that I)epartmc:1t have 
stated that I.W.S.Us. are hard pressed for conducting staffing studi~.' and 
since the S.I.u. as the central authority has all the necessary expertise in 
work measurement field, it may not be necessary for the Administrati ,'~ Re
forms Wing to get involved in such studies. 

As n·gards training of staff of Internal Work Study Ulllts, the IngtlC'.lIC ot 
Secretariat Training & Management conducts courses in work stud) /work 
mea<;urement, where persons employed in S.I.U. and Internal Work Siudy 
Units are sent for training. By and large the posts in the Internal Vvork 
Study Units are manned by persons trained in the techniques of Work 
Study. HOWlVCI, S.I.U. assists the personnel of Internal Work Stud;. iJni'\s 
in case of any difficulties they oocounter during the course of Work Scudl~s, 
It is also the policy of S.I.u. to associate the Internal Work Study Units, 
while conducting the studies of the organisations concerned. 

[Ministry of Finance, (Department of Expenditure), U.O. No. F. 13(38)-E 
(Coord)/76, dated 18th October, '9761 

Further information called for the Committee 

Please furnish a note showing the action takcn by the Ministries/Depart
ments to identify and list-out the jobs in respect of which norms have to be 
evolved. the time schedule drawn for the purpose and the actual pr.)gtess 
made thereagainst. 

[Lok Sabha Secretariat O.M. No. 5/8/EC/76 dated 24-2-1 G77] 

Further reply of the Government 

Instructions were issued in this Ministry's O.M. No. F. 13(38)
E(Coord)/76 dated 18th October, 1976 to all Ministries/Departments to 
send monthly reports about the progress achieved in identifying the jobs 
at Class III and Class IV levels where the work norms could be evolved. The 
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Miniqries have represented that because of the time consuming and complex 
nature of the job, the progress has been slow. The slow progress is also 
p:i111y due to the fact that apart from work measurement studies, the Internal 
Work Study Units also attend to other O&M work and have little time for 
han<Fing norms work. However, in some Ministries action has been initiated 
and further progress is being watched. The progress reports so far received 
from the MinistriesfDepartments are summarised below. The need for expedi
tioU" action in the matter has however again been emphasized vide the 
Mir::<:ry of Finance O.M. No F. 13(1)-E(Coord)/77 dated the 19th March, 
1977. (AppcndixX) 

A summary of action taken by Ministries/Departments in evolution oj 
W(}f~: norms at Class III and IV levels. 

A. Ministries/Departments who have evolved some norms (No. of posts 
covered not indicated). 

I. Department of Posts & Telegraphs ; 
2. Ministry of Communications (CCS & Monitoring Org.) 

3. Ministry of External Affairs. 

B. Ministries/Departments where action to evolve norms initiated : 
]. Ministry of Health & Family Planning 

2. Ministry of Tourism & Civil Aviation 
1. Ministry of LaboUI 
4. Department of Mines 
5. Ministry of Commerce 

6. Department of Social Welfare. 

Co Ministries/Departments where further action in respect of Subordmate 
Organisations is to be initiated : 
1. Ministry of Agriculture & Irrigation 
2. Ministry of Finance, Department of Revenue & Banking, Depart-

ment of Economic Affairs, Department of Expenditure 
3. Ministry of Home Affairs 

4. Ministry of Defence 

5· Ministry of Law, Justice & Company Affaits 
6. Department of Personnel & Administrative Reforms 
7. Department of Parliamentary Affairs 
8. Ministry of Petrolt:um 
9. Planning Commission 

10. Department of Rehabilitation 
11. Ministry of Shipping & Transport 
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12. Department of Science & Technology 

13. Ministry of Works & Housing 

14. Ministry of Fertilisers & Chemicals. 

D. Ministries/Departments who have not sent any progress reports: 

1. Department of Coal 

2. Department of Company Affairs 

3. Ministry of Education & Culture 

4. Department of Irrigation 

5. Department of Power 

6. Department of Steel 

7. Department of Supply 

8. Department ,of Heavy IndUstry. 

[Ministry of Finance (Department of Expenditure) O.M. No. F. 13(1)
E (Coord) /77 dated the 19th March, 1977] 

Comments of the Committee 

Please see para 1.17 of the Report--Chapter I 

Recommendation (S. No. 14, Para 3.17) 

The Committee suggest that the 0 & M Unit in each Ministry should 
form an integral part of the integrated Financial Adviser's Division. This 
would help in developing norms/standards which would be objective and 
would fully take into account the cost benefit factors. 

Reply of Government 

Government propose to undertake a comprehensive review o.f the system 
of internal work study units keeping in, view a number of far-reaching 
changes that have been introduced m the secretariat system of working in 
the recent past. 

2. In most of the Ministries/Departments, the internal work study units 
are presently located as a part of the administrative set up; in a few cases, 
they are under the Internal Financial Adviser. It is proposed to continue 
these arrangements till the review referred to above is finalised. 

[Ministry of Finance (Expenditure) C.M. No. F. 13(36)-E(Coord)/76 
dated 15-10-1976)] 
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Further information called for by the Committee 

Please intimate the time by which review of the system of Internal 
Work study Units would become available. Please also furnish copy of 
the review ana action taken thereon. 

[Lok Sabha Secretariat O.M. No. 5/8/ECj76 dated 24-2-1977] 

Further reply of Government 

An inter-Departmental Study Team was set up on 23-12-1976 in the 
Cabinet Secretariat (Department of Personnel and Administrative Reforms) 
to conduct a comprehensive review of the functioning of O&M/Internal 
Work Study Units in various Ministries/Departments. The Team is likely 
to complete its work by the middle of May, 1977. As soon as the report 
is submitted by the Team, immediate action will t-e taken to consider it and 
obtain Government's orders thereon. 

[Ministry of Finance (Department of Expenditure) O.M. No. F. 13(1)-E 
(Coord)/77 dated the 24th March, 1977]. 

Comments of the Committee 

Please see para 1.17 of the Report-Chapter I. 

Recommendation (S. No. 21, Para 3.49) 

The Committee would also like that the reasons for delay in implemen
tation of the decisions should be investigated and the responsibilities fixed. 

Reply ~f Government 

The Administrative Reforms Commission Report on "Delegation of Finan
cial and Administrative Powers" was presented to the Govt. on 12-6-196Y. 
The recommendations contained in the Report of the Working Group men
tioned in the said Report covered a number of sectors and in examinin,g 
the respective rules, experts had necessarily to be associated. As a large 
n'umber of rules were involved, a number of sub-groups were set by the 
Ministry of Finance, -each of which also included a representative of the 
C.&A.G. The reports of three of these sub-groups wer.e also studied by 
an Apex Group on which a representative of the C.&A.G. was also repre
sented. In September, 1970, papers were prepared for the consideration ot , 
the Committee of Secretaries after the approval/observations were received 
from the C.&A.G. on 15-6-1970 in respect of the proposals of the working 
Group for the delegtrtion of powers to the officers of the C.&A.G .. In the 
meanwhile, due to the setting up of the Third Pay Commission and certain 
other developments, it became necessary to revise and update the papers 
prepared for the Committee of Secretaries. 
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The first meeting of the Committee of Secretaries to ~nsider the ARC 
Report on "Delegation of Financial and Administrative Powers" and other 
connected proposals made by the Working Group on "Financial Rules" 
was held in November, 1971. The recommendations of the ARC along 
with the views of the Committee of Secretaries were submitted for the consi
deration of the Group of Minister in October, 1972. The Group of 
Ministers considered the recommendations at a meeting held in January, 
1973. Since the finacial decision in this respect had to be taken by the 
Cabinet in, light of the consideration of the Group of Ministers, recommen
dations were placed before the Cabinet in May, 1974. 

As will be clear from para 3.40 of the Estimates Committee Report, 
the delay in implementing the recommendations of the Working Group is 
inherent since the decisions concerned a variety of rules and various 
Ministries/Deptts. had to be consulted. The necessary orders for implement
ing the recommendations could be issued by various authorities only after 
detailed processing of the recommendations through various stages, as 
mentioned above. As stated in reply to Recommendation No. 20, all the 
recommendations have since been implemented. 

lMin. of Fin. (Expdr.) O.M. No. F. 13(23)-E(Coord)j76. dt. 13-10-76] 

Comments of tbe Committee 

Please see para 1.20 of the Report-Chapter I. 

RecoDUReodation (S. No. 40, P81'8 4.34) 

The Committee would like to stress that the scheme of Integrated 
Financial Advisers poses chalJenge as well as affords an opportunity to the 
Sl:l:n:taries of the Administrative Ministries to implement their developmental 
programmes. They have to ensure that the schemes and projects are well 
formulated and implemented within the stipulated time schedules as the 
plea for the delay in approving and sanctioning of the schemes on the part 
of the Ministry of Finance will no longer be tenable. It is for them to devise 
suitable management information system in consultation with their Integrat~ 
cd Financial Advisers, so as to keep a close watch on the progress in the 
implementation of the major schemes in the field both in physical and finan. 
cial terms, and resolve bottlenecks, if any, in their timely implementation. 
They may also undertake evaluation of the performance of schemes/projects 
to sec that the benefits accruing from their execution are in accordance with 
t he objects aimed at and are commensurate with the expenditure incurred. 
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RecoDlJJleJltlation .No. 41. (para 4.35) 

~ Committee hope that the new scheme of ilntegrated Financial Ad
vj~rs wpuld make a qualitative difference in the functioning of the Minis
trieslJ>epartments and would set in motion a new dynamism in the working 
of MqUstries/Departments in the matter of expediting the formulation, ap
proval and execution of schemes/programmes and their evaluation. 

Reply of Government 

The above recommendations/conclusions of the Committee have been 
noted and have also been brought to the notice of all MinistriesjDepart
ments in the Govt. of India, in the Departmen,t of Expenditure O.M. No. F. 
13 (25) -E(Coord)j76 dated the 28th July 1976 (Appendix XIX). 

[Min. of Fin., Deptt. of Expenditure O.M. No. 13(25)-E-(Coord) /76 dated 
the 17tft August, 1976] 

Fw.1her infol'DlBfion caUed for by the Committee 

Recommendation No. 40-41 (para 4.34-4.35) 

Please furnis1t a note showing ·the management information system 
evolved by the Ministries for watching· the progress in the implementation 
of the major schemes and the system evolved for the evaluation of perfor
mance of schemes/projects. 

[Lok Sabha Secretariat O.M. No. 5/8fEC/76 dated 24-2-1971] 

Furtber reply 01 GovernmeDt 

The MinistrieslDepartments have prescribed formats for collection of 
information from the executing agencies. The same vary according to the 
requirements of each Ministry /Department but contain uniform necessary 
data relating to physical and financial progress against physical/financial 
targets. Critical examination of the information furnished in the statements 
is done in meetings generally taken by the Secretary of the Ministry /Head 
of the Departments. 

'[Ministry of Finance (Department of Expen,diture) O.M. No. F. 13(I)-E 
(Coord) /77, dated the 26th April, 1977] 

CODllDen1s of the' Committee 

Pleas see para 1.24 of the Report-Chapter I. 
11 LSS/77-S 
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RecommeadatiollS No. 42 and 43 (paras S.ll and S.12) 

5.11. The Committee note that under the existing system the Ministries 
are required to submit periodically to the Ministry of Finance st8ft returns 
and copies of certain financial sanctions in regard to re-appropriation of 
funds, contingent expenditure etc. This elaborate reporting system does 
not appear to have served any useful purpose. The Committee have been 
informed that after the introduction of the scheme of Integrated Financial 
Advisers the reporting in such matters would be made to the Integrated 
Financial Advisers and not to the Ministry of FinanCe. The Committee 
consider that if the reporting system is to serve any useful purpose it 
shOuld be such that the essential data on the financial as well as physical 
progress of the schemes/programmes is contemporaneously available to the 
administrative Ministries/Deptts. The Ministries should evolve a system 
which would enable them to keep a special watch on crucial and strategic 
points and to take prompt remedial action. 

5.12. The Committee further consider that a detailed review of the re
ports presently obtained from various tiers of management is called foe so 
that standard formats as to the contents for reporting, frequency of reports 
and their originating and destination points could be laid out to meet the 
requirements of a developing economy. 

Reply of (;overnJDeDt 

The above recommendations of the Committee have been noted and 
brought to the notice of the MinistriesfDepartments vide this Department's 
O.M. No. F. 13 (21)-E(Coord) /76, dated 30th October, 1976, (Appendix 
XXIV). 
[Ministry of Finance, Deptt. of Expenditure, O.M. No. F. 13 (21)-E(CoOl;d) / 

76, dated 30th October, 1976.] 

FurCher information caDed for by dle Committee 

Please furnish the standard format evolved for reporting in regard to 
financial and physical progress of the schemes/programmes, the frequency 
of reports and their originating and destination points, and the extent to 
which these have enabled better monitoiing and taking of prompt remedial 
measlures. 

[Lok Sabha Secretariat O.M. No. 5/8/ECj76 dated 24-2-1977] 

Further reply of (;ovemment 

No standard format has been evolved for reporting the financial and 
physical progress of the schemes/programmes. Each Ministry /Department 
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has, however, devised statements/profonnae for collecting information from 
the executing agencies to suit their own requirements. 

2. The frequency of the reports viz. monthly, quarterly or haH yearly 
has also been fixed by the Ministries/Departments keeping in view the nature 
of the scheme and the outlay involved. Generally the statements showing 
physical and financial progress of schemes are prepared on monthly basis. 

3. The originating point of the progress statements is the authority;J 
agency responsible for executing the schemes/projects and the destination 
point is the Secretary or Head of the DepartmentjDivision. 

4. The various MinistriesjDepartments have expressed the view that 
the reporting system devised by them is by and large adequate for monitor
ing the progress of the scheme programmes. 

[Ministry of Finance (Department of Expenditure) O.N!. No. F. 13( 1)-£ 
(Coord)j77, dated the 6th April, 1977] 

Comments of the Committee 
Please see para 1.24 of the Report-Chapter I. 

Recommendations No. 47 to 49 (Paras 5.24, 5.26 & 5.29) 

The Committee had recommended as early as 1957-58 that perfor
mance-cu1*programme system of budget would be ideal for a proper 
appreciation of the schemes and outlay included in the budget, especially 
in the case of large scale developmental activities, as such a budget focusses 
attentiQD on the accomplishment, the general character and the relative 
importance of the work to be done rather than upon the means of accom
plishments. Further, this system facilitates a review of the performance of 
the proposed programmes and is particularly suited to the requirements of 
overall budgetary planning. Again, in their 24th Report (1972-73), the 
Committee had stressed that all the stages for making performanct' 
budget a useful document should be completed without further delay and 
concrete action taken to see that performance budget is prepared by all 
Ministries/Departments which are charged with developmental and other 
plan activities. The Committee regret to note that a long time has been 
taken in introducing performance budgeting in the Mi3istries/Departments. 
Even though 32 MinistriesjDepartments have prepared and presented per
formance budgets during 1975-76, there are still large gaps in the presenta
tion of useful data in these budgets as admitted by Government. The 
technique of performance budgeting is deficient in various vital matters as 
pointed in Para 5.21. For example, there is no correlation between inputs 
and outputs, unit cost data had not been worked in respect of important 
programmes, scientific norms and standards have not been evolved, targets 



,60 

and achievements have not been indicated, techniques of performance 
budgets have not been followed down to each cost centre, future year 
costs of projects have not been projected, reasons for cost escalations have 
not been elaborated and relevance of individual schemes to the national 
obiecti~es have not been evaluated, etc. 

The Committee noted that it is only in August, 1975 that working 
Groups have been set up in three Ministries to study in depth the problem 
of improving the techniques of performance budgeting. Even out of these 
only one Working Group has met so far and identified the areas in which 
improvements have '1:0 be brought about. The Committee desire that the 
performance budgets in the three Ministries should be recast expeditiously 
so that these may serve as a model for other Ministries. 

The Committee need hardly stress that performance budget should 
be made a meaningful document to assist the management as a tool of 
administrative and financial control for evaluating performance and for 
implementation of developmental programmes efficiently and economically. 
Such a budget will not on,ly enable the management to put the scarce 
financial resources to maximum use but would also be useful to Parliament 
in reviewing and appraising activities and performance of various 
MinistrieSfDepartments of Government in proper perspective and would 
thereby act as a me~ of accountability to Parliament. 

The Committee strongly recommend that meaningful performance 
budgeting should be introduced in all other Ministries/Departments and 
lower formations charged with the execution of various programmes under 
a time-bound programme. The Committee would like to be informed of 
the precise progress made in, this regard. 

The Committee need hardly point out that accounting at present is 
largely being done in the same historical manner as in pre-Independence 
days. The need for rationalisation has, however, been widely recognised 
and some advance in this behalf has been made with the revised classifica
tion of accounting heads and introduction of performance budgeting but 
this has not yet reached a stage where it could be said that the underlying 
objectives of accountability and management have been achieved. The 
Committee consider that there is need to refine the technique of performance 
budgeting so as to develop it into a useful management tool by establishin,g 
units of output for each sub-head of Demand. For this it is necessary to 
identify responsibility centres so that each budgeted activity withiD a 
responsibility centre may have its corresponding units of performan,ce. The 
Committee are of the view that with necessary delegation of authority to 
incur expenditure, the officer concerned should be legitimately held 
accoWltable for the budget within his own control. 
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Reply of Government 

The recommendations of the Committee regarding performance budget
ing are noted. These recommendations are also being circulated by the 
Department of. Economic Affairs to the Ministries/Departments for 
guidance and complian,ce. 

2. Performance budgeting encompasses various management aids and 
techniques and some of these are already being used in matters of 
selection of programmes, preparation of project estimates, execution, 
control appraisal and performance reviews. It is, however, not possible to 
incorporate and reflect all these decision making control processes in the 
performance budget documents presented to the Parliament. The pro-
gress in implementation of performance budgeting should not, therefore, 
be judged only on the basis of the material contained in the performance 
budget documents. 

3. As regards improvements in performance budgeting it is reiterated 
that it is a continuous process and refinements can be introduced from tiwe 
to time as experience and the necessary training and skills are imparted 
all along the line. The pace of improvement can be accelerated once the 
schemes of integrated financial advisers and departmentalisation, of 
accounts are put on a firm footing and management accounting is intro
duced progressively in all the MinistriesfDepartments. 

4. Another important factor to be kept in view is that a large part of 
developmental expenditure provided in the Central Government's budget 
is incurred through State Govts. an,d Public Sector Undertakings and th~ 
direct expenditure of Central Ministries/Departments in these cases is 
mostly on administration and policy formulation. Though from 1975-76 
performance budgets attempt to give an overview of the sectoral progress 
taking into account the total Plan outlays, performance budgeting at 
operating level, wherever lacking in these areas will have to be installed 
in the State Govts. or Public Sector U.ndertaking as the case may be. 

5. It may, however, be pointed out that the Perfmmance Budget 
documents for 1976-77 show improvements in quite a few areas as 
compared to the documents for 1975-76 (e.g. Department of Health has 
given more physiCal data relating to the National Malaria Eradication 
Programme; Deptt. of Power has shown additional performance and 
efficiency indices for the Batfarpur-Thermal Power Station). Thus, it ",iU 
be appreciated that attempts are being made to improve the performance 
budget documents, within the constraints mentioned above. 
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6. As regards the Committee's observation in para S.2S,as the 
management requirements differ from function to function and in· fact 
from programme to programme, it is not feasible to draw up a model 
performance budget for adoption, by all the Ministries and Departments. 
Performance budgeting involved in a Ministry/Department should be 
suited to its own specific requirements. Though the performance budget 
documents of the Ministries are circulated to other Ministries, any emphasis 
0n following a model rather than innovation would not be purposeful. 

[Ministry of Finance, Deptt. of Expenditure, O.M. No. F. 13(26)-E(Coord)/ 
76, dated the 21st October, 1976]. 

Further information called for by the Committee 

Please furnish the following information: 

(i) whether working groups set up in the three Ministries (0 

study in depth the problems of improving the techniques of 
performan,ce budgeting have completed their work; 

(ii) the action taken on the recommendations of the working 
groups; 

(iii) the action taken to overcome each of the deficiencies mentioned 
in Para 5.21 of the Report. 

[Lok Sabha Secretariat O.M. No. 5/8/EC/76 dated 24-2-1977]. 

Further reply of Government 

1. The deficiencies mentioned in paragraph 5.21 of the Report of th& 
Estimates Committee have been brought to the notice of the Minjstries/ 
Departments for necessary action. 

2. As stated in paragraph 3 of the earlier reply dated 21st October, 
1976 on the recommendations contained in the 98th Report of Estimates 
Committee, improvement in performance budgeting has to be a continuous 
process an,d will necessarily be spread over a number of years. Every effort 
is made to overcome the deficiencies to the extent possible as exemplified 
in the performance budgets referred to in para below. 

3. The three Ministries/Departments in which a study in depth of the 
problems of improving the techniques of performance budgeting was to 
be made, did some work to identify the areas in which the content of the 
performance budget documents could be impJ:Oved and these efforts were 
reflected in the documents brought out for the year 1976-77. Some of 
the improvements made in these documents arc indicated below: 



(i) Department of Agriculture: 

Till 1975-76 the overall performance in the field of agriculture was 
not being adequately depicted in the Performance Budget. The document 
for 1970-77 had sought to correct it. Thus, Chapter II of the document, 
reviewing the overall performance, highlighted (i) the performan,ce in the 
agriculture sector in 1974-75, indicating the total production achieved, 
(ii) prospects of production in 1975-76, (ii) steps taken to ensure easy 
availability of inputs like fertilisers, seeds, provision of better lITIgation 
facilities, (iv) programme relating to land reforms, (v) progress made in 
the development of animal husbao,dry and dairying on scientific lines, 
etc. 

In Chapter IV of the document for 1976-77, the performance of 
individual schemes/projects, etc. has been generally brought out in 
greater detail, giving targets, achievements/~kely achievements. For 
example, supporting physical data have been given to show the progress 
made in the implementation of the Comman,d Area Development Pro
gramme, Intensive Oilseeds Development Programme, etc. 

(ii) Department of Power: 

The introductory chapter has been made more informative. It gives 
a complete picture of the organisational set up of the Department of 
Power, its attached offices and autonomous bodies/undertakings operating 
un,der it. 

The second chapter on 'General Review' is more comprehensive than 
before. It gives, inter alia, the addition to the generating capacity 
achieved in 1974-75 and 1975-76 against the target set in the Fifth Plan. 
The total units of power actually generated for the period April-
December, 1975 and the percentage of improvemen,t in 1975-76 in power 
generation over the corresponding period in the previous year are also 
now indicated 

The steps taken to improve the performance of the generating umts 
have also been enumerated. 

A statement has been added at the eU,d of Chapter II showing the new 
units commissioned during 1974-75 and 1975-76. 

In Chapter IV "Performance of individual schemes/projects". The 
prof9rma showing physical progress and targets has t-een revised to make 
it more meaningful. Thus, for example, in the case of Badarpur Thermal 
Power Project, Salal, Loktak, Baira Siu} Hydro-Electric Projects, etc. the 
total quao,tity or units for each item of work to be completed over the 
years has been given and .the performance during the preceding two 
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years (1974-75 and 1975-76) in terms Of quantity achieved/anticipated 
to be achieved and the percentage thereof to the total work 'has ·also 
been indicated. The programme for 1976-77 has been similarly indicated 
in terms of quantity an,d percentage to be covered. 

In regard to Badarpur Thermal Power Station, additional perfor
mance and efficiency indices have been indicated and likely achievement 
in 1975-76 has been compared to achievement in 1974-75. 

(iii) DepartmenJ of Health: 

In, Chapter 3 dealing with the performance of each hospital/institution. 
selected work: load data has been given for each hospital and institution 
functioning under the Department. 

Prevention and control of communicable diseases like Malaria, Filaria, 
Small Pox, etc. have been covered in greater detail, giving targets an,d 
achievements/likely achievements of each eradication programme launched 
by the Government. Thus, for example, in the case of National Malaria 
Eradication Programme, the number of units raised or targets for the 
three phases of the eradication programme, viz. Attack Phare, Consolida
tion Phase, and Main:tenance Phase, and the results of the surveillance 
operations carried out to detect the incidence of Malaria have been 
indicated. 

(iv) Department of Family Planning (now Department of Family Welfare) 

In Chapter 5 on "Review of overall performance," targets set for IUD 
(Intra-Uterine Device) in,sertions, Sterilisation, Conventional Contraceptive 
uses, actual achievements and its comparison with the achievement in the 
preceding year are given at one place. It also contains a brief account of 
the performance in [975-76. A table showing the Statewise targets for the 
Budget year has also been added. In Chapter 7 on "Performance of in
dividual agencies/schemes" additional data have been given in a statement 
form in respect of Maternity and Child Health Programme. 

4. It may be added that during 1976-77, certain structual changes in 
financial administration,. such as integration of financial advisers and 
departmentalisation of accounts, have been introduced in all the M"mis
tries/Departments of Government of India. It is hoped that the system 
that will be developed over a period of time after the introduction of these 
structural changes will. enable the Min~striesfDepartments to make further 
refinements in performance budgeting, though no precise time sthedule 
for this purpose can be drawn up as most of the new techniques COn-
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templated like management accounting and man,agement information 
system are still in a formative stage. 

[Ministry of Finance (Department of Expenditure) O.M. No. F. 13(l)-R 
(Coord)/77 dated the 27th April, 1977]. 

Comments of the Committee 

Please see para 1.27 of the Report--Chapter I. 

R~mmendation (S. Nos. 56, 57 & 58 Paras 6.8,6.9 and 6.10) 

The Committee have been informed that necessary steps to 
amen,d the Delegation of Financial Powers Rules to incorporate the 
enhanced powers, delegated through executive orders, have now been 
taken up. However, as certain changes of a far reaching character in the 
matter of accounting and related matters like, changing the system of 
maintenance of accounts, introeuction of the system of Integrated Financial 
Adviser, etc. are under contemplation, a thorough overhaul of the existmg 
procedures would be required. The Committee, therefore, recommend 
that instead of merely amending the Rules, steps may be taken for the 
codification afresh of the rules and regulations governing delegation of 
Financial Powers, etc. in simple and precise language under a time bound 
programme. 

The Committee would like to point out that one of the fa,'ors 
which discourages the Ministries from using their powers is the multiplicity 
of :rules and regulations which are changrd so often that it is difficult for 
officers of the Ministries to keep a track of these rules and know them 
fully. Moreover, the rules and procedures have a tendency to grow in 
volume and complexity. It is, therefore, necessary that the rules and 
procedures are reviewed and updated periodically with a view to their 
simplification so that they do not become cumbersome in course of time, 
resulting in, undue delays. 

The Committee regret to note that inspite of the recommendation 
of the Administrative Reforms Commission, no single cell has been 
constituted in the Ministry of Finance for looking after the multifarious 
duties regarding compiling and keeping up-to-date the existing rules and 
regulations having a financial bearing, arranging for their periodical 
reprint and for the issue from time to time of correction slips etc. The 
various Regulation Branches in the Department of Expenditure administer
ing the Rules and Regulations are stated to be responsible for this work. 
The Committee desire that immediate steps should be taken for setting 
up of a cell as suggested by the Administrative Reforms Commission 
for keeping up-ta-date the rules and regulations etc., having a financial 
bearing. Copies of manuals of such updated rules and regulations should 
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also be made easily available to the officers concerned and the members of 
the public. 

Reply of the Government 

The above recommendations have been acceptt:d. Steps are belOg 
taken to create a cell in the Ministry of Finance (Department of Expendi
ture) for the codification afresh of the rules and regulations governing 
delegation of Fin,anclal Powels, etc., and for their periodical review and 
updating. 

[Ministry of Finance, Department of Expenditure O.M. No. F. 13(33)-E 
(Coord)/76, dated the 25th November, 1976]. 

Further information caned for by Committee 

Please intimate the actual progress made in revising the rules and 
regulations governing delegation of Fin,ancial Powers, etc. 

[Lok Sabha Secretariat O.M. No. 5/8/EC/76, dated 24-2-1977]. 

Further reply of Government 

The rules/regulations required to be codified are being identified in 
consultation with the Department of Personnel & Administrative Reforms. 
Staff proposals for setting up a Codification Cell have al~o been formulated 
and are at an advanced stage of consideration in the Department of Per
sonnel and Administrative Reforms. 

[Ministry of Finance (Department of Expenditure) O.M. No. F. 13(1)-E 
(Coord) 177 dated the 9th March, 1977J. 

Comments of the Committee 

Please see para 1.30 of the Report-Chapter I. 

New Delhi; 

Agrclhayana, 21 1899 (Saka) 

SATYENDRA NARAYAN SINHA 
Chairman, 

Estimates Committee. 



APPENDIX I 

[Vide reply to recommendations at S. Nos. 1 and 9] 

MOST IMMEDIATE 

No. F. 1 (17) IPF-II/76 
GOVERNMENT OF INDIAfBHARAT SARKAR 

MINISTRY OF FINANCE/VITIA MANTRALAYA 
DEPARTMENT OF EXPENDITUREjVYAYA VIBHAG 

(PLAN FINANCE DIVISIONjYOJANA VITIA PRABHAG) 

New Dt!lhi, the 20th November, 1977 
Kartika 29, 1898 (SAKA) 

OFFICE MEMORANDUM 

SUBJECT: 98th Report of Estimates Committee (1975-76) on Minist,ry of 
Finance (Deppt. of Expenditure) relating to Delegation of 
Financial Powers-preparation of Shelf of Projects/Schemes-

consideraNon of Plan Schemes etc. 
The undersigned is directed to say that the Estimates Committee in 

their 98th Report has emphasised the need for the preparation of shelf of 
pnjects/schemes (Recommendation No.1., paras 2.5 and 2.6) ; Considera
tion of Plan Schemes (Recommendation No.5, para 2.41) ; issue of guide
lint's for scrutiny and sanction of projects (Recommendation No.8-para 
2.44) ; the criteria adopted by the Public Investment Board for scrutiny 
to be brought to the notice of administrative Ministries and Integrated 
Financial Advisers (Recommendation No.9, para 2.45) ; and development 
of suitable parameters for evaluation of the programme (Recommendation 
No. to, para 2.46). 

2. The recommendations of the Estimates Committee have been care
fully considered in consultation with the reprl!sentatives of Planning 
Commission, Bureau of Public Enterprises, Financial Advisers and Inte
grated Financial Advisers of the various Ministries. The decision taken by 
Government on the recommendations of the Estimates Committee are 
indicated in the annexure to the letter for information and necessary action. 

3. Secretary of the Ministry of Commerce etc. may kindly note the 
l'h~ervations of the Committee and the decision of the Government thereon 
for necessary action. 

67 

R. K. KAUL, 
Joint Secretary to lhe Govt. of India. 
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APPENDIXn 

[Vide reply to recommendation at S. No.1] 

No. F. 13(27)-E(Coord)/76 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 
(DEPARTMENT OF EXPENDITURE) 

New Delhi, the 9th December, 1976 

OFFICE MEMORA~DUM 

SI.lBJECT; Feasibility studies for economic and social development pro-
grammes and for building up a shelf of schemes/projects. 

The undersigned is directed to invite reference to paras 2.5 and 2.6 
of 98th Report of Estimates Committee (1975-76) reproduced below;-

"2.5 The Committee note that according to Govemnrent's own 
admission contained in the draft Fifth Five Years Plan, the 
slow progress in the pace of investment in the Fourth Five 
Year Plan in respect of some of the sectors had been due to 
inadequate preparatory woK i.e., non-preparation of feasibility 
studies, etc. The Committee regret to observe that in spite of 
these observations, the administrative Ministries have not been 
able to prepare a shelf of projects in several sectors like Drugs 
and Pharmaceuticals etc. for expediting investment decisions 
during the Fifth Five Year plan." 

"2.6 The Committee consider that with the devolution of powers to 
the administrative Ministries and the introduction of the scheme 
of Integrated Financial Adviser, it should be possible for the 
administrative Ministries to expedite the preparation of shelf 
of projects/schemes. In fact, the Committee expect that the 
administrative Ministries should carry their thinking beyond the 
formal preparatitlD of schemes/projects and should have a more 
critical look at these projects/lichemes, keeping in view the 
requIrements of the developing economy the constraint of 
resources both money and material availability of expertise and 
know-how etc. so that cogent proposals are put forward for 
implementation. 
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2. The importance of "shelf of projects" had been recognised vide this 
Ministry's O.M. No. 1O(23)-E(Coord)/75 dated 25th July, 1975 (copy 
attached for ready reference) (Annexure I). The said instructions also 
provide for a mechanism as well as a frame work within which feasibility 
studies could be carried out in advance with or without reference to the 
Finance Ministry to facilitate preparation of a "~helf of Projects". 

3. All the MinistriesfDepartments are requested t.o make full use of 
the existing facilities for carrying out feasibility studies in advance so that 
a "shelf of projects" in specified areas of activities of the Ministry fDepart
ment is available for eXpeOiting investment decisions at the appropriate 
time. 

(1. P. DAS), 
Joint Secretary to the Govt. of India 



ANNEXURE I 

Copy of Ministry of Finance· (Department of Expenditure O.M. No. 10 
(23)-E (Coord)/75 dated the 25th July, 1975. 

SUBJECl : Feasibility studies for economic and .weial developmem pro-
grammes and for building up a shelf of firm projects-lllmpslIIn 

provision to be made in the Annual Budgets for-

The undersigned is directed to sta:~ that in accordance with para 4 of 
this Ministry's Office Memorandum No. F. 10 (13)-E (Coord) /15, dated 
10th April, 1975, inclusion of lumpsum provisions in the budget, in ad
vance of pre-budget scrutiny should only be very rare excep:jons, as such 
a step is likely to pre-empt options and hamper the exercise of adequate 
l'crutiny and control in planning, programming and implementation. Note 
6 below Rules 53 of the General Finance Rules, (1963) also refers to the 
restriction!'; about lumpsum provisions in the budget. According to these 
restrictions, while no lumpsum provision can be made in the budget except 
for minor works and for petty temporary establishment, lump sum provision 
fer preliminary expenses and for such initial outlay as, for example, 011 

collection of material, recruitment of skeleton st,aff etc. is also permissible 
for a new scheme planned to be taken up in a iinancial year, which has 
becn acceptad in principle and for which necessary details for normal budget 
provision are no available. Lump sum provision ror undertaking feasibility 
studies in certain specified areas of activities of an Administrative Ministry 
is also made at present in :he annual budget on the basis of rough indica
tions given by that Ministry, but expenditure against such provision is incur
red with the prior concurrence of the Ministry of Finance::. 

2. However, a shelf of firm projects should be available at the time 
of investment decisions in such a manner as to ensure full consideration of 
available options. It is necessary to have facilitative budgetary procedures 
for Ministries to undertake feasibility studies for investment proj<:cts. For 
executing other Cevelopment programmes also different alternatives and 
combinations have to be studied to optimise the benefits from these program
mes. No doubt provisions for such feasibility studies were being made by 
the Administrative Ministries from time to time in their budget on the basis 
of rough indications and expenditure incurred where necessary in consulta
tion with the Ministry of Finance. While appropriate lump sum amounts in 
their budgets would continue to be provided tc the Ministries for feasibility 
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studies of the above type, it has now been decided to further liberalise the 
post-budget arrangements as under :-

(i) Where the feasibility studies COSt upto Rs. 5 lakhs, the Minis
tries could undertake these studies on their own without any 
reference to the Ministry of Finance. 

eli) Where such studies cost more than Rs. 5 lakh, the proposal 
should be referred to the Public Investment Board for their 
suggestions, and the Ministries should take into account the 
suggestions, if any, made by the Public .In~stment Board. 

3. Lump-sum provisions for feasibility studi~ under these liberalised 
arrangements will be made available, according to requirements to the 
Administrative Ministries during the year 1975-76 itself either by re-ap
propriations or through supplementary demands. 

SJ/-
(1. S. BAJA]), 

Deputy Secretary to the GOl'f. of India 



APPENDIX m 
[Vide reply to recommendation at S. Nos. 3 and 4] 

No. F. 13(23)-E(Coord)/76 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(DEPARTMENT OF EXPENDITURE) 

New Delhi, the 8th July, 1976 

OFFICE MEMORANDUM 

SUBJECT: 98th Report of Estimates Committee (5th Lok Sabha) on 
Ministry of Finance (Department of Expenditure) relating to the 
delegation of Financial Powers-recommendations regarding 
delays in processing and scrutiny of projects. • 

In the context of the imperative need for streamling the procedure for 
the formulation and scrutiny of project proposals within the time-limit of 
three months as recommended by the Administrative Reforms Commission 
in their Report on Finance, Accounts and Audit, comprehensive instructions 
were issued to all concerned vide Ministry of Finance Office Memorandum 
No. F. 1O(9)-E(Coord) /69 dated 30th July, 1969 read with earlier re
ference mentioned therein. The procedure for clearance of projects and 
schemes was also carefully re-exgmined in 1972 by the Ministry of Finance 
and a Public Investment Board was constituted for quick appraisal and 
approval of projects vide Department of Expenditure (Plan Finance Divi
sion) Office Memorandum No. 26(6)/PF. 11/70 dated 30th September, 
1972. 

2. The Estimates Committee in paragraphs 2.32 to 2.34 of their 98th 
Report have made the following observationsl.recommendations with regard 
to delays in the scrutiny and sanctioning of schemes by the Ministry of 
Finance. 

2.32. 
"The CommIttee note that no expenditure can be incurred on a 

new scheme/project at present-without the Ministry of Finance 
having scrutinised and uccepted it. They regret to note that 
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there have been inordinate delays in the scrutiny and sanction
ing of the schemes by the Ministry of Finance resulting in delay 
in their implementation. Although the Administrative Reforms 
Commission suggested a time limit of three months for the 
approval of the schemes by the Ministry of Finance which 
was accepted by Government, the schemes have in several cases 
remained under consideration of the Ministry of Finance for 
more than a year after their first submission. A large number 
of back references had been made by the Ministry of Finance 
at various levels to the administrative Ministries. In some cases, 
these references had been made 8 to 9 tirn.::s calling for addi
tional information on various points instead of raising all points 
in one consolidated reference. It may be that some of these 
back references were due to the Ministry of Finance going into 
matters of details which could have been better left to the 
Administrative Ministries concerned. 

The Committee would like Government to bring it home to all 
Officers responsible for processing proposals/schemes that delays 
can prove very costly and can act as a drag to the development 
process. It is, therefore, imperative that aU proposals <Ire 
processed and finalised with due expedition and prudence 

The Committee have been informed that in regard to industrial pro
jects, new detlriltxi guidelines have been formulated for the 
preparation of feasibility Reports to reduce the large number 
of back references to Administrative Ministries calling fcr 
additional information. The Committee consider that the in
troduction of the system of Integrated Financial Adviser will 
enable the Ministri'es to undertake themselves the detailed 
financial scrutiny that hitherto had been done in the Department 
of Expenditure. Thc Committee nccd hardly point out that 
mere laying down of guidelines or introduction of the system 
of Integrated Financial Adviser arc not by themselves going to 
achieve the objec:ive of speedy processing and scrutinising of 
projects unless tlr.!re is a purposeful and close sense of involvc:
ment by all concerned from the initial stages to work out 
meaningful details anc finalise the projects which will be in 
the beSt national interest. The Committee hope, that the revised 
system will expedite the process of formulation and implemen
tation of the projectS/schemes. They would, however, like to 
judge the revised system by the results achieved.". 
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3. The above recommendations have been accepted by Government. TIle 
MinistriesfDepartments and the Integrated Financial Advisers in the Minis
tries are requested to ensure that there is a purposeful and dose sense of 
involvement by all concerned from the initial stages to work out meaningful 
details and finalise with due expedition and prudenc~ the projectsJschemell 
in the b;;!st national interest. 

(1. S. BAJAJ), 

Deputy Secretary to the Govt. of India. 



APPENDIX IV 

[Vide reply to recommendation at S. No.6] 

No. F. 1 (17) /PF-II/76 

GOVERNMENT OF INDIA/BHARA T SARKAR 
MINISTRY OF FINANCEfVITTA MANTRALAYA 

DEPARTMENT OF EXPENDITUREfV AYAY A VIBHAAG 

(PLAN FINANCE DIVISION/yOJANA VITTA PRABHAAG) 

New Delhi, the 27th September, 1976 
Asvina 5, 1899 (SAKA) 

OFFICE MEMORANDUM 

SUBJECT: 98th Report of Estimates Committee (1975-76) on Ministry of 
Finance (Department of Expenditure) relating to Delegation of 
Financial PowerS-recommendations re.garding a meaning/ul and 
speedy scrutiny of the Programmes/schemes. 

The undersigned is directed to say that the Estimates Committee in 
their 98th Report has emphasised the need for a meaningful and speedy 
scrutiny of the programmes/schemes. Relevant extracts of the para are 
given below. The following recommendations made by the Committee have 
been accepted by the Government :-

Recommendation No.6 (para 2.42) 

The Committee emphasise that there should be a meaningful and speedy 
scrutiny of the programmes/schemes. In undertaking the scrutiny the follow
ing aspects shC'Uld be prominently kept in view :-

(a) the purposes/objectives which are proposed to be served by 
the scheme and their relative importance keeping in view the 
planned targets and priorities. 

(b) whether the programmes/schemes serves best the objectives in 
view on the basis of the cost-benefit analysis or whether alter
native programmes could serve the same objectives with less 
expenditure within the same time frame. 

(c) whether suitable norms/standards or other performance indica
tors have been included as an integral part of the scheme to 
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provide the basis for effective management control and evalua
tion of the programme/scheme afrer its completion. 

Secretary of Ministry of ~ommerce etc. may kindly note the observations 
of the Committee for necessary action. 

v. K. SRINIVASAN, 

Deputy Secretary to the Govt. of India. 



APPENDIX V 

[Vide reply to recommendation at S. No.7] 
No. F. 1O(26)-E(Coord) /75 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 
(DEPARTMENT OF EXPENDITURE). 

New Delhi, the 4th May, 1976 

OFFICE MEMORANDUM 

SUBJECT : Arrangeme11l of budgeting and financial control and delegation 
of financial power to Ministries. 

The undersigned is directed to refer to this Department's O.M. No. 
F. 1O(13)-E(Coord) /75 dated the 10th April, 1975 and to state that with 
a view to meeting the requirements of the Fifth Plan and in the context of 
the present day costs, the present financial powers delegated to the Ad
ministrative Ministries to sanction expenditure on a scheme with a total 
outlay not exceeding Rs. 50 lakhs have been reviewed. The President is 
pleas.:d to decide that, with the setting up of the system of Integrated 
Financial Adviser, the powers of the Administrative Ministries under Rule 
11 of the Delegation of Financial Powers Rules may be enhanced and they 
may be empowered to sanction expenditure on a scheme with a total out 
lay not exceeding Rs. 1 crore, provided the scheme has been accepted by 
the Ministry of Finance. Where, however, such schemes have a staffing 
Complement costing more than Rs. 10 lakhs per annum in the case 
of a Plan scheme and Rs. 5 lakhs in the case of a non-plan scheme, they 
will be outside the dekgated powers of the Ministry and should accordingly 
be referred to the Integrated F. A. concerned for clearance on behalf of 
the Ministry of Finance, after obtaining the orders of Secretary (E) IFinance 
Secretary, where necessary. 

2. Each Ministry may set up a Standing Committee on schemes under 
the chairmanship of the Secretary with Int.egratee F.A. and Joint Secretary/ 
Director of the concerned Division as Members and with provision for in
viting representative of the Planning Commission and any others that the 
Secretary/Integrated F. A. may suggest, for sanction of all 'iuch schemes. 
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The Standing Committee will exercise the delegated powers of the adminis
trative Ministries viz. sanction of expenditure on schemes already approved 
by the Ministry of Finance. 

3. It has been pointed out that even projects within the competence of 
the Ministry r~quire prolonged inter-Ministrial consultations and approval 
from the Ministry of Finance and Planning Commission. To avoid this 
delay it has been suggested that a Project Implementation Committee should 
be constituted in each Ministry having representatives of the Ministry of 
Finance and Planning Commission <!tc. to take a final decision on all such 
proposals. The suggestion has been considered and it has been decided that 
each Ministry jDepartment should also have appropriate Project Imple
mentation Committee, as may be deemed necessary. 

4. The exercise of the enhanced powers will continue to be gonrned by 
procedural and other instructions issued by Government from time to time 
like general economy instructions, ban on creation of posts, ban on filling 
up of vacancies, ban on new construction etc. 

5. These orders do not apply to the Ministry of Railways, Department 
of Atomic Energy and the Ministry of Defence in regard to expenditure met 
from the Defence Service Estimates, as they are governed by separate ar
rangements. 

6. These orders will have effect for the date on which the scheme of 
Integrated Finance Advisers is introduced in the respective Ministries. 

J. S. BAJAJ, 

Deputy Secrewry to the GOVI. of India. 



APPENDIX VI 

[Vide reply to recommendation at S. No. IlJ 

List of Norms Studies comple:ed by SIU during the years 1973--75 

1. Registrar of Companies, Grade-I Offices· 

2. D.G.S. & D.-Inspection Wing Test Check of norms for inspec
tion of Engineering items. 

3. Evolving standards for sanction of LSG Telegraph Masters & 
LSG Clerks for Telegraph Offices. 

4. Fixation of Ratio of UOCs & LDCs in the Central Excise 
Department. 

5. Fixation of Ratio of UDes & LDCs in the Customs House, 
Bombay. 

6. Office of the CD.A. (Officers), Poona. 

7. Employees Provident Fund Organisation--norms for Family 
Pension work in the offices of the Regional Provident Fund 
Commissioner. 

8. Income-Tax Appellate Tribunals, Bombay, Madras & Calcutta. 

9. Test check of Ramakant Committee-standards for Engineer
ing Divisions and Class II Officers under P & T. 

10, Pay & Accounts Offices (ORs) under C.G.D.A. 

11. Test check of norms for the Tax Recoveries officer~ and their 
supporting staff evolved by the I.W·S.U. of the Income-Tax 
Deptt. 

12. Test check of Report on the Internal Audit Parties of the De
partment : I-Tax. 

13. Regional Telecommunication Training Centres--Test Check of 
norms for Instructional Staff-P & T Board· 

14. Norms for Senior Accountants & Accounts Officers in Engineer
ing Division & Minor Districts. 
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Studies included in the Programme of SIU for 1976--77 

1. Evolution of norms of Civil Engineering Wing of P & T Board. 

2. Norms study for evolving standards for creation of posts of 
Post-mggters in the Class I & II Post Offices. 

3. Norms for Assistant Telegraph Masters in Telegraph Offices. 

4. Review of Standards for Clerical Posts in Telegraph Offices. 

5. Review of Standards for Telegraphists in Telegraph Offices. 

6. Study of Telephone Engineering Division to evolve norms for 
conversion of Divisions into Districts. 

7. Norms for A Es & DEs in Major Telephone Districts. 

8. Norms for Regional Telecommunication Maintenance Organis&
tion (P&T). 

9. Norms for officers & staff in Instruments Rcom~ of Oversca~ 

Communication Service 

10. Budgeting operations under Integrated Financc. 

11. Appellate Collectors for Customs & Central Exciscs-Norms for 
disposal of appeals. 

12. Norms for staffing Doordarshan (T.V.) Centre. 



APPENDIX vn 
[Vide reply to recommendation at S. No. 12] 

No. 5(6)-SIU/74 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 
(STAFF INSPECTION UNIT) 

New Delhi, the 11 th June, 1974. 

OFFICE MEMORANDUM 

SUBJECT :--Evollltiol1 of work norms for posts at Class III and Class IV 
levels. 

In paragraph 22 of Chapter X of its Report on Personnel Administra
tion, the Administrative Reforms Commission has made the following 
observations :-

"We would emphasise here, the urgent need for evolving work 
norms for various posts in Government, especially at the Class 
III and Class IV levels which a:ccount for 98 per cent of the 
Government personnel. Work at these levels is largely routine 
and repetitive and it should be easy to evolve suitable work 
standards and strictly adhere to them. Yet, this work bas 
not been taken up on an appreciable scale, except for a small 
sector in thl': Railways and in the Posts & Telegraphs Depart
ments. Evolving of such norms wiII result in a good deal 
of economy besides higher overall efficiency in the Depart. 
ments. We, therefore, recommend that a target date for com
pleting this work should be fixed for each Department and the 
resources of all units concerned with this work, namely, tht> 
o & M Units, the Staff Inspection Unit and the Department of 
Administrative Reforms should be pressed into service." 

Recommendation No. 67(1) which has been made on the above subject 
by the Administrative Reforms Commission reads as follows :--

"Work norms for various posts in Government, especially at Class 
III and Class IV levels should be evolved urgently. A target 
date for completing this work should be fixed for each Oe~ 
partment and the resources of all units concerned with this 
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aspect, namely, the O&M Units, the Staff Inspection Unit and 
the Department of Administrative Reforms should be pressed 
into service." 

2. After careful consideration the Government of India have accepted the 
above recommendation and it has been decided that the Internal Work 
Study Units in different Ministries and organisations will undertake the 
work connected with the evolution of work norms for' ·various posts at 
Class III and Class IV levels so far as concerns the MiJlistrjcs/or~ani5atjons 
to which they are attached. The task will be executed in close cooperation 
and collaboration with the Staff Inspection Unit which has been entrusted 
with the implementation of the aforesaid recommendation. 

3. Ministries/Dcpartments arc requested to take the following action 
urgently: 

(i) Identify and list out (in the attached pro forma) the jobs at 
Class III and Class IV levels which arc perform cd-

(a) in the headquarters of the Ministry/Department; and 

(b) Attached aDd Subordinate Offices in I(!specL of wbil:h norms 
have to be evolved: 

(ii) Indicate the time schedule to which they propose to work. 
This may take the form of a programme spread over a year 

with monthwise details to facilitate reporting and watching 
progress ; and 

(iii) Furnish monthly reports on the work completed to the As~o
cia ted Finance and SIU. 

The firs! report may kindly be sent by the 31st of July 1974 and the 
subsequent reports may be furnished by the end of each month. 

4. Under the arrangements set out in the Ministry's a.M. No. F. 10(3)-
E(Coord) /67 dated 18-10-1968 the Internal Work Study Units in 
Ministries/Departments are already required, inter alia, to evolve standards 
of performance ane norms of work relating to jobs peculiar to the Minis:ries/ 
Departments, subject to review by the SIU. The IWSUs may be directed 
to forward the work norms formulated by them to the SID for r",view and 
confirmation before they are enforced. Should the IWSUs require any 
assistance regarding the methodology to be adopted in conducting studies 

. for the evolution of norms of work, etc., SIU may be approached direct. 

S. Thesc orders do not apply to the Ministry of Railways and the 
Ministry of Defence in regard to the expenditure m.::t from Defence Ser
vices Estimates, as they are covered by separate arrangements. 

3. The receipt of this communication may kindly be acknowledged. 

M. K. NAIR, 
Jt. Secy. to the Govt. of India 



PRO FORMA 

(Vide para 3) 

Name of OrganisationjUnit.-----

1. Norms already evolved and reviewed by S.I.U. 

(a) Jobs performed at Class III level· 

(b) Jobs performed at Class IV level. 

2. Norms already evolved but not yet reviewed by S.l.U. (These may 
be passed on to S.I.U. for review as soon as possible.) 

(a) Jobs performed at Class III level. 

(b) Jobs performed at Class IV level. 

3. Norms yet to be evolved (in order of priority) 

(a) Jobs performed at Class III level. 

Jobs Approximate No. and category of staff involv~d. 

(b) Jobs performed at Class IV level. 

Jobs Approximate No. and category of staff involved. 
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APPENDIX vm 
[Vide reply to recommendation at S. No. 12] 

No.5(6)-SIU/74 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 

STAFF INSPECTION UNIT 
New Delhi, the 30th August, 1975 

OFFICE MEMORANDUM 

SUBJECT Evolution of work norms for posts at Class III and Class IV 
levels. 

The undersigned is directed to refer to this Ministry's O.M. of even 
number dated the 11-6-74, on the above subject and to say that a number 
of points have been raised by some of the Ministries and Departments in 
the matter. These have been examined and the following clarifications are 
made :-

(i) The Internal Work Study Units, wherever they exist, should 
evolve norms only in respect of such jobs as are peculiar to 
their Ministry/Department/Organisation. The S.I.U. will evolve 
norms for tasks common to a number of Ministries and De-
partments. 

(ii) To start with, norms should be evolved in respect of such 
items of work at Class III and Class IV levels as are routine 
and repetitive in character, irrespective of whether they are per
formed by unclassified or work-charged staff. Later, the exer
cise can be extended to other items of work at Class III and 
IV levels, as well as Class I and II le\els. 

(iii) It is not possible to specify the minimum number of posts in 
a particular category which would qualify for evolution of 
norms· Isolated posts would not justify the time and effort 
invested in the evolution of norms. For the remaining posts, 
an Internal Work Study Unit should so order its priorities 
that items of work accounting for a large portion of the time 
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of the wwk force are taken up for evolution of norms before 
items entailing less time. 

(iv) Autonomous/statutory organisations may be includl.":d in the 
exercise, provided they are taken up only after the work has 
been completed in the Ministries and Departments and their 
attached and subordinate offices. 

(v) Only staff trained in the theory and practice of work ~tudy tech
niques, with experience of studies in work measurement, should 
be utilised for work connected with the e,,6lution of norms, 
since they would be conversant with th;! methodology to be 
employed. Of course, the S.I.D. would always be available 
for consultations in case of any particular difficulties confronted 
in the course of work. "'-

2. The importance of evolution of norms in the context of improving 
efficiency and effecting economy in expenditure cannot be over emphasized. 
Ministries and Departments are requested kindly to take action urgently 
as requested in para 3 of this Ministry's O.M. No. 5(6)-SIU/7-+ dated the 
11-6-74. Evolution of norms should find an equal place in the programme 
of worlc of Internal Work Study Units alongside method studies and work 
measurement assignments. 

3. A report may kindly be sent by the 30th September, 1975 and sub
sequent reports may be furnished by the end of each month thereafter. 

A. P. V. KRISHNAN, 

AdCitional Secretary ( C&l ) 



APPENDIX IX 

{Vide reply to recommendation at S. No. 12] 

!'lo. F. 13(38) -E(Coord) /'It> 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 

New Delhi, the 18th October, 1976 

OFFICE MEMORANDUM 

SUB.JECT: Evolution of work norms for posts at C tass liT (llld Class IV 
levels. 

The undersigned is directed to refer to the Department of Expenditure 
O.M. NC'. 5(6)-SIU/74 dated the 11th June, 1974 and to state that the 
Estimates Committee in para 3.15 of their 98th Report have made the 
following observations/recommendations :-. 

'The Committee note that the staff Inspection Unit of the Mmlstry 
of Finance has evolved 193 norms, covering about 45 lakh 
employees working in house keeping section which have been 
circulated for adoption to the various Ministries/Departments. 
The Committee are however concerned to note that although 
in pursuance of the delegation orders issued in June, 1962, 
Internal Work Study Units have been ~et up in 34 Ministrif':s/ 
Departments progress made in regard to evolution of work 
norms by these units even after airlapse of thirteen years has 
been tardy. They further find that although these Internal 
Work Study Units were required to draw cyclical programmes 
for conducting such studies and were to send copies of such 
programmes as well as their study reports to the Staff I nspec~ 
tion Unit of the Ministry of Finance the programmes and re
ports are not being sent regularly by these Units. The Com
mittee regret that the Ministry of Finance also did not keep a 
watch in regard to the receipt of such programmes and report 
to ensure that suitable time bound programmes for work studies 
are actually drawn up by the Internal Work Study Units and 
that studies carried out are in accordance with such program-
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meso The Committee urge that scientific Wof¥: norm,; studies 
should at least now be carried out according to a time bound 
programme by all the Ministries/Departments in respect of 
the various jobs. The Ministry of Fmance and the Department 
of Administrative Reforms should help the Ministries in carry
ing out such studies by providing guidelines in regard to the 
methodology to be adopted and training the personnel fOJ 
conducting such studies." 

2. It is requested that ~he montJ:lly report prescribed in para 3 of the 
O.M. under reference may kindly be furnished to the Staff Inspection Unit 
regularly. It is also reiterated that should the Internal Work Study Units 
require any assistance regarding methodology to be adopted in oonducting 
studies for the evolution of norms of work etc. the Staff Inspection Unit may 
be approached direct. 

(1. P. DAS) 
Joint Secretary .'0 the Go)'!. of India 



APPENDIX.X 

[Vide reply to -recommendation at S. No. 12] 

No. F. 13(1)-E(Coord)/77 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 

New Delhi, the 19th March, 1977 

OFFICE MEMORANDUM 

SUBJECT: Evolution of work norms for posts at Clws III alld Class IV 
levels. 

The undersigned is directed to refer to the Department of Expenditure 
O.M. Nos. 5(6)-SIU/74 dated 11-6-1974 and F. 13 (38)-E(Cood)/16 
dated 18-10-1976, on the subject mentioned above. In the O.M. dated the 
11 th June, 1974, the Ministries/Departments were inter alia requested to 
furnish monthly reports to the Associate Finance and S.l.U. in regard to 
the progress of the evolution of work norms. It has been repres;ented by 
some Ministries/Departments that the evolution of work norms is a com~ 
plicated and time-consuming process and therefore very little progress is 
achieved in evolving norms during one month. It has, thC!):'efore, been de
cided that instead of furnishing monthly reports, the Ministries/Deparimel'lts 
may henceforth send to the S.I.U., a quarterly report in this regard. The 
first report may be sent to the S.I.U. by the 15th April, 11)77 indicating 
the progress upto the end of March, 1977. 

2. The Ministries/Departments ate also requested to pay special atten
tion to the evolution of work norms and complete the same as expeditiously 
as possible 

(R. B. GUPTA) 
Deputy Secretary to the Government of India 
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APPENDIX XI 

[Vide reply to recommendation at S. No. 13] 

No. F. 13(38)-E(Coord)!76 

MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 

~":.-.;.'- - ~ . 
.:,', 

New Delhi, the 19th October, 1976 

OFFICE MEMORANDUM 

SUBJECT : Evolution of work norms for posts at Class III and Class IV 
levels. 

The undersigned is directed to refer to the Deptt. of Expenditure 
O.M. No. 5(6)-SIDj74, dated the 20th August, 1975 and to state that 
the Estimates Committee in para. 3.16 of their 98th RepQr't have made the 
folIowing recommendation/observation :-

"The Committee consider that evolution of norms is a pre-requisite 
to the delegation of further powers to the MinistriesfDepart
ments for creation of posts as the existence of suitable work 
norms could serve as a parameter for judging the requirements 
of the MinistriesfDepairtments for additional staff". 

The above recommendation has been accepted by Government. The 
importance of evolution of norms in the context of delegation of fur the-I" 
powers to the MinistriesfDeptts. for creation of posts cannot be overempha
siz.:d. The Ministry of Agriculture etc., are requested to note the above re
commendation/observation of the Estimates Committee and to ensure that 
while considering the proposals for additional staff, the requirements are 
based on accepted norms evolved by the SID or by the Internal Work 
Study Units, wherever such norms exist. 

(J. P. DAS) 
loint Secretary to the Government of India. 
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APPENDIX XII 

[Vide reply to recommendation at S. No. 16] 

B. D. Pande, 
Cabinet Secretary 

My dear 

D. O. No. K. llOll/5j75-AR(B) 

23rd October, 1976 

Please refer to my d.o. No. K. llOllj5j75-R(CY. B) dated the 2nd 
September, 75 enclosing a copy of the Department of Perss;>nnel & Adminis
trative Reforms (Administrative Reforms) OM. No. K. llOll/5/75-AR(Cy. 
B) dated the 29th August, 1975 regarding phased conversion to the desk 
officer system during 1975-79. 

A recent review of the implementation of the System has revealed that 
the progress made so far has been poor, as a large number of ministries/de
partments have not yet introduced the system in any area. I would request 
you to kindly look into the matter and have a time-bound programme drawn 
up for conversion of all suitable areas into the desk officer &ystem in the next 
three years. Action taken in this regard may kindly be intimated to the 
Additional Secretary (AR) in the Department of Personnel and Administra
tive Reforms. 

Yours sincerely, 

Sd/-
(B. D. PAN DE) 

Statement showing Ministries/Departmen:s where desk officer system is 
functioning 

---------- --- --------- -------- ----

SI. No. Ministry jDepartment 

2 

I. Agricultural Research & Education 

2. Cabinet Secretariat 

No. of sections 
reorganised on desk 
officer system 

3 
-----------

2 

1 
------ ------ -----------
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1 2 

3. Civil Supplies & Cooperation 

4. Company Affairs 

5. Commerce 

6. Chemicals & Fertilizers 

7. Defence 

8. Education 

9. Expenditure 

10. Family Planning 

11. Food 

12. Health 

13. Heavy Industry 

14. Home Affairs 

15. Industrial Development 

16. Information & Broadcastin~ 
17. Irrigation 

18. Labour 

19. Personnel 

20. Planning Commission 
21. Power 

22. P & T 

23. Revenue 
24. Railways 

25. Rehabilitation 

26. Science & Technology 

27. Shipping & Transport 

28. Steel 

29. Social Welfare 

30. U. P. S. C. 

31. Works & Housing 
12. Electronics 

Total : 

3 

4 

2 

7 
7 

12 
3 

1 

3 
R 
5 
4 

18 

11 
5 

2 

10 
9 
1 
2 
3 
2 

10 
2 

1 
5 

3 
2 

4 
14 

3 

166 



APPENDIX XIII 

[Vide reply to recomm=ndation at S. No. 17] 

Lnt of Indentors where direct purchase powers have been given for yarioul items 

SI. Name of the indentor 
No. 

2 

Store Value 

3 4 
---_._------- -----------------------

I.D!lhi Milk Scheme, D;:lhi. Spare parts for vehicles Rs. 50,000/- per year. 
(Rate Contract items) 

2. Ministry of IXfencc/DGBR. M.T. Spares (Rate Con- Rs. 10,000 at a time 
tract items) subject to ceiling of 

Rs. 1 lakh per year. 

3. All Scientific Deptts. (including 
Scientific Organ. under Admn. 
control of Mins. of Railways 
& Defence). 

Rs. 1 Iakh a year for 
proprietoryarticles. 

4. Minis'~Y of Defence. Items not covered by R/ Rs. 50,000. 
Cs and Rgc. 

5. GJIl<~ral Mmlg:r. Di::sel Loco- For various spares 
motive Works, Varanasi. 

6. Surveyor General of India. Printing Stores 

Full powers. 

Full powers. 

7. DGC)?, a!l:i G:neral Mlnager (i) Plant & Machinery (i) Full powers where 
Ordna'l':": Factories. special reason exist. 

(ii) Items for whi.;:h (ii) No limit. 
forecast cannot be 
given 

(iii) Steel & Alloys 

(iv) All items 

(v) All items 

8. M l>tc~ of India, G JVt. Mint, Printing Machinery & 
Bombay. Chemicals 

9. M lite"s of India 5.!curity Press, Printini: Stores and Mac-
Nasik. hinery Type metals, 

Litho Stores etc 

95 

(iii) No limit for pur
chase from public 
sector undertakiDlS. 

(iv) No limit for items 
which fan below to 
the stock level and 
eritical limits. 

(v) Full powers. 

Full powers. 

Full powers. 
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2 3 

10. D.:ptt. of Health/ DGHS, Min. Drugs and Medicines. 
of Defence/Rlys. /Railway Me· 
dical Authorities/Heads of 
P & T Circles controlling tHe 
P & T Directorates. 

II. All Central Gov!. Administra
tive Union Territories and Heads 
of Deptts. included in Scheduie 
I. DFPR 1958 (Grounds of 
emergency) 

12. Chief Administrator, Danda- M.T. Spare parts for 
!caranya Project. vehicles. 

13. Railways &: P &: T. Spare parts for vehicles. 

4 

Rs. 1O,OOOi- at a time 
Rs. 50,000 in the ag
gregate in anyone 
year (Riel. 

Rs. 5 lakhs with the con
currence of Internal 
Finance, above Rs. 5 
lakhs with Min. of 
Finance. 

Rs. 5,000 at a time Rs. 
50,000 in the aggre
gate in anyone year 
(RIC). 

-do-
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APPENDIX XIV 

[vide reply to recommendation at S. No. 18] 

Guidelines for plan and Committed expenditure 
• No. PC(P)9/64/72 

Government of India 

PLANNING COMMISSION 

The Chief Secretaries/Plannmg 
Secretaries of State Governments 
and Union territories. 

Yojana Bhavan, 
New Defhi-l. 

December 5. 1972. 

SUBJECT : Plan and committed expenditure in the context of the Fifth Five 
Year Plan. 

Sir, 

I am directed to enclose herewith broad guidelines in respect of Plan 
and committed expenditure in the context of the formulation of the Fifth Five 
Year Plan-States and Union Territories. It is requested that the committed 
liability in respect of the Fourth Plan schemes under implementation may 
kindly be worked out on this basis and the estimates along with necessary 
details and justifications may kindly be forwarded at a very early date to 
the Planning Commission. 

Yours faithfully. 

Sd/-
S. K. GANGOPADHYAY 

Joint Secretary (State Plans) 

PROGRAMME ADMINISTRATION DIVISION 

Plan and committed expenditure in the context of the formulation of the 
Fifth Five Year Plan-States and Union Territories. 

In connection with the discussions on the Draft Fifth Five Y car Plan 
of the Governments of States and Union Territories, it is considered neces-
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sary to provide broad guidelines clearly to all concerned what constitute 
expenditure under the Five-Year Plan and what might be regarded as Com
mitted Expenditure. 

2. There will be four categories of development schemes in the Fifth 
Plan : 

(a) New Development scheme6 on capital account; 

(b) New development schemes on revenue account. (Some of ~hese 
may in fact be of a capital nature); 

(c) Development schemes which are part of the Fourth Plan but, 
not being completed by 1973-74, a portion of the expenditure 
will be carri~ into the Fifth Plan, that is, only that portion of 
the expenditure which is expected to be incurred from 1974-75 
is counted for the Fifth Plan; 

(d) Development schemes which represent additions to or exten"ions 
of development institutions or establishments which already 
exist and are part of the normal maintenance responsibilitie6 ot 
the Govt. or which being completed during the period of the 
Fourth Plan, should be deemed to become part of the future 
normal maintenance responsibilities of the Govt. In other words, 
in each such case, expenditure on their maintenance is com
mitted expenditure, not to be regarded as part of the Fifth Plan. 
Only expenditure on additions or extensions of the programmes 
or est~blishments in such cases will reckon for the Fifth Plan. 

3. The broad guidelines as to the items that should be treated as com
mitted expenditure are; 

-
(i) Maintenance expenditure of development schemets completed in 

the preceding Plan period constitutes committed expenditure. 
Only expenditure on additions and, extensions of programmes 
or establishments during the plan period would constitute Plan 
expenditure under the Fifth Plan. 

(ii) Maintenance expenditure on existing institutions. 

(iii) In case of activities of repetitive character, the expenditure on 
the headquarters' staff. 

(iv) Maintenance expenditure of existing research schemes. Only 
additional research schemes undertaken during the Plan period 
should be treated as Plan expenditure. 

(v) Grants-in-aid upto the level attained at the end of the last Plan 
period would constitute committed expenditure. Only increase 
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in grants-in-aid over that level would qualify for Plan expendi:
ture in the Fifth Plan. 

(vi) Grants-in-aid for adhoc outlays except for maintenance purposes 
and for expansion of existing new buildings and equipment for 
research and educational im>titutions would form part of the 
Plan expenditure. 

. (vii) Stipends, followships and scholarships at the end of the previous 
Plan period would constitute committed expenditure. Only net 
increase in the value of these stipends, 'Scholarships etc. would 
constitute Plan expenditure. 

4. In support of the above criteri~, some illustrations are indicated 
below; 

(f) The expenditure on new instItutions and expenditure on provision 
of building, equipment and additional staff for the existing in
stitutions should form part of the Fifth Plan. Only the expendi
ture on the maintenance of existing institutions is to he treated 
as committed expenditure. 

(ii) In the case of activities of a repetitive character, such as 'Soil 
conservation, land reclamation, B.C.G. vaccination, anti-malaria 
measures, survey and settlement etc., all expenditure exc'ept 
that on headquarters stalf is to be treated as part of the Fifth 
Plan. 

(iii) All expenditure on maintenance of existing research schemes has 
to be treated as committed expenditure. ExpendItuTe on addi
tional research schemes only is to be included in the Fifth 
Plan. 

riv) All expenditure on existing staff and on t1le mainten~e of exist
ing schemes which are in the nature of offering facilities for 
promotion of welfare e.g., backward classes welfare, should 
be shown in the estimates of committed expenditure. Only the 
additional expenditure on such schemes would be included in 
the Fifth Plan. 

(v) In the case of schemes which are of capital nature but which, 
nevertheless, appear in the revenue budget, for example, road'S, 
minor irrigation works, ect., all expenditure other than main
tenance or ordinary repairs should be included in the Fifth 
Pran. 

t vi) Subsidies for the maintenance of existing tnstlUtions should be 
shown as part of committed expenditure, while 'Subsidies of a 
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developmental character to new societies and additional sub
sidies to the existing societies should be included in the Fift.h, 
Plan. Regarding taccavi loans, the increase in net outs~anding 
over 1973-74 level are to be shown in the Fifth Plan. Other 
loans of a developmental character whether medium or long
term should be shown in the Fifth Plan. 

5. It is suggested that the expenditure should be reckoned <1' being 
carried over form the Fourth Plan to the Fifth Plan only in respect of the 
development schemes or projecllS which-

(i) Were sanctioned in the Fourth Plan by th€ authority concerned 
as district units (e.g., an irrigation scheme, a road or a set of 
roads sanctioned a'gainst an estimate, an industrial project, a 
power plant, etc.) ; , 

(ii) Form part of the capital budget or are of a capital nature even 
though they may appear in the revenue budget, e.g., a road or 
a minor irrigation scheme or a hospital or a school. 

(iiI) Tht!re will be mar¢nal cases in which It may be necessary (0 use 
discretion but, generally speaking it will be best not to treat, 
for instance, schools or dispensaries or key village centres on 
which no appreciable commitment has been made and which 
are not likely to commence during the period of the Fourth 
Ptan as schemes to be carried over from one Plan to the next. 
They may of course be included as part of new schemes drawn 
up for the period of the Fifth Plan. 

(iv) SUBSIDY 
Agriculture : Four chemical fertilisers, improved. seeds, etc., sub

sidy on account of total quantity and not the net increase 
over the level attained in the last year of the preceding Plan, 
forms part of Plan expenditure. 

(v) COOPERATION 
Managerial Subsidy : The provision in the Plan is on account of 

subsidy for additional managerial and supervisory staff. 

(vi) VILLAGE & SMALL INDUSTRIES 
Handloom : State Plans provide for the rebate on the total quan

tity of handloom products sold and yam transported. 
Supervisory and management expenses : State Plans provide for 

the subsidy on account of additional staff. 

(vii) STIPENDS & SCHOLARSHIPS 

Education--<General & Technical : The provision in the plan is 
on account of the net increa'se in the value of stipends and 
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-
scholarships, i.e., the increase over the level attained at the-
end·of the preceding Plan period. 

Welfare of Backward Classes : The position as indicated for 
Education may also be followed under this head. 

6. For Centrally -sponsored schemes, the same criteria will have to be 
adopted except in respect of such schemes/programmes which have to run 
for a specified period of time. In the latter case, the total unspent outlay
both on revenue and capital accounts-by the end of the Fourth Plan wilt 
be treat cd as new expenditure for the Fifth Plan. 

Issued in July, 1973 
PLANNING COMMISSION 

(Economic Division) 

As indicated in the Approach to the Fifth Plan, all capital formatlolt 
is to be included in the Fifth Plan on gross basis. Thi~ has following im
plications : 

1. Public enterprises 

Plan outlay of public sector undertakings, which was hitherto being shown 
on net basis, i.e. after deducting provision for current replacement expendi
ture, will have to be taken on gross basis, i.e. without deducting provision 
for currcnt replacement expenditure, for the Fifth Plan period. For example, 
the Plan outlay of road tntnsport undertakings wiII have to be shown without 
deducting provision for replacement of buses. etc. Further, all additions to 
inventories of public enterprises will have to form part of their Fifth Plan 
outlay. 

2. Addition to ~tocks held b,' Governmmt 

All outlaying additions to stocks of commodities held by State Gov
ernments or other Government authorities will have to be included in the 
Plan. 

3. A {/llIinistrative and residential buildings 

An expenditure on administrative and residential buildings, which was 
hitherto 'being- kept outside State Plans, will have to be included within the 
State Plans. Expenditure on police housing etc. financ·ed from Central loans 
will have to fonn part of Central Plan outlay. 

4. Loans for Capital Formation 

All loans for capital formation wiII have to be included in the Fifth 
Plan. These will include loans to Government servants for housing, all lonr 



102 

:and medium term loans for the development of industrie<s, agriculture etc~ 
Short-term loans will, however, be outside the Plan. Besides, loans for 
consumption purposes e.g. for meeting revenue deficits of local bod!es, will 
be outside the Plan. 

5. Development outlay currently being incurred outside State Plans 

All development outlay, which is currently being incurred outside State 
PlaQs e.g. on the CMDA programme and certain specified projects, will 
form part of the State Plans. . 

The position explained above will have to be kept in view in the dis
cmsions with the States and Central Ministrie'S on their Plan outlays for the 
Fifth Plan period. 



APPENDIX XV 

[vide recommendation at S. No. 19] 

No. F. 1(5)-E. II(A)/77 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(Department of Expenditure) 

'. 

New Delhi, the 30th OcluiJer, 1976 
-- -- - ---:;:-;----:;::-

8th Kartika, 1898 (Saka) 

OFFICE MEMORANDUM 

"SUBJECTS :-Delegation of enhanced powers for the write off of losses of 
storf!S or public money-Orders regarding. 

The undersigned is directed to say that according to item 15(i) of Anne~ 
xure I to the Ministry of Finance O.M. No. F. 1O(13)-E(Coord)/75, dated 
10-4-1975, a Ministry/Department of the Central Government shall be 
competent to write off irrecoverable losses of stores, not due to theft, fraud 
or negligence, upto a monetary limit of Rs. 1 lakh ~d in other cases upto 
Rs. 25,000/-. The question whether the powers in this regard should be 
further enhanced has been considered in the light of the recommendation!; 
made by the Estimates Committee (1975-76) (Fifth Lok Sabha) in para 
3.38 of their Ninety-eighty Report, which is reproduced below:-

"3.38 : The Committee recommend that in the light of the above and 
the introduction of the system of Integrated Financial Adviser, 
Government may consider the question of suitably enhancing 
the po~ers of the administrative Ministries to write off losses 
of stores. This should, however, not preclude any thorough in· 
vestigation or probe being conducted by Ministries/Depart~ 
ments, where there are heavy losses, to pin-point responsibility 
and to obviate the chances of their recurrence. A periodical 
statement should be submitted to the Ministry of Finance show
ing the reasons for the losses and the remedial measures taken to 
ensure that such 109Ses do not recur." 
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2. After careful consideration, the President is now pleased to enhance 
the pow'ers of the Ministrie~fDepartments of the Central Government as. 
foJIows :-

Irrecoverable loosses of stores or 
public mom:y. 

(i) Rs. 10 lakhs for loss of stores not 
due to theft, fraud or negligence. 

(ii) Rs. 1 lakh in other cases. 

3. The exercise of powers in this regard should be subject to the ob
(;ervance of the following conditions ~-

(a) The provisions of Note 1 below Schedule VII of the Delegation 
of Financial Powers Rules, 1958 and other relevant provisions 
of General Financial Rules. 1963 should invariably be ob-
served. 

(b) Before the decision is taken to write off a loss, the administra
tive Ministry /Department etc. should make a thorough and' 
searching investigation of the cases. The lessons learnt there
from should be applied to prevent the recurrence of such clfses 
in future. 

(c) A quarterly statement of write off of losses should be submitted 
to the Associate/Integrated Finance indicating the reasons for 
the loss, nature of the loss and the remedial measures taken to 
prevent the recurrence of that type of looss. 

(d) If the Integrated/Associate Finance finds that the loss reveals 
some basic defect in the rules or procedure, the amendment of 
which requires orders of some higher authority of this Ministry 
as indicated in condition (a) of Note 1 below Schedule VII to 
the Delegation of Financial Powers Rules, 1958, they should 
bring the same to the notice of the Establishment Division for 
further necessary action. 

4. Hindi version is enclosed. 

SdJ-
(S. K. DAS). 

Under Secretary to the Govt. of India 
Tele. No. 373159-
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APPENDIX xvn 
[Vide recommendation S. Nos. 22-24] 

No. F. 13(31)-E(Coord)176 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 

New Delhi, the 12th August, 1976 

OFFICE MEMORANDUM 

SUBJECT :-Delegation of powers to executing agencips-recommendatlOl1S in 
98th Report of the Estimates Committee (1975-76). 

The undersigned is directed to refer to the recommendations of Esti
mates Committee (1975-76) contained in paras 3.50, 3.58, 3.59, 3.60 
and 3.61 of their 98th Repqrt (Oopy enclosed) and to state that the 
Government has accepted these recommendations. 

2. 1n order that the Plan projects are implemented with speed. It is 
essential that there should be not only substantial devolution of powers to 
the administrative MinistriesfDepartments but also to the actual executing 
agencies which have the primary responsibility of attaining plan t$"gets with
in the financial limits set for them. The need for this was recognised and in 
the delegation orders issued vide this Ministry·s O.M. No. F. 10(4)-E
(Coord) 162 dated 1-6-62, F. No. 10(3)E(Coord) :67 dated 18-10-68 and 
F. 1O(13)-E(Coord)175 dated 10-4-75 it was stated that the administrative 
Ministries should in their turn delegae to the maximum extent administrative 
and financial powers to Head of Departments and also to other subordinate 
authorities. It wa's emphasised in the O.M. dated 10-4-75 that the powers dele
gated to the Heads of the Departments and Head of Offices as mentioned 
in the Appendices are only the floor level delegations and that the Minis
tries could make good the additional requirement subordinate levels by 
further re-delegation. It was emphasised that in order to derive the benefit 
of the delegations optimally the Ministries should not only make full use of 
delegated powers but also further re-delegate powers to their subordinate 
organisations to match the latter's requirements. 

3. The Department of Personnel & Adtninistrative Reforms (Administra
tive Reforms) also in their O.M. No. K. 12011/14/75-Cy.D dated 4-9-75 
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requested the Ministries/Departments to bring about with the utmost expedi
tion the optimal delegation of powers to the subordinate fonmrtions/leve1s. 
The MinistrieslDepartments were required to conduct within a period of 
2 months a complete review of the additional financial and administrative 
powers required by Sub-Ministry fonnations/levels and to issUe orders dele
gating to them the necessary powers. It has however, been noted thlrt the 
progress in actual implementation of the various orders issued from time to 
time has not been satisfactory. Some of the Ministries have conduced reviews 
and made re-delegations while others have not done so. Similarly, the 
statements/schedules showing powers delegated to the subordinate organisa
tions have also not prepared by all the MinistrieSljDepartments as required. 

4. In order that the powC!!fs are delegated to the actual executing agen
cies as envlsaged in the Ministry's O.M. mentioned in para 2 above, the 
following decisions have been taken :-

(i) All the MinistriesjDepartments should review the powers of the 
executing agencies, sub-Ministry fonnations/levels and re-dele
gate to them such additional powers as are considered necessary 
to match their requirements. In making the review the Integrated 
Financial Advisers/Internal Financial Advisers may be invariably 
associated. If the powers delegated have already been reviewed 
in pursuance of the Department of Personnel & A.R. O. M. 
dated 4-9-75, mentioned in para 3 above and necessary powers 
have already been delegated a further review by the Ministry 
concerned is not necess$)' unless the need for the same is 
felt. The other Ministries should complete the review and the 
action for delegating the additional powers to the executing 
agencies etc. within a time limit of 4 months. 

All the Ministries/Departments, including those who have already 
completed the review in pursuance of ihe Deptt. of Pefs. & A.R. 
O. M. dated 4-9-1975 should send to this Department (Estt. 
Coord. Branch) by 30-11-75 at the latest a report on implemen-
tation of the above decision. 

(ii) All Ministries/Departments should prepare complete and up-to
date schedules/Statements of powers delegated to the 'Sub
ordinate field organisations. 

A report to the effect that this has been done should be sent by all the 
Ministries/Departments to the Departments of Expenditure (Estt. 
Coord. Branch) by 30-11-1976. 

(iii) The powers delegated to the execu~ing agencies etc. should be 
reviewed in the month of May every years to see that the exist
ing delegated powers suit the changed requirements. The first 
review may thus made in May, 1977. 
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A comwehensive review of the delegated powers should be carried out 
in the last year of the Five Year Plan to identify constraints and difficulties 
which may have come in the way of implementation of the schemes/projects. 
The annual review to be taken in May, 1977, should, therefore, be all 
comprehensive. 

A report to the effect that the comprehensive review of the delegated powers 
has been carried out should be sent by each Ministry/Department to the 
Department of Expenditure (Estt. Coord. Branch) by 30th June, 1977. 

5. All Ministries/Departments are requested to note the above instruc
tions carefully and to send their reports to this Deptt. by the stipulated date. 

Sd/-
(J. P. DAS) 

Joint Sec}". of the Government of India 



APPENDIX ivm 
(Vide reply to recommendation at S. No: 25) 

No. 13(36)-E(Coord.)/76 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

Department of Expenditure 

New Delhi, the 25th November, 1976. 

OFFICE MEMORANDUM 

SUBJECTS :-Exercise of delegated by the officers at various levels. 

The undersigned is directed to invite attention to the following recom
mendation in para 3.66 of the 98th Report of the Estimates Committee 
(1975-76) on the subject mentioned above :-

"The Committee emphasise that while it is essential that there should 
be adequate delegation of powers to KYoid, delays, it is equally 
necessary to ensure that the powers delegated to various Minis
tries/Departments and subordinate offices are actually exercised 
by the officers at various levels. The unwillingness among offi
cers to accept responsibility and to refer up the cases should 
be discouraged by the higher officers refusing to entertmo. cases 
where the lower authorities have adequate powers to take deci
sion. The officers at all levels should be made to realise that 
they will not be allowed to pl~ safe and shift the responsibili
ties on others but would have to take decision on matters falling 
within their jurisdiction. The Committee would like to point out 
that one of the ways to ensure that the delegated powers are 
actually exercised is to create a proper atmosphere for it. The 
delegation of powers should be in clear and precise terms and 
the office!rs should be consciously encouraged to develop initia
tive and take decisions. It is essential that the officers a're instal
led with confidence that methodical and concientious carrying 
out of duties and exercise of powers entrusted to them, will bring 
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.::ognition and omissions and mistakes made bona (uie, in the nonnal course, 
.vould not be held against them. 

2. The recommendation has "been accepted by Govt. It is proposed to 
include a Column in the Confidential Reports to provide for general com
ments mnong others, on the officer reported upon, on application of know
ledge, delegated authority and conceptual and professional skills on the job. 
The officeno concerned have to realise that they cannot play safe and shift 
the responsibilities on others but shall take decision on matters falling within 
their jurisdiction. 

3. The Ministries/Departments ~e requested to crelde a proper atmos
phere so that the delegated powers are acually exercised by the Officers con
cerned. The contents of the O.MI may be widely circulated amongst all 
concerned. 

J. P DAS, 

Joint Secretary to 

the Government of India 



APPENDIX XIX 

[Vide reply to recommendation at S. Nos. 29-31] 

No. F. 13(25)-E(Coord)/76 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

Department of Expenditure 

New Delhi, the 28th July, 1976 

OFFICE MEMORANDUM 

SUBJECT:-98th Report of Estimates Committee (1975-76) on Ministry of 
Finance (Department of Expenditure) relating to Delegation 

of Financial Powers-recommendations regarding the scheme 
of Int£:grated Financial Advisers. 

The scheme of Integrated Financial Advisers was circulated to all Minis
trieslDepartments in this Department's O.M. No. F. 1O(29)-E(Coord) /75 
dated 6-10-75. The Estimates Committee (1975-76) were also informed of 
the new system. The Committee in their 98th Report has commented upon 
the system and made observations/recommendations in paras 4.30, 4.31(i), 
4.31(ii), 4.31(viii), 4.34 and 4.35 of their 98th Report. The relevant 
extracts of the paras are enclosed. The following recommendations made by 
the Committee have been accepted by the Government :-

Para 4.30 : The Committee stressed that the Govt. should put to 
effective use the experience of the working of such schemes since 
1958 and keep a contemporaneious and vjgilant watch on the 
implementation of the new scheme of Integrated FinancUrI 
Adviser so as to resolve speedily difficulties/problems which 
may be encountered in the interest of achieving the objectives 
underlying. 

Para 4.31 (viii) : The Committee would like to stress that to m.aice 
the new scheme of Integrated Financial Advisers a success, it 
should be ensured from the very beginning that the delegated 
power are fully exercised and making of unnecessary /referooces 
to the Ministry of Finance should be considered as a sign of 
unwillingness to shoulder the responsibility. 
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Secretary, Ministry of Commerce, etc. may kindly note the observations 
of the Estimates Committee for necessary action. 

18LSS/7i-9 

J. S. BAJA}, 

Deputy Secretary to th~ 
Government of India 



APPENDIX XX 

(Vile reply to recommendation at S.No. 29) 

List of Officers appointed as Integrated Financial Adl";s?rs. 

S. Name of IFA S/Shri 
No. 

R~igna
tion 

~rvice to which 
the officer 
belongs 

to which ; , 
MinistrieS!,; 'IDrnts 

~j 
-l-.-A-.-C-.-B-h-a-t1-a-------A-d-d1-.-Sec-:---y.-I-A-&-A-S----C-o-n-l-m-u-n-:-icatiu ~'f-, --~ 

2. A.P.V. Krishnan -d:>- C.S.S. Industry & Civil Sup 

3. Badal Roy 

4. S.N. Achanta 
5. G. Jayaraman 

6. Prem Nath 
7. N.K. Rewari 
8. J. Innocent 
9. P.M. Belliappa 

10. A.B. Datar 
11. C. Venkatraman 
12. R. Ganapati 
13. U. Vaidyanathan 
14. S.P. Gugnani 
15. K. Padmanabhan 
16. B.M. Prabhu 

17. R.R. Savoor 

18. K.R. Baliga 
19. Ramaswamy R. Tyer 
20. R.K. Kaul 
21. R. Krishnamurthi 
22. A.C. Tewari 
23. J.A. Kalyanakrishnan 
24. S, L. Khosla 
25. B.M.K. Mlttoo 
26. V. Krishnaswamy 

Joint Seey. IA&AS 

-do-
-do-

-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

-do-

-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

lAS. 
IA&AS 

I.R.S. 
lRAS 
lAS. 
lAS. 
lAS. 
IA&AS 
IA&AS 
I.A.S. 
IA&AS 
IDAS 
IDAS 

LP.S. 
(Indian Postal 

Service) 

I.A & AS 
LA. & AS 
LA.S. 
IDAS -
LA. & AS 
LA.S. 
LA.S. 
I.A. & AS 
lAS. 
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plies 
Tourism & Civil Avia

tions 
Supply 
Informa tion & B rc ad-

casting 
Health & F.P. 
Works & Housing 
External Affairs. 
Science & Technology 
Shipping & Transport 
Commerce 
Steel & Mines 
Rehabilitaticn 
Coal 
Defence Production 
Defence Supplies 

(R & D) 
Home, Personnel & Ad

ministrative Ref( rms, ' 
Justice & Ofticial 
Language 

Labour 
Chemicals & Fertilizer 
Agriculture 
Revenue & Banking 
Food 
Education 
Petroleum 
Irrigation 
Power 



APPENDIX XXI 

(Vide reply to recommendation at S. No. 32) 

No. F. 13(13)-E(Coord)/76 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 
DEPARTMENT OF EXPENDITURE 

New Delhi, the 13th December, 1976 

OFFICE MEMORANDUM 

SUBJECT : Monitoring the progress of Schemes. 

The undersigned is directed to state that the Estimates Committee have 
made the following recommendation!f/observations in their 98th Report 
(Fifth Lok Sabha) :-

Recommendatioa No. 32, Para 4.31(iii) 

Suitable accounting and reporting system should be devised in each 
administrative Ministry to ensure sound financial management. The report
ing system should be such that delays are reported for immediate attention 
and adoption of remedial measures. There should be an effective organi
sation for monitoring the progress of schemes to see that the actual pro
gress made is in accordance with the targets therefor. In cases of variation,s, 
the reason should be analysed and bottlenecks, if any, removed. Performance 
appraisal techniques should also be devised to ensure that the results 
achieved are commensurate with the expenditure incurred. 

Recommendation No. 33, Pan 4.31(iv) 

Quarterly reports should be submitted to the Ministry of Finance re
garding the progress made in the execution of major schemes and expendi
ture thereon vis-a-vis the targetSijestimates originally fixed therefor so as to 
keep the Ministry of Finance informed about the progress of the schemes 
both in physical and financial terms to enable them inter alia to have 
an overall view of pu~lic expenditure. 

123 
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Recommendation No. 44, Para 5.13 

The Committee also stress that the implementing agencies should also 
periodicaIIy evaluate their programme~/schemes to see whether the results 
achieved and benefits accrued are in accordance with the objectives aimed at 
and are commensurate with the expenditure intUITed. With the introduction 
of Integrated Financial Advisers, it shoWd be possible for the Secretary of 
the MinistrytfDepartment to have periodical reviews, say once in a quarter 
but not less than once in six months, to see how far the physical progress 
made is in consonance with the flow of expenditure. FRor example, it should 
be possible to prepare a meaningful memorandum. to bring out how cash, 
drawback of duties and other incentives given in the interest of stepping 
lup export of manufactured and semi-manufactured commodities have 
resulted in actual increase (in physical as weII as monetary terms) an,d 
how far the contribution made from the Exchequer to earn more foreign 
exchange is justified. To take another example, the price of different types 
of fertilisers has been varied from time to time by Government with a view 
to encourage its off-take in the interest of increased agricultural production 
and for ensuring balanced nutrient inputs for the soil. It should be possible 
by suitable accounting methodology to produce a flow chart showing the 
actual off-take, the burden borne by the public exchequer by way of subsidy 
and the results achieved by way of increased agridultural production so as 
to apply "on course" correctives without loss of time. The Committee stress 
that important schemes and projects should be so prepared and finalised, 
with the assistance of Integrated Financial Advisers, as to throw up identi
fiable parameters to judge the effectiveness of regulated expenditure and 
direction and enable the management to meaningfuIIy monitor the actual 
progress made in the field and apply "on Course" correctives, as required. 

The above recommendations have been accepted by Government. 
The importance of monitoring the progress of schemes to see that the 
actual progress made is in accordance with the targets therefor cannot be 
over-emphasised. The quarterly reviews as recommended in para 5.13 
should be conducted by the Ministries:/Departments in association with 
their Financial Advisers and "on course" correctives applied wherever ne
cessary. The Financial Advisers should submit the results of these reviews 
to the Finance Secre~/Secretary (Expenditure). 

J. P. DAS, 
loint Secretary to the Government of India. 



APPENDIX un 

(Vide reply to recommendation at S. No. 34) 

Np. F. 13(29)-E(Coord)ij76 

GoVERNMENT OF INDIA 

MINISTRY OF FINANCE 
DEPARTMENT OF EXPENDITURE 

New Delhi, the 8th September, 1976 
OFFICE MEMORANDUM 

SUBJECT : Even distribution oj expenditure throughout the year-98th 
Report of the Estimates Committee (1975-76). 

The undersigned is directed to invite attention to Ministry of Finance 
O.M. No. F. 10(3)-E(Coord)j67 dated the 18th October, 1968, regarding 
arrangements for budgeting and financial control. In Appenilix I of the 
Annexure, it was stated that the Internal Financial Adviser will watch and 
review the progress of expenditure against sanctioned grants through main-
tenance of necessary control registers and to issue timely warnings to Con
trolling Authorities where the progress of expenditure is not even· It has 
been provided in Note 3 under GFR 69 that rush of expenditure particu
larly in the closing months of the financial year shall be regarded as a. 
breach of financial regularity and should be avoided. In spite of these ins
tructions the rush of expenditure in the closing months of the financial year 
is not showing any sign of abatement. 

2. The Estimates Committee (1975-76) in paragraph 4.31(v) of their 
98th Report has made the following observation/recommendation :-

"Suitable measures should be devised to see that the expenditure is 
evenly distributed throughout the year so that there is no rush 
of expenditure towards the end, which usually results in waste
ful expenditure". 

3. With the introduction of the scheme of "Integrated" Financial Ad
visers vide this Ministry's O.M. No. F. 10(29) E(Coord)/73 dated 
6-10-1975, the respomibility of keeping post-budget vigilance to ensUre that 
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there are neither considerable shortfalls in expenditure nor unforeseen 
eKcess has been placed on the integrated Financial Advisers. It is felt 
that with the separation of accounts from audit & each Ministry/Depart
ment being now responsible for maintenance of its own accounts, this 
function can be discharged by the Integrated Financial Advisers more effec
tively. 

4. The Integrated Financial Advisers (Internal Financial Adviser where 
the integrated financial advice scheme has not been, introduced) may, wjth 
immediate effect, conduct a review of progress of expenditure from month 
to month with reference to the sanctioned grants. This will ensure that the 
expcndifure is evenly distributed througout the year and that there is no 
rush of expenditure during the closing months of the financial year. 

J. P. DAS, 

Joint Secretary to the Govt. of India. 



APPENDIX xxm 
[Vide reply to recommendation at S. Nos. 42-43] 

No. F. 13(21)-E(Coord)/76 

MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 

New Delhi, the 30th October, 1976 

OFFICE MEMORANDUM 

SUBJECT 98th Report of Estimates Committee (l975-76)-RecollllllcIHfa-
tions regarding the review of the existil1g reporting arrangements 
for the Integrated Financial Advisers. 

fhe undersigned is directed to invite a reference to para V of the Annex
ure to this Department's O.M. No. F.1O(3l-E(Coord)/67 dated 18-10-68, 
according to which, the Ministries/Departments are required to furnish to the 
AssoCiate Financial Advisers quarterly staff returns showing the sanctioned 
strength at the end of each quarter and the increases/decreases over the 
previous return, along with brief reasons explaining the variation'S. In addi
tIon, copies of the sanctions falling under the following categories are re
quired to be furnished to the Finance Divisions :-

(i) Contingent expenditure and miscellaneous expenditure above the 
limit of Rs. 2,500/- recurring per annum in cach case and 
Rs. 10,000/- non-recurring in each case. 

{II) Excess expenditur~ over the estimates of a scheme as acccpted 
by the Finance Ministry. 

~lIi) Re-appropriation of funds in exercise of the delegated powers. 
(iv) Introduction of a new item in a scheme even if it does not result 

in substantial variation of the scheme as accepted by the Mi-
nistry of Finance. 

The above returns were presCribed as a corollary to the vesting of more 
powers in the Ministries. The returns when received in the Associate Finam .. c 
Divisions were examined to see that the Ministries had not exceeded their 
delegated powers in creating posts and for incurring contingent expendi
ture re-appropriation of funds etc. 
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2. The Estimate5 Committee in paras 5.11 and 5.12 of their 98th Report 
bave made the following recommendations/observations in regard to the 
existing reporting arrangements :-

"5.11 The Committee note that under the existing system the Mi
nlstrles are required to submit periodically to the Ministry of 
Finance staff returns and copies of certain fiqancial sanctions 
in regard to re-appropriation of funds, contingent expenditure 
etc. 'This elaborate system does not appear to have served any 
useful purpose. The Committee have been informed that after 
the introduction of the scheme of Integrated Financial Advisers, 
the reporting in such matten; would be made to the Integrated 
Financial Adviser and not to the Ministry of Finance. The 
Committee consider that if the reporting system is to serve any 
useful purpose it should be such that the e~ential data on the 
financial as well as physical progress of the schemes/programmes 
IS contemporaneously available to the administrative Ministries! 
Departments. The Ministries should evolve a system which 
would enable them to keep a special watch on crucial and stra
tegic points and to take prompt remedial action. 

5.12 The Committee further consider that a detailed review of the 
reports presently obtained from various tiers of mangement is 
~alled for so that standard formats as to the contents for re
porting, frequency of reports and their originating and desti
nation points could be laid out to meet the requirements ('f a 
developing economy." 

:1. The above recommendations have been accepted by the Govt. Under 
the scheme of Integrated Financial Advisers, more effective and construc
tive role has been assigned to the Integrated Financial Advisers in the 
developmental activities, and for watching that the adminiostrative MinKtries 
exercise the delegated powers properly. As such a close watch will be 
necessary by the Financial Advisers on the additional expenditure on creation 
of posts in accordance with the various economy orden; issued from time 
to time to avoid proliferation of staff. With necessary data, the Financial 
Advisers will be in a position to high-light the points regarding need for res
traint in the matter in their reports or discussions with higher authorities in 
the administrative Ministries. It is therefore requested that the staff returns 
showng the sanctioned strength at the end of the quarter indicating the 
increase/decrease over the previous return giving details of posts created in 
relaxation of the ban whether with the concurrence of Expenditure Deptt. or 
with the approval of the Cabinet should continue to be sent to their Financial 
AdviseIs by the Administrative MinistriesfDepartments. 
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4. In consideration of the recommendations of the Estimates Committee, 
the procedure of endoming to the Financial Advisers copies of the sanctions 
In respect of any of the four categories mentioned in para 1 above need not 
continue. However, in order that the Financial Adviser is kept informed of 
the excess expenditure over the estimates of a scheme as accepted by the 
Mmistry of Finance and also of the introduction of new items in a scheme, 
a quarterly return may be sent to him in addition to the staff returns referred 
to in, the preceding para, in such form as may be prescribed by the Financial 
Adviser to suit his requirements. 

5. Ministry of Agriculture etc., may please note the above recommt:n
dations of the Estimates Committee and paragraphs 3 and 4 above for neces
sary &ctiOD. 

R. B. GUPTA 
Deputy Secretary (Coord.) 



APPENDIX XXIV 

[Vide reply to recommendation at S. Nos. 45·46) 

Monitoring, Plan Infornwtion and Evaluation Units 

Programmes approved under the Centrally Sponsored Scheme!'. of Streng
thening of Planning Machinery for Monitoring and Evaluation : 

States 
1. Andhra Pradesh 

2. Assam 

3. Gujarat 

4. Maharashtra 

5. Haryana 

6. Karnataka 

7. Kerala 

8. Madhya Pradesl:.. 

9. Orissa 

10. Punjab 

11. Rajasthan 

12. Tripura 

13. Uttar Pradesh 

14. West Bengal 

15. Manipur 

16. Meghalaya } 
17. Nagaland 

Monitoring being attended to by the Planning 
Departments which have been strengthened. 
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APPENDIX XXV 

[Vide reply to recommendation at S. No. 45-46] 

Copy of the Note regarding function of Monitoring & Evaluation Cells s~nt 
to Ministries of Petroleum & Chemicals/Steel & Mines/Heavy Indus
triesfIndustrial Deveiopment/Irrigation & Power/Railways/fransport 
and Shipping with Shri V. G. Rajadhyaksha's D. O. letter No. 0-11018/ 
1/73-MEO dated 10th Dec. 1973. 

MONITORING & EVALUATION (M&E) CELl.S 

Objectives 

The main objectives of these cells would be to assist apex agencies, 
namely, the concerned departments of Government to implement the Plan 
particularly in regard to certain, key industries and services. They should 
operate largely as service groups to the appropriate Secretaries to Govern
ment. 

Functions 

These would vary to some extent with the industry or service concerned 
but some of the tasks the cells could undertake would be-

(a) To provide assistance to the operating implementing agencies 
in both public and other sectors to produce networks and the 
corresponding information systems for major projects, in suffi
cient detail to enable these cells to monitor progress. These 
networks should cover three types of activities .-

(i) Those required to optimise utilisation of existing capacity. 

(ii) Those required to ensure that projects under implementation 
are completed and commissioned on time and within budgetted 
costs. 

(iii) Preparatory work for projects included in the Plan to ensure 
that project preparation and approvals do not lead to de
lays. This would apply to advance action for the Sixth Plan. 

In regard to public sector projects, the ~Ils would work closely' 
with the Bureau of Public Enterprises to ensure that there is 
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no unnecessary duplication of information to be supplied by 
implementing agencies. 

(b) On the basis of physical progress achieved or expected, to 
identify the actions and decisions that need to be taken by the 
department itself or by agreement between different agencies 
of Government regarding such matters as licences, financial 
approvals, senior appointments, setting up new implementing or 
other agencies. These cells should do the required preparatory 
work and provide the stimulus to the department to see that 
these steps are taken within the time con,straints of the network. 

(c) To supplement the efforts of operational agencies in getting 
adequate supplies of scarce resources such as power, transport, 
steel, etc. Positioned as they are, they would be able to assess 
the aggregate demands of the industry, assist in evening out 
stocks, anticipate shortages that are likely to arise and suggest 
remedial actions. Similarly where there are conflicting demands 
by agencies under the same department of Government on scarce 
facilities such as indigenous machine or plant building capa· 
city, these cells, being in close touch with the progress of diffc
rent projects, would be able to provide guidance on which 
items of equipment need to be given priority. 

(d) Being aware of the action that is being taken by implementing 
agencies to minimise slippage to act as a bridge for transferring 
information an,d experience from one agency to another. This 
could cover such matters as new sources of supply of mate· 
riais, equipment and components, operational techniques, re. 
pair facilities, the performance of consultancy and contracting 
organisations etc. 

(e) To build up case histories on project preparation, execution 
and operation so that weaknesses observed and corrective 
measures taken in such areas as streamlining procedures, rai. 
sing production levels, achieving economies in the construction 
and operation of projects, rational ising organisation structure~ 
and delegation of authority are iden,tified and documented 
and improved arrangements and realistic time schedules are 
developed for preparing, implementing and commissioning new 
projects. . 

.----.-~~~- -
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(f) To build up a detailed data base in the department on which 
annual plans and five yearly plans for the industry can be for
mulated. 

(g) To keep in touch with and provide the required information 
to the Monitoring & Evaluation Organisation in the Plannin~ 
Commission. 

Manning of the M&E Cells 

Suggestions for the manner in which these cells should be manned 
have been indicated in the section on "Monitoring & Bvaluatioll" in the 
Chapter on "Implementation" in the draft Plan. 



APPENDIX XXVI 

[Vide reply to recommendation at S. Nos. 50, 52, 54] 

F. 11(9)/76 S.c. 

MINISTRY OF FINANCE 

(DEPARTMENT OF EXPENDITURE) 

SPECIAL CELL 

New Delhi, the 25th November, 1976 

OFFICE MEMORANDU!v! 

SUBJECT: 98th Report of the Estimates Committee (1975-76) on Minis-
try of Finance (Department of Expenditure) relaJing to Dele-
gation of Financial Powers-recommendation regarding the 
separation of Accounts from Audit. 

In purs'uance of the recommendations of the Cabinet Committee on 
Administration, the departmentalised accounting system by separation of 
accounts from audit is being introduced in the Ministries/Departments of 
the Government of India in three phases i.e. w.eJ. 1-4-76, 1-7-76 and 
1-10-76. 

2. The Estimates Committee in paras 5.30, 5.32, 5.34 and 5.35 of their 
98th Report have made the following observations/recommendations 
with regard to rationalisation of accounting procedures etc., so that the 
separation of accounts from audit could lead to a better and effective re
source management and direction. 

Para 5.30. The Committee feel that this opportunity of separation of 
Accounts from Audit should be put to effective use by proceeding with the 
process of rationalisation, modernisation and mechanisation so as to make 
the accdUIrting units result oriented and forward looking. In fact, the ac
counting units to be set up under administrative Ministries being the latest 
should be models of efficiency and compactness. These should be well-knit 
organisations where the accent right from the very beginning is on quality 
and minimum staff. 

Par~ 5.32. The Committee note that Government have recently ratio
naliied to a considerable extent the procedure and modalities for determin
ing and effecting payment of salaries, allowances, increments, pensions, gra
tuities, provident fund, etc., to the staff. The Committee feel that there is 
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scope for similar rationalisation in other accounting procedure.> so as to 
provide significant flow charts which correlate expenditure to the actual 
physical progress made in the field, facilitate monitoring and help applica
tion of "on course" correctives. 

Para 5.34. It is imperative that the accounts are not only prepared and 
presented in time !jut that they are kept upto date and exhibit a meaningful 
correlation of expenditure with the units of performance. It is only then 
that the head of the Department/Ministry would be able to exercise effec
tive check on performance by comparing the quantum of anticipated work 
output with the financial provision asked for in the budget and identify the 
weaker links of the chain which need to be strengthened. 

Para 5.35. In brief, accounting should become an effective aid to 
management of resources. The Committee would like to judge the success 
of the historical decision to separate the Accounts from Audit by the 
results achieved in better and more effective resources management and 
direction· 

3. The abow recommendations have been accepted by Government. 
The Ministries/Departments and the Integrated Financial Advisers are re
quested to ensure that the objectives underlying the separation of accounts 
from audit are fully realised by taking timely and appropriate action as 
reCommended by the Estimates Committee. 

M. K. VENKATARAMAN, 
Deputy Secretary (Special Cell) 



APPENDIX xxvn 
[Vide reply to recommendation at S. No. 53] 

No. 13(24)-E(Coord)/76 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 
(DEPARTMENT OF EXPENDITURE) 

New Delhi, the 25th November, 1976 

OFFICE MEMORANDUM 
SUBJECT: Role of Financial Advisers. 

The undersigned is directed to invite a reference to para 5.33 of 98th 
Report of the Estimates Committee 0975-76) reproduced below:-

"The Committee need hardly recall that the objective of Integrated 
Financial Advisers is to get the best value for the public money 
expended. It is therefore, of the utmost importance that the 
modalities of work and procedures and accounting should be 
such as to subserve this objective by cutting out waste and 
effecting economies consistent with operational requirements." 

2. The Committee's recommendatio.!1 has been accepted by the Gov
ernment. All F .As. are requested to note the recommendation of the Com
mittee for necessary action while working out the modalities of work, 
procedures and accounting. 

(1. P. DAS) 
Joint Secretary to the Government of India. 
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APPENDIX xxvm 
[Vide Introduction] 

A nalysis of the action taken by the Government on the recommendations 
contained in the Ninety-eighth Report of the Estimates Committee. 

(FIFTH LOK SABHA) 

(i) Total number of recommendations 

(ii) Recommendations which have been accepted by Gov
ernment (vide Recommendations at SI. Noll, 3, 4, 
6, 7, 9, 11, 13, 16, 17, 19, 20, 22-27, 29-39, 
44--46, 50-55. 

Number 

Percentage to total 

(iii) Recommendations which the Committee do not desire 
to pursue in view of Government reply. (vide recom
mendations at S1. No.8, 15, 18, 28). 

Number 

Percentage 

(iv) Recommendations in respect of which replies of Gov
ernment have not been accepted by the Committee 
(vide recommendations S1. No.2, 5, 10, 12, 14. 
21, 40-43, 47-49, 56-58). 

Number 

Percentage 
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58 

38 

65.5 

4 

7 

16 

27.5 
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